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LOK SABHA DEBATES
( Part I—Questions and Answer

LOK SABHA
Tuesday, 6th December, 1955

—

The Lok Sabha met at Eleven of th Clock,
[Mn. SPEARER in the chair )

ORAL ANSWERS TO QUESTIONS

qReR

st qwo qwo fyvdt : & wper
wgEr g fie ey & o ag W g
¥ forar § 3w o watwr Wy § 7
436LSC—1

612

Dr. M. M. Das t The international
body propesed by UNESCO has not yet
been settled; it is all in the form of a
proposal now.

Shri M. L. Dwivedi ! I want the
substance of the proposal and not when
the organisation will be set up.

Dr. M. M.Das : Ifthe hon. Member
wants to know the functions of the interna-
tional body, I may tell him that this body
will act as a centre for dissemination of
information for (1) legislation for protec-
tion of children (2) action of private
organisations working in the field, and
(i) results of research carried out about
the subject.

ot qwo gwo fydd : & wrAr
wger g fE wreEd o goe ¥
T W ey F Wi fer oft
uf §, Wk afz wif § oY @
F o et farerz woere & awpw g,
¢ oy wr ?

Dr. M. M. Das : The UNESCO
wrote to the Government of India about
the proposal and also told them that
without a corresponding national body
in the countries of the member States,
the central body of the UNESCO cannot

effective. . So they wanted to
know  from the Government
of India whether there is any such
Organisation already existing in this country
and if not, whether they propose to st
UE such an organisation which will be
Affiliated to the international body.

Magnet Seams in Punjab

*539. Sardar Hukam Singh 1 Wil
the Minister of Natural Resources and
Sciemtific Resedrch be picased to state:

(a) whether it is a fact that the Punjab
Government invited the Department of
Geological Sunreg' of the Government of
India to survey the nature of the deposit
of Magnet Seams observed in Ambals
city recently; and

(b) if s0, the result theroof ?

Piock 'Q'
Aec- No... 32202
e 2



613 Oral Answers

The Minister of Natural Resource
(Shri K. D. Malaviya): (a) and (b).No
Sir.

Sardar Hukam Singh t There was
a report that on the floor of the Punjab
Assembly the Development Minister gave
the answer that they had invited the
Government of India G:ological Depart-
ment to survey those magnetic scams. Was
that all without any foundation ?

Shri K. D. Malaviya t A press report
a red a fewdays ago and it was placed
before the Government, but the matter
hes not been referred to the Geological
Survey of India by the Punjab Government.
According to the enquiries made by the
Geological Survey of India independently,
the possibility of such occurrence is
almost non-existent because in the high
Gangetic alluvial plains such magnetic
Seam occurrences are very very improbable,

Sardar Hukam Singh : May I
know whether there are any places besides
those reported in the Punjab Assembly
where these seams have been discovered

and whether they have been exploited
anywhere in India?

Shri¥K. D. Malaviya: For the
benefit of the hon. Munhe:.l wi?lrmd
out a portion of the report which has

been submitted to the Government in
this connection:

“Drilling in stiff clay and also in gravelly
fonna_non requires extremely careful
h_nndlmg; and unsuitable or ineffi-
cient regimentation of operation
not mfrequently leads to jamming

1e driil-bit in the hole. Getting
pipes stuck in a hole and breaking
them off is not an altogether uncom-
mon occurrence. It would a r
from the statement attributed to
Mz. B. S. Kumar, Agricultural Engi-
neer and Head of the Tubewell
Department, that the drilling pipe
in this particular case got stuck in
the hole so tightly that it became
. necessary to break it offand that
following this, the pipe exhibited
magnetic property.”’

There was no magnetic seam dis-
covered there.

que wew i, flawer

*yvo . [sit sft wrorww ww : W
e oft o aort  F B
e :

(%) quw wweat & wfafafia)
w1 qennRTft gREw quT ¥ oA
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¥ foresy fawfor fwer & g€ qaw
FeaTor MY } A ff, WM TWER
x ot fraim wx o &

(w) wenfaa e wx A
wt geE §

(7) w gEw EEE & gIAw
¥ gfoqm welee #< fd W@
188

(¥) swr  gdmw & afcqm-
XY FTHTT T W1 W7 Tt wid-
Y ® w1 fawc & 7

frwn R ¥ wafe (v
Qe qwe xTW) : (%) agl, o

(w) o1 Jaw g v

(7) 7 o, ¥ afers
frbreror frar mar @ Wi O oA
wit vzt T & € §

() s fawafrarem wqaTe
T v F g AR & InwRIiO,
wifg® a1 qoFfas daa) w7 arar
] A TN @ ETH W T TEIL
¥ qawl & fod wRai §  FREPTE
dam w1 faw &

A &7 oA T Ay ww
® o wwr e @ Ty F wy
TP JeATE & A7 W A aw oy
t Wk ot @ ot & W
wr e g ?

Dr. M. M. Das : The Seminar that
was held in November 1951 made a
number of recommendations. Govern-
ment have sccepted, till now only one
recommendation, namely, the creation of
a division or section specially concerned
with youth welfare in the Ministry of
Bducation, etc. We have already set
up the section in the Education Ministry
and that section is carrying out the work
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st st areaw e 0 farT
sarer § o ag faramr &av A § e
afer s & sufq ow & feast st
T FCREAR TR I T § 7

Dr. M. M. Das : A reputed retired
educationist, Mr. Sondhi has been appoin-
ted as an honorary adviser to advise the
Government in this matter, and a section
has been set up, but regarding the exact
strength of the section or the employees
working there I beg to have notice,

Shri T. S. A, Chettiar 1 As far as
I have been able to understand the
answer—it was in Hindi—the work is
done through the University. May I
know whether any attempt is being made
to do the work for the youths outside the
University ?

Dr. M. M. Das i Yes, Sir; but it
has not been implemented. There is a
proposal to do the work among the youths
outside the University.

st Qo Qwe fAaA@ @ F SrAAT
e g w a7 faepr gl
% qq dwdwc & fod Y v afw
TR AT oY, afx g, MW H wwaw
feaar s gwr & W farely o Tfir
ot af o ?

Dr. M. M. Das 1 It is not possible
for me at this stage to give the details, but
Government is worki out scveral
schemes which I mgy read out to hon.
Member.

Mr. Speaker : Order, order. It is
not necessary as the question is different.

Shri M. L. Dwivedi : He may place
on the Table of the House a statement
of the schemes.

Mr. Speaker : Yes,
Bank Award Commission

*544- Shri Dabhi : Will the Mini
of Floance be pleased to state: e

s:)d\\fhcthe: Government have taken
a sion on the recommendation
of the Bank Award Commission regarding
regulating “Summit Salaries” in the
Banking industry; and

(b) if s0, the nature of the decision ?

The Minister for Revenue and
Defence diture (Shri A. C. Guha):
(@) tmtli (b). The mat:er is still under

nation - i .
we In  consultation with the

6 DECEMBER 1855

Oral Answers 616

Shri Dabhi : May I know by what
time Government will be able to arrive
at a final decision in the matter?

- Shri A, C. Guha : I should like to
inform the hon. Member that the matter
is rather a complicated one and it will be
very difficult to put a ceiling on income only
in one sector, because in other industrics
and commercial houses also there are
auite. a number of men who have been
rawing hiqh salaries, It may take some
time and 8annot gi.ve any indication
when it will be possible for the Govern-
ment to make a final decision in the matter,

Shri Dabhi : Am I to understand
that Government is considering all the
factors obtaining in all other industries ?

Shri A. C. Guha : This particular
issue cannot be considered except in
connection with all other sectors, and
perhaps the hon. Member is aware
that the Taxation Enquiry Commission has
also made & similar rather more compre-
hensive recommendation, which also must
be under the review of the Government ?

Shri B. S. Murthy : May I know
whether Government has accepted the
recommendations as such and if so
what steps are being taken to implement
the same in the near future?

Shri A. C. Guha : I cannot say that
Government have accepted the recommen-
dations; we are considering the question
in consultation with the Reserve Bank
and so we are giving some serious thought
to the matter.

Australian Aid

*g4s. Shri D. C, Sharma 1 Will the
Minister of Finance be pleased to state:

(a) the names of the projects that
are being undertaken with the Austra-
lian Aid during the current year; and

(b) the amount allotted therefor ?

The Parliamentary Secretary to
the Minister of Finance (Shri B. R.
Bhagat) : (a) and(b). Supply of equipment
for All India Kadio to the extent
of about Rs. 64 lakhs a nd one thousand
wagons for the Indian Railways costing
about Rs. 1-27 crores.

Shri D. C. Sharma : May I know
if the Government of India is in correspon-
dence with the Governm:nt of Australia
with regard to any other equipment
that is needed for our country?

Shri B. R. Bhagat : The position as
it stands just now is that we are receivin
aid for these two things. I do not th:
there is any other matter under consi-
deration just now.
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Shri D. C. Sharma : May I know if
the Australian Government has accepted
the decision arrived at . the Colombo Plan
q]rinferenoc that this plan wil}lbc extended
till 1957 or 19587 Have they accepted
the principle of extension to several
years

Shri B. R. Bhagat : Every country
in the Colombo Plan has accepted exten-
sion of the Plan.

Shri Sarangadhar Das : May 1
know if there was any proposal for the
Australian Government to supply labora-
tory epuipment for the Central Rice
Research Institute in Cuttack ?

Shri B. R, Bhagat : During these
two three years the equipments that
we have reccived are: equipment for
Tungabhadra and Ramagundam project
in Hyderabad, diesel railcars, equipment
for A. I. R. and wagons., There is
no other thing we have received nor is
there any proposal just now,

Hindi Terminology

*546. Shri Krishnacharya Joshi: Will
t!;'e inister of Defence be pleased to
state:

%} whether the Experts Committee
for Defence Terminology of Hindi have
finalised the lists of general Army terms
after going through the comments received
from units and various individuals; and

(b) if so, what is the total number of
approved Hindi words of

The Minister of Defence Organisa-
tion (Shri Tyagl) : (a) The Committee
has so far submitted three lists containing
altogether about 1100 terms. There are
many terms yet to be covered. The
comments and suggestions received from
units etc. on the three lists so far submit-
ted by the Committee are now
under examination. It will take sometime
before these lists are finalised.

(b) The first list submitted by the
Committee covered about 160 Drill Words
of Command which are also under examina-
tion. 77 Drill Words of Command have,
howsver, been provisionally selected and
published for immediate use.

Shri Krishaacharya Joshi : May I
know what are the comments received
from units and individuals ?

Shrl Tyagi : The comments are
thousands in_number and they have all
been listed. [ am sorry I cannot put them
before the House just now.

Shri Krishnscharya ’ﬂhl : May
1 know what is the term for ‘attention® and
the term for ‘stand at case’?

Mr. Speaker : Order, order, These
are all matters of detail.

¢ DECEMBER 1935
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ot wer i W F o qwar
e o wrRw Y w1 foly wQ www
W I o) w7 A sy T ar W
form w7 v T g wer & o
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oY A o TR WY A FAE § IR &
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1
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|
:
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g AR e s W
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Shri U. C. Patnaik 1 May I know if
allthe Hindi words of caution and command
in squad drill as well as in army drills
evolved by the Hindustan Seva Dal,
Hindustan Scouts and the Azad Hind Force
have been incorporated in this list ?

Shrl Tyagi : Although they have
not been incorporated because they vary
with one another selection has been made
from out of them.

Hindustan Aireraft Ltd.

*548. Shri Jhulan Sinha : Will the
Minister of Defence be pleased to state
whether the accounts of the Hindustan
Aircraft Ltd., are now being maintained
department-wise as recommended by the
Public Accounts Committee in the Four-
teenth Report vis. separately for Aircraft,
Railway Coaches and Bus Bodics so as to
facilitate a comparison of the opera-
tional efficiency of the respective Wings ?

The Ministry of Defence Organisa-

‘tlon (Shri Tyagl) : Yes, to the extent
practicable.

Shri 8. V. Ramaswamy ! Does it
disclose any profit or loss on any one of
these three branches ?

Shri Tyagi : Till recently accounts
were kept together and therc have been
profits to the tune of Rs. 11 lakhs in one

» Rs. 9 lakhs in another year and Rs, 3
ﬁh- in a third yu;.u Lrih:ﬁ thl;.uit vlb.r:g
from year to t profits have
kept o? the Wyﬁr of cumulative profits on
all the branches, .
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Shri 8. V. Ramaswamy : I wish
to know not the cumulative profits of the
entire Hindustan Aircraft Ltd. but the

ofit and loss account of each branch. Is
it clear which branch is working in a loss ?

Shri Tyagl t It is onlv this year that
the recommendation of the Public Accounts
ittee was received to rate the
profit and loss sccounts of all the three
branches and, therefore, orders have only
recently been issued. Uptil now the accounts
were all kept together,

am-CET e qen

» *UYE . oY W wEw w7 TW
Y qg T W PO w3 fe ey
¥ euy o ¥y goee 7 feew
wo g W@ am-iER s
weed w1 fee & frgwr we fean
t?

wt s Al (ot mht)
T WS N w @ § WX
faad o=y & & FATGEW I
ww o g

ot wer wiw o ogt aw W
wa @ A awer dwmal & g ey
F ¥ NEY TE-UTER SN GHEY
9 W AR AN AERE ag
wA N T w1 F aw aw feny
®! g R fod o e § o
fert ® ferst fear wr
y ?

sl (Wo W) T W
T awr W oo W ¥

ot www wsiw 0 ot ow & SN
TR & IO Y T GO E AN g
e o § gwaaw e
feral o fafaformsr fast & forar
war §, femg v wiwd oy sl e
T arw N fin frat At qore ST
far o gy § o fimrat o farewrdd
fowr aTywer §
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Basic Education
*ss1. Pandit D. N. Ti 1 will
the fﬁ::iuer of Education be pleased to
state

a) whether it is a fact that the system
of ic Education as introduced in the
St:lm differs widely from State to State;
an

(b) whether any attempt has been
made to prescribe a uniform curriculam
in all the States ?

The Parliamen to
P i g Moy i
M. Das) t (8) No, Sir.

(b) A syllabus for Basic Schools was
printed by Government of India for the
guidance of all States.

Pandit D. N. Tiwary : May I know
whether equal stress is laid on basic educa-
tion to guide all the States ?

Dr. M. M. Daa ! Yes, Sir.

Pandit D. N. Tiwary t May I know
how far the schools have been successful
in meeting the expenditure from their own
works ?

Dr. M. M. Das : The products of the
students no doubt contribute substantially
to the maintenance of these institutions but
we cannot say that the institutions are
self-supporting.

Shri Bansilal : May I know what steps
have been taken for the training of teachers
that will be employed in the basic schools ?

Dr. M. M. Das 1 We have sanctioned
huge sums of money to the State Govern-
ments for giving proper training to these
teachers and these teachers are being
trained now. '

Shri Bansilal : May I know how
many teachers have been trained till today
for basic schools ?

Dr. M. M. Daa : 1 beg to have notice
of the question.

Pandit D, N. Tiwary : May I kn
whether the expenditure on basic schools
is higher than that on ordinary schools ?

Dr. M. M. Das : The initial di-
ture on setting up & basic school is indeed
higher than that on the establishment of
an ordinary primary school.

Educational Officers’ Coaference

®, Shri Bibhkuti Mishra : Will
lhemm dﬂmﬁnbegn:ndm
state the main decisions of the
of Secyetaries and Directors of Publie
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Instructions held in Delhi during August,
1955, and how far they have been imple-
mented ? .

The Parliamentary Secretary to the
Minister of Education (1 r. M. M. Das) :
A statement is laid on the Table of
Lok Sabha. [See Appendix III, Annexure
No. 68.]

ot feqfafew: w 2w
TR Y q@T AWAT B IR & A9
¥ g ad T W ¥ AT TRl oy
& 7 ¥ o WY T wX fewm T R,

gAY Fvay o & wEw & ol
oY 2T GT A o T T  JY B q&Y
wfegrmar g, Y AT & Qo a¥ Aw F
wewl & ffd o Fr A ¥ U A
wt fear mar &1 gl w@laww &
g 2g & fowar oot ¥ oedt aqrg
ot WX wfad # o, ¥feT
ez B 2 & qar wear § s f
wgrE Y ot afew sz omady
& T G A Y @A ;¥ W
fear § 39 W Famey T ag sl

fowr ® agasd ?

Dr. M. M. Das : Originally the esti-
mate of the schemes to be teken up
during the next Five Year Plan by the
Ministry of Education was Rs. 1080
crores but the Plenning Commission
informed the Minisiry that it is not possi-
ble for them to spend so much amount—
Rs. 1080 crores—for education omly. So,
this Conference of the Dircctor Pubic
Instruction:  and Education Secretarics of
State: w i called in Delhi to consider how the
expenditure can be cut down. Therefore
the targets have to be reduced.

Shri Raghunath Singh : How much
reduced ?

Dr. M. M. Das : He bas already stated
that.

st fegfe few @ s fare
# glagmas ot o PN
w T W feard aww ant § Wk
v & 60w q§% @ FTO § @ T
GTa " W TR WE aTH A SO
i fis Iv o frard o @ 7 €T
af |
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Mr. Speaker : Order, order. These
are all questions for the State Government
to answer.

Shri Raghunath Singh : May I know
how much amount was reduced by the
Planning Commission and why?

Dr. M. M. Das : I speak subject to
correction, Sir; the Mimstry has been
advised to make their estimates to Rs. 600
crores or something like that.

Inter-University Youth Festival

_*s554. Shri Radha Raman : Will the
M;:mter of Education be pleased to
state:

(a) the number of Universities which
participated in the Second Inter-Uni-
versity Youth Festival held in Delhi during
October, 1955;

(12 the total number of students who
Joined the festival;

(c) whether any rcasons were advan-
ced by those Universities which did not
join it and what are those reasons; and

(d) the amount sanctioned for the
festival and that actually incurred?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) @ (a) 25.

(®) 1079.

(c) Out of the 7 Universities which
did not participate, only the Universi-
ties of Madras, Allahabsd and Verketash-
wara had informed of their reasons for not

participating.

(d) Rs. 2:7 lakhs was sanctioned but
the accounts have not yet been finalised.

Shri Radha Raman : May I know
whether it is a fact that the festival was
not open to non-students and only ticket-
holders were admitted to the different
shows organised at the time, and even M.Ps.
were not invited to any of the functions ?

Dr. M. M. Das : I do not know whe-
ther M.Ps. were invited or not. Tickets
were sold to the public and anybody who
wished to see those performances could do
so by purchasing tickets.

Shri Radbha Raman : What amount
was realisnd from the sale of tickets and
was it going to be contributed to the
Prime Minister’s Relief Fund ?

Dr. M. M. Das t Yes; t:it’.rin; to
be contributed to the Prime inister’s
Reli.f Fund. The figures arc pot at

with me, but so far as I remember,
t is below Rs. 10,000.
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Shri Bhagwat Jha Arad : May I
know if there was any academic discussion
in this festival 80 as to find ou’ the rcasons
for the gradual going down of the standard
cither in education or in sports or in
discipline ?

Shri Kamath : Or in administration ?

Dr. M. M. Das : I do not know. I
beg to have notice of the question.

Shrl Bimalaprosad Chaliha : What
are the reasons given by the three universi-
ties for non-participation ?

Dr. M. M. Das : Thc Madras Uni-
wersity informed us that the syndicate of
the university did not permit participa-
tion of their students on account of the acade-
mic session beimg on. The Venkateshwara
University said that they were too young
to send up a team. The Allahabad Uni-
versity withdrew its participation on
account of the internal trouble in that
university.

Ol Wells in Naharkatiya

*sc9. Shri Bishwa Nath Roy : Will
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether drilling of oil wells in
Neaharkatiya area would be completed

this year (1955-56); and

(b) if answer to part (a) above be in
tive, whether oil producrion would
start in the current year (1955-56)?

The Minister of Natural Resources
(Shri K. D. Malaviya): (a)and (b). A
statement giving the required information
is laid on the Table of the House, [Ses
Appendix 111, annexure No. 76.]

Shri Bishwa Nath Roy : May I
glo‘;rl whle]thc_:r, ilrll view of a good num‘gcus
oil wells in that arca, any refinery wi

be eatablished there?

Shri K. D. Msalaviya : No. The ques-
tion of refineries does not arise, as the
amount of oil in relation to refineries has
not yet been established.

Shri Bishwa Nath Roy : May I know
whether Government have any idea about
the a;:musl production of oil from that
area

. _ShriK. D. Malaviya: 1 guve the
information the other dlz that about
1,600 berrels a d'f was the uction
from these wells. It is too insufficient even
to consider whetker a refin~ry could he
established there; but we are waiting for
future development for our programme of
ail in that area,
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Statistical and Economic Advisory
Service

*g60. Shri B. D. Shastri: Will the
Minister of Home Affairs be pleased
torefe to the reply given to Starred
Question No. 1148 on the 25th Auguit
1955 and s'ate the progress made so far
in regard to the prnposal for creating
a Statistical and Economic Adviscry
Service?

The Min'ster of Home Affairs
(Shri B. N. Datar) : The matter is
still under consideration,

st offo Wro wreefy : é‘l\'ﬂﬁﬂﬁ-
e wiww 7 9 ffegw afafew
frdz v Y fawrfor #r 8, wr o
qaoEw AR 7 of fararx Frar g ?

Shri Dater:t Government are
considering the whole question
regsrd&ng the Statistical and Econcmic
Advisory Service.

Urban Family Wel7are Projects

*6or. Shri Gidwani: Will the
Minister of Education be pleased to state:

(a) whether it is a fact that the
Central Social Welfare Board have
decided to set up Urban Femily Wel-
fare Projects in allthe States;

(b) the nature of these projects; and

(c) the amount of money that will
be needed for each of them?

The Puliamcntlg Secretary
to the Minister of Education (T'r.
M. M. Das)t (a) Yes, Sir. (b) They
will be co-operative societies unde;taking
local industries to provide woik in fectories
or in their own homes to lowcer middle

class women,

(c) Itisnot possible at this stage to
indicate the cost.

Shri Gidwani: May I know whe-
ther there is any such Project which has

been started so far?

Dr. M. M. Das: Yecs; onc has been
started in Delhi. It is the match factory.

Shri Gidwani: May I enquire whether
tBl:; gng.nberl: of the Sodull Welh:;
r ve been peramanently appoint
or whether thelr membm{;ip is for

a fixed period ?

Dr. M. M. Das: If the question
relates to the match factory then I may
inform the hon, Member that it isrun by
a registeved society.
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Mer. Speaker: His point is whe-
ther the members of the Central Social
Welfare Board have been ap ted for
certainperiod or permanently—for a life.

Dr. M. M. Das: I want notice.

Shri Sinhasan Siagh: May
know whether any scheme has been
evolved for the uplift of the rural people?

Dr. M. M. Das: No; this scheme
is confined to the urban areas. In other
words, this Family Welfare Project
is for urban areas only.

“Amrygtara Santana'’

*562. Shri Sanganaa: Will the Min-
ister of Education be pleased to refer
to the reply given to Unstarred Ques-
n.t:n No. 69 on the 27th July, 1955 and
state:

(a) whether any decision has been
arrived at regarding the translation
of the Oriya Book ““Amrutara Santans"
into other regional languages; snd

(b) if so, its nature?

The Parliamentary Secﬂuﬂ
to the Miaister of Education(Dr,
M. Das): (a) & (b). The matter is stil]
under the .consideration of the Sahitya
Akademi.

Shri Sanganna: May I know the
authority to whom the translation work
has been entrusted and whether any
time-limit has been imposed to complete
the work?

Dr. M. M. Das: Only one chapter
of this book was translated and it was
sent toDr, Harikrishna Mehtab to examine
the faithfulness of the translation, We
have not received mr{ reply. Dr. Mehtab
has told wus at he wants
more time to compare the translation
with the original.

Shri Sanganna: May I know whether
that work has been translated in English
or in any other lsnguage?

Dr. M. M. Das|: Only in Hindi.

Education in Andaman and Nicebar
Islands

*sés. Dr, Ram Subhag Siagh :

Will the Minister of Eduoation be
o state : i
(a) whether the Committee which

was sct up by the Government of India
to study the educationsl set-up in the
Andaman and Nicobar Inlgnds and suggest
plans for ity improvement+ bad submit-
ted its repon;
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(b) if so, the main features of that
report 2

(c) whether Government have accept-
ed it; and

(d) the cost involved in implement-
ing it.
The Parliamentary Secretary to

the Minister of Education (Dr. M.M.
Das )t (a) Ces, Sir.

(b) A summary of the recommendations.
is contained in pages 108-119 of the
Report a copy of which is available in
the Library of the Lok Sabha.

(c) and (d). Government of India have
accepted some of the recommendations
made by the Committee, and stcps are
being taken at present for the implementa-
tion of those recommendations; while
others are under consideration of the Gov-
ernment. The cost for the implementa~
tion of the accepted recommendations
has yet to be worked out.

Dr. Ram Subhag Sinah : What are
the recommendations of the Committee
in regard to the setting up of technical
institutions in that island ?

Dr. M. M. Das t There arc a large
number of recommendations numbering
about forty-seven. [= refer the hon.
Member to the report which lies in our
library.

Shri A. M. Thomas : May I enquire
what is the medium of instruction at
present adopted in the islands and what
other languages do the Government pro-
pose to introduce there ?

Dr. M. M. Das: This Commnuttee has
recommended that Hindi, with the Devna-
gari script will be the regional language of
the Andaman and Nicobar Islands.

Shri Bhagwat Jha Azad + What has
been the consideration of the Govern-
ment on the recommendation regarding
affiliation of the institutions in the Anda-
man Nicobar Islands to the universities.
in India?

Dr. M. M. Das : [ have said that
Government has taken decisions about
some of the recommendations, but others
are under consideration.

Shri N. B. Chowdhury : May [
know whether Government have received
sny complaints from the schools in the
Aodamans that _affilistion to the Ajmer
Board creates difficulties for their stu-
dents ?

DPr. M. M. Das 1 | beg to bave notice
of that question.
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Braille Press, Dehra Dun

*s65. Shri Sadhan Gupts 3 Will
the Minister of Education be pleased to
state:

() the number of publications that
the Braile Press, Dehra Dun, has brought
out so far; and

(b) the names of the lan in
which they have been published

The Parliamentary Smm;l to
the Minister of Education (Dr. M.
Das) : (2) 21.

(b) Hindi, English, Telugu Marathi,
and Gujrati.

Shri Sadhan Gupta : May I
know in the course of what period these 21
. publications have been brought out?

Dr. M. M. Das : Up to the middle
of last year, publications were carried out
only in Hindi. During the last one year,
:lhey arc publishing in other languages

0.

. Shri Sadban Gupta : May [ know
in what other languages publication is
contemplated ?

Dr. M. M. Das : That is yet to be
decided.

Shri Sadhan Gupta : May I know
how these publications are distributed ?
Are they distributed by sale or is there
some other method of distribution?

Dr. M. M. Das : Theyarec on sale.
They sell very cheaply. The price has been
kept very low—one-third of the cost price.

Estate Duty

. Shri B. 8. Murthy : Will
the Minister of Finance be pleased to
state :

(a) the amount collected as Estate
Duty in Andhra in 1954-55; and

(b) the reason for the late applica-
tion of the Estate Duty Act in the Andhra
State ?

Civil Expenditure (.‘Shri M. C. Shah)
[
g‘) A sum of Rs. 32,996 was collected as

tate Duty in Andhra in 1954-55.

(b) The Estate Duty Act 1953, which
came into force with cﬂ'ect&'vmlhe
15th October, 1953, extended to the
,u;u[ pt the State of ammuwn

date, 50 the question of late spplication
not arise.

Shri Bi.. 8. Mn.nhg' t What
this estats dury? i
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Shri M. C. Shah : The income—
tex officers, de-ignated as Assistant Con-
trollers, and so on, do this work.

Shri Nanadas : May I know the
number of cases and the highest amount
collected ?

Shri M. C. Shah : I have not got
the highest amount collected. Regarding
the amount of cases, during the year 1954-
ss till 31st October, 1955, there were
60 cascs. Between 1st April, 1955 and

1st October, 1955, two cases have been
isposed of; there are still 58 cases to be
disposed of.

Shri Jhunjhunwala : Has the Gov-
ernment kept any record of the expendi--
ture for collecting the Estate Duty?

Shri M. C. Shah : There are no-
scparate figures of expenditure; as I said
it is collected through the machinery of
the income-tax officers, controllers,  as-
sistant controllers etc, Wherever there is
more work, like Bombay, we have special
circles, If the hon. Mémber wants the
figures of expenditure, [ require notice..

Shri Bansal : May [ know the per-
centage of collections in Andhra as compared
mhgl.:? total collections in the country as
Wi

Shri M. C. Shah : I do not have
the percentage with me. The demand'
in the year 1954-55 was Rs. 1,23,72,458;.
the collections were Rs. 5,14,1{6
The collections in Andhra were Rs.

2,996. If the hon. Member divides this
?:ﬁure by the total collections and multi-

es by hundred, he will get the per-
centage.

Internationil Cottage Industries
Exhibition

*s67. Sardar Hukam Singh
Will " the Minister of Education be
leased to state whether  any decision
Kn been taken by Govenment to or-
ganise an International lel?’c Indus-
tries Exhibition during the Ninth Ses-
sion of the UNESCO to be held in India
in 1956.

The Parliamentary Secrotary to-
the Minister of Education (Dr. M. M.
Das) 1+ No, Sir

The questiowr of organising suitable
programmes including exhibitions is under
consideration.

Hukam Singh : Has an
ﬁ';:'fg;nm&ahm the proposal o¥
Eit still in a melting pot and ndthing
has been done?

mnr.ﬂ.ﬂ.mzalixi&:uuhﬂylmln
mﬁﬂ‘ t is geacral prac-
tce w suitable  programmes,
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educatiopal, cultural etc. in the count
while the conference of the UNESC
takes place. We have t 8 other pro-
posals for holding exhibitions during the
time the conference takes place in Delhi.

Sardar Hukam Singh : When the
UNESCO conference takes place any-
where, is it left to the host ccmntr{wto
invite other countrics to attend these
exhibitions or does UNESCO also take
part in selecting countries to attend these
exhibitions ?

Dr. M. M. Das : So far as the hold-
ing of these exhibitions is concerned, the
host country has to make arrangements
for holding the exhibitions. In addition
to that, other countries also, who are
members of the UNESCO, can hold,
exhibitions in the host country if facilities
arc available and if they want to do it.

Mr. Speaker 1 The question is, who
selects the invitees to these exhibitions ?

Dr. M. M. Das t UNESCO has
nothing to do with the selection. So
far as the host country is concerned, it
depends upon the host country; about
the other member countries it depends
upon them.

Shri Bahadur Singh : May I
know whether any site has been chosen
to hold this conference?

DI'.M.M- D..'NO.
qfx Qe

*ygs. st sATOToT T WU
foew @ 3@ TO A IO w9
W@ & dfT g ¥ e fegfa
w7

faw st (it wto o domw ):
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qEd W W qfw Fr etecse
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- IShrl T. S. A. Chetthrleu Will the
arliamenta Secrcta ase at
the ﬁgurelr:{n English ?ry F P

Shri B. R. Bhagat :
Crores.

Shri Shree Nl;nhru Das : May [
Xknow the extent to ch India was able
to urilise the Sterling funds as released
mccording to the agreement betrween these
two countries?

Rs. 716-69
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Shri B. R. Bhagat : We have used
only £1-5 crores.

Shri Shree Narayan Das : In view
of the Sterling requircments for the next
Five Year Plan, may I know whether any
fresh negotiations aré proposed to  be
held with the British Government about
the release of this fund?

.Shri B. R. Bhagat : Fresh negoti-
ation is not needed at all, because we have
not utilised it to the extent of the release
agreed upon. Under the agreement, we
could have utilised £3.5 crores, or £35
million. every year for the next six years.
But we have only used £15 million.
This is because of the improvement in
the food situation, industrial development,
progress made by the first Five Year Plan,
e:f. So, there was no nced for any
release,

o www fag: w7 @ wEea,
TAAR FFW F7 5 AN R @l
Haw s § @ ¢, sT e wT A
Qe ot faoar 3, aft frear & oY
fer fegam ¥ 7

st Wte wTte W GErar
T frmar &0

. Shri C. D. Pande : May I know
if the cost of the steel plant to be established
at Durgapur by the British will be met out
of this fund?

Shri B. R. Bhagat: Itis a scparate
question.

Shri A. M. Thomas : In view of
the contemplated deficit financing, has
any fresh negotiation been made for the
release of this fund?

Shri B. R. Bhagat 1 There is no
need for fresh negotiation, because we
arc not utilising the fund to the extent
already agreed upon.

Shri M. S. Gurupadaswamy :
Since the Government is not able to utilise
fully the funds that are released from the
sterling balances, may I know whether it
would consider taking steps to invest
these sterling balances in foreign countries
in any industry ?

Shri B. R. Bhagat : During the
second Five Year Plan, we can always
utilise our foreign excha resources;
although we have a comfortable am
balance, it is expected that in the
Five Yeéar Plan, we are likely  utilise
almost the whole of it. .

* The answer was later corrected by Shri B. R. Bhagat as follows :

“Sterling securities at resent ear . interest at states rangi ;g between two percent
and four perce it What the average rate on sterliag baln ces works out to it is ciffi-
cult to say as rates for short t:rm money, in which form a part of our sterling balances
are kept, vary from time to time.” (wds Part II Debates, dated 23-12-55)
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Tobacco

®cvp, Shri Dabhi + Will the Minis-
ter csr?!'!nnncn be pleased to state:

(a) whether Government have  set
up an expert committee to review the
working of the present excise tariff on
tobacco; and

(b) if so, its personnel and terms
of reference?

The Minister of Revenue and
Defence Expenditure ( Shri A. C.
Guha ) : (a) and (b) The Government
has decided to set up the Committee and
it is expected that the personnel and the
terms of reference will be announced
shortly.

Pandit D. N. Tiwary : Will this
committee consider the question of exem-
pting the growers to grow tobacco for
their own use?

Shri A, C. Guha : Thatis already
there.  Certain quantity of tobacco is
allotted to cach grower for his own per-
sonal use. That varies according to the
arca and the habitsand customs prevailing
in that area.

Pandit D. N. Tiwary 1 May 1
know whether the Government is aware
that the exemption now made is very
insignificant and therefore, whether that
Committee will consider giving further
exemption

Shri A. C. Guha 1 ] do not a
the first part of the question. e
excmption varics from arca to area. I
think in certain arcas it is as high as 9o 1bs.

National Cadet Corps

*s71. Shri Krishnacharya Joshi
Will the Minister of Defence be {)leue(i
to state :

(a) whether as per recommendations
of the Central Advisory Committee for
the National Cadet Corps made in the
November, 1954 further expansion of
the .C.C. has been integrated with the
Second Five Year Plan ; and

(b) if so, funds allotted for the ex
pansion ?

The Minister of Defence Organisa-
tion (Shri Tyagli): (a)and (b). A
bosal for the development the
{auonal Cadet during the Second
Five Year Plan has submitted to the
Planning Commission and is under their

Shri Krishnacharya Joshi : What
are the main rccommendations of this
committee ?
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Shri Taygl : According to the =
mtimmof thf:c ?on&:mmﬁ grc;tcrllﬂtﬂ 18
proposed to aid on the *velopment
of the Girls Division of the N.,C.C. than
hitherto. As far as is practicable, an
attempt will be made to give every State
atleast one unit of this type, namely,
E.M.E., Medical, Engineering, Air, Naval
etc. An endeavour will be made 1o
achieve balanced development in all the
States.

Shri Krishnacharya Joshi : May
1 know the total amount allotted for
;xl'pm?us under the Second Five Year
an

Shri Tyagl : That is for the Plan-
ning Commission. They have not yet
come to any final conclusion.
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Shri U. C. Patnaik : May I know
if the seniormost Indian superintendent
of Ordnance Organisations and Director
of Technical Development Establishment
have been madc to retire  premarurely
while the British Works Managers have
been ;Jrommed as  Superintendents
recently

Dr. Katju : I want notice of this
question.

Indian Aid to other Countries

*¢73. Shri D. C. Sharma : Wil
the nister of Finsaee be pleased to
state the amount of aid expected to be
given to other countries by India during
1955-56 2

The Parlismentary Secretary to
the Minister of Finance ( Shri B. R.
Bhagat): India is giving economic aid only
to Nepal under the Colombo Plan and the
amount expected | to be given during 1955-
56 is Rs. 1-B6 crores.

ghei D. C. Sharma : May [ know
for what this economic aid is
golng to be. to Nepal?
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Shri B. R. Bhagat : For various
development purposes and some of these
¢ ¢s  are maintenance and construc-
tion of air-ficlds, minor irrigation, the
Trisuli project, supply of fertilisers and
minor items, etc.

Shri D. C. Sharma : May I know
the amount that has been set apart for the
development of air-fields in Nepal?

Shri B. R. Bhagat : For the main-
tepance of the air-field, Rs, 20 lakhs, con-
struction of a permanent runway at the
air-fields , Rs. 25-28 lakhs.

Shri Bansal : May I know if the
Government of India have given any aid
to Burma recently and if so, whart is the
nature and quantity of thar aid ?

Shri B. R. Bhagat : That is a scpa-
rate question. That is a loan given to
Burma.

Shri Kasliwal : May I know whether
there is any proposal to give technical aid
to indonesia?

Shri B. R. Bhagat : I am very
glad to inform that up to June 1955, we
have provided training facilities to a
number of countries in South and South-
East Asia ; Nepal 190 trainces, Ceylon 46
Malaya 2, Phillipines 21, Burma 12,
Indonesia 15, Pakistan 29, Thsiland 8
Vie:nam 2. Also a few experts have been
provided to Nepal dnd  Ceylon.

Shri Thimmaiah : On what terms
these loans are given to the Nepal Gov-
ernment ?

Shri B. R. Bhagat : They arc
assistance they are not loans. It is as-
sistance under the Colombo Plan.

Shri D. C. Sharma : What kind
of technical aid is going to be provided to
Pakistan ? .

Shri B. R. B t : This question
refers to economic . Incidentally I
referred  to technical aid. If the hon.
Member puts a te question, I
can supply the details.

I. A. F. Team'’s Visit to Nepal

*g74- Shri Bibhuti Mishra : Will
the ister of Defence be pleased to
state 3

(a) whether itisa nf::le that an hlmﬂm
Air Force team has on the spot
study of avistion facilities available st
the Napalese air fields during September,
1955

" (b) if 90, whether the team hss sub-
'nimd any report; &nd
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W (c) what are its main recommenda-
tions ?
The Deputy Minister of Defence
(Sardar Majithia ) : (a) and (b). Yes Sir.
(c) Certain recommendations for im-
proving the airficlds and for providin
some facilitics have bzen made, but it will

not be in the public interest to disclose
all the details.
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Shri Kamath : May I know if these
improvements have - brought these air
fields up to international safety require-
ments priscribsd by the I.C.A.O. of
which India is 8 member?

Sardar Majithia : No, Sir. That
does not arise  because these air-fields
only run internally by the Nepal Gov-
ernm:nt and assisted by the civil air liae
of India.

Shri Kamath : Is it not a fact that
safety requirem>nts are prescribed for all
air fields, whether internal or internarional ?
Does it mean that Government do pot
believe in safety requirements at all.

Mr. Speaker : That does not arise.
Next question.

Directorite for Mines in Oriesa

*577. Shri Sanganna ! Will the
Minister of Natural Resources and
Scientific Research be pleased to refer
to the reply given to statred question No.
1952 on the 2oth September, 1955 and
state :

(a) whethar the schems for creating
mvepara’e  Dirscortie for Mines hms
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been received from the Government of
Orissa ; and

®) ?f s0, what are the features of the

The Minister of Natural Resouroces
(Shri K. D. Malaviya) : (a) and (D).
No scheme has been received by the Govy-
ernment of India from the Government of
Orissa but their proposals for the Second
Five Year Plan inclide a scheme for a
Directorate of Mines.

_ Shri Sanganna : May I know whether
the creation of a directorate of mines is
one of the steps in  the direction
towards nationalisation of mines ?

Shri K. D. Malaviya No, Sir: I
do not think so. This seems to be a sepa-
rate proposal which has been put forward
by the Governmsnt of Orissa in the
Second Five Year Plan and it is being
considered by the Planning Commission.
It should have nothing to do with the nation-
alisation schemes of the Government of
India, Or as a matter of fact, of any State
Government.
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Dr, M, M. Das : The Seminar was
held from 19th to 24th September, 1955.
After that, they sent their report to us.
Itis barely a month ago.
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Dr. M. M. Das 1 Out of 47 recom-
mendations made by this seminar, two
have already been accepted bY the Gov-
ernment of India and the implementation
of these two recommendations have been
put in the Second Five Year Plan, We
are awaiting the Planning Commission’s
reply on this point so far as this point
is concerned. As regards the other re-

tions, they are considered by the
Government  of India alone not in
conjunction with the State Governments.
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Dr. M. M. Das ¢t Yes, Sir. For the

blind also, there is a scheme before the

Government of India and some parts of it
are being  implemented, :
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Shrimati Renu Chakravartty :
In view of the fact that we have some
excellent ingtitutions giving education to
the deaf, may I know whether the
Central Government , which up to date
has given very little to these institutions,
proposes to sanction certain extension
schemes and financial help to these insti-
tutions ?

Dr. M. M. Das : So far as these
institutions which are located in the States
are concerned, the Government has gctno
scheme at present to give them financial
help, but for students and teachers we
are arranging to give scholarships and
fellowships.

Family Accommodation for Military
Personnel

*ﬁ,. Sardar Hukam Singh : Will
the Minister of Defence be pleated to
refer tothereply given to Starred Question
No. 1658 on the 12th September, 1955
and state the percentage of the total
strength of Military Personnel who
require family accommeodation ?

(Sardar Majithis): Calculated on the total
strength of the officers and men of all the
three Services, the percentage of married
personnel is approximately 57. Though,
all officers are entitled to married acccm-
modation , the men of the three Services
have an entitlement which varies frcm 1 zg
to 1009 of the total strength, '§ e
deficlency of residential accommodation
on the basis of existing entitlhurent is
of the order of s2 percent. Due priorit

has been given to construction of residenti

accommodation in the next Five year plan.

The Doﬁuty Miniaster of Dofet‘u:e

Sardar Hukam Singh : Do we
expect to have all the accommodation so
far as our requirements are concerned
bythe end of the Second Five Year Plan ?

Sardar Majithis : No, Sir.

Sardar Hukam Singh : What was
our position when the partiticn of the
country took place, that is, what percentage
of the total requirements of femily accom-
modation had we in 19477

Sardar Majithia : Spesking off-
hand , it would be roughly about 30 per
cent,

Shri Nanadas: May I know the rates
of house rent allowance provided to such
of the familics as are not provided with
sccommodation ?

Sardar Majithia : I will require
notice for that, -

Stwww W Wr qg A g
fis oy WX wTeiR & 91 9T @
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Sardar Majithia : Certain ac-
commodation has been builtin Jammu and
Kashmir by our personnel by their own
voluntary efforts:

The Minister of Defence Organisa-
l?“ ( Shri Tyagi): Itis alltemporary
uts.

Excise Duty on Matches

'go. Shri Dabhi r Will the Minister
of inance be pleased to refer
to the reply given to starred ques-
tion No. 876 on the 18th August, 1955
and state :

(a) whether Government have now
taken a decision regarding the relief to
be given to medium-sized and cotiage

oups of match factories by means of

eferred payment of excise duty; and

(b) if so, what is that decision?

The Minister of Revenue and
Defence Expenditure (Shri A. C,
Guba ) : (a) and (b). Yes. Govern-
ment have decided that match factories
registgred under the Local Co-operative
Societies Act may be allowed the con-
cession of deferred payment of duty

subject to certain limitations and conditions.

Shri Bansal : Are Goverpment
aware that the marketing of these small-
scale and medium sized cottage products
of match factories is very defective, ard if
80, are they going to give some aid to
these factories to better market their

products ?

Shri A. C. Guha. That question
may be directed tothe Comme ce and
Industry Ministry. The Revenue section
of the Finance = Ministry has nothing
to do with that,

Shri Kasliwal ; Is it a fact that
there is a proposal under the consideration
:idGO\:;rnmgnt tl;: altogether abolith the

se duty on t =
v At y e cottage group of in

Shri A. C. Guba : I do not think
there is any proposal at present,

Shri T.S8.A. Chettiar: Mayl
know whether co-operative match factories
of whatever size are free from duty?

e o 1 ot
question 13 0: or e
payme .t of exci se, y d
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Hindi Sikshan Samiti

*¢81. Shri Krllu:aclur{i Joshi: Wil}
the Minister of Education te pliuted to

state: ,

(a) whether Regional Cemmittees
sct up by the Hindi Sikshan Samisi have
submitted their reports; and

(b) ifso,whatare theit mainrecc mmend-
ations ?

The Parlismentary Secretery to the
Minister of Education (Dr. M. M. Das):

(a) No, Sir.
(b) Does not arise.

Shri Krishnacharya Josbi: May T
know whether any time-limit is fixed for the
gubmission of the report?

Dr. M. M.Das: Yes, there was a time-
jimit. Thelast date was 318t October.

Shri Krishnacharya Joshi: May
I know whether any honorarjum is given te
these Members ?

Dr. M. M, Dast No honorarium s
given to the Members as honorarivm, tut the
secretaries who are in chaige of ttere four
regional committees, one in cherge of cach
regional committee, are given Rs. 150 per
month for clerical assistance, stationery ete,

Shri Krishnacharya Josbi: May I
know the names of the Members of this Coam-

mittee ?

Dr. M. M. Das: The Secretary of the
EBastern Zone is Shri R. D. Dinkar, M. P.,
the Secretary of the Southern Zone is Shri
T. S. A. Chettiar, M. P., the Secreta'y of the
Western Zone is Dr. Raj Bali Pandaya, and
the Secretary of the Northern Zone is Shri
M. Satyanarayana, M.P.

Pandit D. N. Tiwary: May I know
whether the Committee has given any rcaron
for not submitting its rport by the 318t Octo-
ber, 1945 ?

Dr. M. M. Dast No, Sir. Uptill now
we have notregeived any communication from
them.

Pandit D. N. Tiwary: Will Govern-
ment consider abolis! ing the Ccmmittee in
view of the fact that it has neither sut faitted
:121: re?port nor advanced any reasons for the

y

Dr. M. M. Das: We expect to receive
the report very soon.

Indisn Air Force

*s83. Shri D. C. Sharma: Will the
Minister of Defence be pleated to state
the steps that Government propose to take
for the expansion of the Indisan Air Foce? *
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The D ut[. Mimister of Defance
(Sardar M:ﬁth )t It is not in the public
interest to disclose the steps which Govern-
‘ment proposg to take for the expansion of the
the Air Force.

Shri D. C. Sharma: Muy I know, if
‘broadly speaking, any attempt is goin to be
:made to increase the air fleet of our country.

The Minister of Defence (Dr, Katju):
“Thismatteris always kept under consideration
so that our Air Force may be as strong as
-‘possible within our means.

Shri D. C. Sharma: May I know if the
D:fence Ministry hasformulated any plans
for the Army in general and the Air Force
in particular so far as the Second Five Year
Plan is concerned?

Dr. Katju: The Second Five Year
Plan has nothing to do with it.

Shri Kasliwmal: May I know whether
the attention of Government has been drawn
o reports in the press to the effect that there
is going to be an expansion of the Indian
Air Force by using Folland Gnat Fighter
aircrafts the e&uipmcnt for which is to be
provided by Great Britain?

Dr. Katju: My hon.friend is onlytrying
to drag me into answering a question for
which we say that it willnot bein the public

interest to give an answer.

Shri U. C. Patanalk: May I know how
long it will take Government to build up the
Air Force Reserves, the Air Defence Reserves
and the Auxiliary Air Force.an Act for whose
building up was passed very enthusiasticall
by Parliament three years ago?

Dr. Katju:l want notice of the question

Shri U, C. Patnilk : My question was
how long it will rake the Government to
built up the Air Force Reser es, Air
Defence Reserves and the Auxiliary Air
Force, an Ac' for whose building up was
passe ] very enthusiastically by Parliament
!hrcggems ago, when his predecessor was
in office.

Dr. Katju : We will do gil that we can
within our financial resources and within
our other limitations.

Indian Naval Flotilla

*s83. Shrl Bibhutl Mishra: Will
the Minister of Defence be pleased to state:

(a) the names of countries which the
ships of the Indian Naval Flotilla have visited
for training exercises during 1955; and

(b) how far these visis have proved
successful ?

The Deputy Minister of Defence
Sardar Majithia (a) Summer Exercises:
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Eygpt, Cyprus, Turkey, France, Italy, Li
Ethiopia, Malta, Indonesia, Maluya'
Ceylon,

Spring Exercises: Persia, Iruq, Bahrein,
Muscat and Aden.

(b) These visits have lpmved Very suc-
cessful in fostering goodwill between India
and the countries visited, besides providing
valuable training for our Navy.
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Dr. Lagka Sundaram: May I know
whether there is any proposal for the Indian
units of the Navy to participate in similar
exercises with Pakistani units in the near
future ?

Saodar ithiat In regard to parti-
cipating with istan, I have not got any
thing in particulsr at the moment, but in
case they approach us, we will be too glad to
have exercises to the benefit of both.

Mr. Speaker: The question listis over.
We shall now take up questions in respect of
which authority has been given,

Air-Dropping of Food Parcels

*547. Shri Bhakt Darshan (on_behalf
of NﬁM. L. Agrawal): Willthe Minister
of Defence be pleased to state whether itis a
fact that two boys were killed recently by a gift
parcel of food supplies alr drooped by s
mercy plane of the 1.A.F. over the village of
Kan Wan Wali in Kapurthala District ?

The Deputy Minieter of Defeace
Sardar Majithia): Government have no
nformation of the incldent. beyond what bhas
sppeard in the Prem.
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WRITTEN ANSWERS TO QUESTIONS
National College of Physical Education

*g41. Shri V. P. Nayar: Will the
Minister of Education be pleated to state:

(a) whether plans for the National
College of Physical Education have been
finalised; and

(b) if so, its broad details ?

The Minister of Education and Na
tural Resources and Scientific Research
(Maulana Azad): (a) No Sir; plans haven
yet been finalised. -

(b) Does not arise.

Recruitment Rules

*343. Dr, Satyawadi: Will the Minis-
ter of Home be pleased tor refer to the
reply given to Starred Question No. 1005 on
the 22nd August 1955 and state when the ne-
cessary legislation under Article 16 (3) of the
Constitution will be introduced in the Lok
Sabha with a view to amending State rules
and orders prescribing domiciliary qualifica-
tions for recruitment to services ?

The Dcpnts Minister of Home
Affairs (Shri Datar): The question of
initiating legislation under Article 16(3) of
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the Constitution is being exsmined in the
light of the recommendations of the States
Reorganisation Commistion and all other
relevant factors. It is not possible at this
stage to say whether and if so when. legisls-
tion will be introduced in Parliamen:,

Backward Classes Commission

Shri N. Rachiah:
543 Shri Ramachandra Reddi:
*{Shrl N. M. Lingam:
(Sbri K. C. Sodhia:

Will the Minister of Hoeme Afimirs
be pleased torefertothereply given to Starred
Question No. 154 on the 27th July, 193¢
and state: :

(a) whether Government have since
examuned the report of the Eechkward Classes
Commission ;

. (b) if so, whether all their 1cccmmenda-
tions have been accepted; and

(c) the total amount of expenditure in-
curred by the Commission ?

The Deputy Minister
Affairs (Shri Datar):

(a) The Report isstillunder considera-
n,

of Home

tio
(b) Does not arise,
(c) Rs. 5 lakhs.

Compulsory Primary Education

:‘lsgo. Shri Heda: Will the Minister
of Education be pleased to state:

(a) how many States have passed legis-
1ution making primary education compulsory ;

(b) whether the Union Government
have issued any directive or tendejed eny
advice to the State Governments in this
regard; and)

(<) if so, its nature?
The Minister of Education and
Natural s and Sclentlfic Re-

Resource
scarch (Maulana Azad): (a) 18 State
Governments,

(b) No directive has been considered
necessary.

(c) Does not arise.
Rural Higher Education Committee

Shri K. P, Sinha:
*553. {sln-l Digambar Singh:

Wil the Mimster of Education be
leased to state the steps so far taken by
overnment towards the implcmentation of
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he recommendtions of the Committee on
Higher Education for rural areas?

The Minister of Education ¢nd Na-
tural Resources and Scientific Rescarch
(Maluna Azad): The Government have
decided to setup a Naticnal Council for
Rural Higher Education. A separate Section
to promote the development of Rural I[nsti-
tutes has also been established 1n the Munis-
try.

Forelgn Officlal Trainees in India

*£45. Shri R. N. Singh: Will the Minister
of Home Affairs be pleased to state the num-
ber of foreign officials receiving training in
India particularly in Civil Service at present ?

The Deputy Minister of Hom®
Affairs (Shri Datar): The number of
officials undergoing training in India is 26.
Details are given in the statement laid on the
table of the House Arrangements for their
tarining have been made under the Colombo
Plan. (X See Appendix II1, annexure No. 70).

Export of Dry Prawns

*g56. Shri Punnoose: Will the Minist-
er of Finance be pleased to state:

(a) whether during the visit of the Mi-
nister of Trade of Government of Burma last
September, the Government of India took up
with him the question of export to Burma of
dry prawns; ‘and

(b) if so with what result?

The Milnister of Finance (Shri C. D
Doshmukh): (a) and (b) Talks with the
Delegation which came from Burma were

confined mainly to the grant of a loan to that .

country, Trade matters,includingthe export
of dry prawns, were also discussed with a view
to exploring the possibilities of increasing Indo
Burmese trade. The Government of India
did not, however, consider it necessary to lay
down any conditions to the loan with regard
to the export of any commodity to Burma
including prawns.

Armed Forces Personcl)

*g¢7. Shrl Dhusiya: Will the Minis
ter O ‘ence be pleased to state;—

(a) whether it is a fact that reduction
hasitaken place in the salaries of officers and
other ranks of the Armed Forces,

(b) if so, when:
. (c) what 18 the percentage of difference
. b::‘wecnthzirpre-wnmd positiwar salaries;
a

(d) what were the grounds that led to
ruch reduction ?—

The Minister of Defenc -
tion (Shri Tysgi) ?l) and (b).eA ﬂcw Pay
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Sode for officers and other ranks of the Armed
T"o-ces was introduced in 1947. The rates of
pay prescrited bT; the New Pay Code are
cefinitely higer than the peace-time rates
prevalent before the last war. In the case of
personnel below the rank of officers, they alto
compare favourably to the ra.es which were
in force:during the war. In the cateof offi-
cers, however, the current rates are lower than
the war-time rates. '

(c) Statements ate laid on thke T .
(See Appendix ITI, Annexure No. 71.)

(d) During the war, the rates of pay
applicable to British officers weie applied to
Indian officers serving in the Armed Fuices
as well. This was purely a war-time conces-
sion and could not be ustifiably continued
after the end ofithe war. The New oy Code
for officers introduced in 1947 was related 10
the pay-rates fixed for the :uperior civil
services as a result of the reccmmendati
of the Central Pay Comm ss.on. dutions

Forged Currency

*558. Sardar Igbal Singh: Will te
Minister of Finance be plesased 1o state:

(a) whether it is a fact that an Interna-
tional gang which is responsible for circulation
of forged currency notes of several crore::t as
been detected by the Police recently;and

(0) if, so the nun.ber if persons
re jed ?

The Minister of Rever ue and Defence
Expenditure (Shri A. C. Guha): (a)& (b)
The question appajently referes to some press
report emanating from Patna-which is a very
much exaggertea version of an ordirary
attempt at forgery. According to information
received from the Government of Bihar three
gersons were ar-4sted at Patna on 15t Novem-

er, 1955, in cou. e of a trap arranged on
confidential informa.. n previsouly received
Suspected forget notes whoth rupees sevenen
teen were recovered by hours search. No
basis has been found for pres report that the
persons belonge to internationalfinter-state
gang or that currencynotes worth cores of
rupees :are emvolved.

0il Prospecting end Refining

"564 Shri Amjad Al: Will the Mini.
ter of Natural Resources and Sclentific
Research be pleased to stat .

tu) whether Rumania has offeicd to

India technical staff experienced in oil pres-
pecting and refining;

(b) whetker ske has also offered oi'
arilling equipment; anae

(c) if so, the stes tal.cn in that direction ?
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The Minister of Natural Resource
(Shri K. D. Malaviya): (2) and (b). Yes, Sir

. . . 1
(c) The matter is under consideration o
the Government,

Post-Institutional I'raining in Engi-
neering .

*g59. Dr. Satyawadi: Will the Minister of
Education be pleased to state: )

(a) whether the selection of candidates
for post-institutional practical training in
Engineering and Industrial establishments
has been completed for 645 senior and 227
junior stipends for 1955-56; and

(b) the pattern for selection of the In-
dustrial establishments for training of those
candidates ?

The Minister of Education and Na
tural Resources and Scientific Research
(Maulana Azad): (a) Selections have been
completed for the award of 569 senior and
208 junior stipends. For the rest selections are
being made,

(b) Tae industrial cstablishments are
selected on the basis of the nature and scope
of training facilities available in them, their
active interest in the training progrémme
a1d the need for training in particular fields.

8$.8.0's. Office, Calcutta

*576. Shri V. P, Nayar: Will the
Minister of Defence be pleased to state:

(a) whether there has been a case of
defalcation recently in the office of the
8.5.0., Calcutta Fort Area;

(b) if so, the amount involved; and
(c) the nature of enquiries made ?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) Rs. 79,506/12/2.

(c) A Court of Inquiry was held to in-
vestigate the loss. It is reported that the
Officer involved has wvoluntarily confessed
that he used the money for private purposes.
Steps are now being taken to try the accused
by Cuurt Martial,

Self-loading Rifles

- ;
. *576. Sardar Igbal Singh: Will the
Minister of Defence be pleased to state:

.. () whether Government have con-
sidered the question of introducing sclf-
I;};Smg rifles in the Armed Forces recently;

(b) if 80, the decision taken thereon ?

The Minister of Defence . Katju):
(a) ani (b). A proposal to intrag.::e 2 :’elg—
oading rifle in the Armed Forces is under
consideration,
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Central Excise Staff

308, Shri H. N. Mukerjee : Will the
Minister of Finanmce be pleased to state
whether it is a fact that notices were served
on certain employces of the Central Excise
at the Shillong Collectorate calling on them
to show cause why their services should not
be terminated o failure to pass an examina-
tion in Hindi

The Minis:>r of Revenue and De-
fence Expenditure (Shri A. C. Guha):
Notices were served in accordance with the
departmental examina‘ion rules on fourteen
employees as they failed to pass the depart-
mental examination but on further examina-
tion all of them have been allowed a further
chance to pass in Hindi.
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Court Martials

Sardar Hukam Singh:
310. {sm Bahadur Singh:

Will the Minister of Defence be pleased
lo state:

(a) the number of General and Disrict
Court Martials held against the Defence
Services personnel during 1955;

(b) the crimes for = which they were

tried; and
(c) whether any particular crime, oﬂ‘gnc?

of misdemeanour has increased since partition

The Minister of Defence. (Dr. Katju)
() 48 and 67 respectively.

(b) Mainly for ebsence withaut leav®
insubordination and other acts prejudicial t
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good order and military discipline; and offen -
ces such as theft, fraud, misuse or misappro-
priation of Government property.

(c) No.
Displaced Persons in Armed Forces

Sardar Hukam Singh:
ke {sm Bahadur Singh:

Will the Minister of Defence be pleased
to state:

(a) what percentage of the Armed

Fo:lces personnel consists of displaced persons;
an

(b) what is their number ?

The Deputy Minister of Defence
(Sardar Majithia): (a) It is not in the public
interest to disclose the information on tke
floor of the House.

(b) This information is being collected
and will be laid on the table of the House as
soon " as possible,

Secondary Education
Sardar Hukam Singh:
Shri Bahadur Singh:
312.{ Shri M. L. Agrawal:
l‘Shrl Shree Narayan Das:
Shri Ram Dass:
| Dr. Ram Subhag Singh:

Will the Minister of Education be
pleased to state:

(a) the amount sanctioned by Govern-
ment for the reconstruction of Secondary
education State-wise during 1954 and 1955;
and

(b) the amount actually used so far?

. The Minister of Education and

Natural Resources and Scientific

Research : (Maulana Azad): (a)
A statement showing the grants sanctioned
during 1954-55 and 1955-56 is laid on the
Table of the Sabha. |See Appendix III,
annexure No. 7z2].

(b) The information is being collected
from the States and will be furinshed later.
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Production of Modern Arms

316, Shri - Krishnacharys Joshi:

Will the Minister of Defence be pleased
to state:

(8) whether Government have a plan
for the production of modern arms for

:?1cc=usion in the Second Five Year Plan H

(b) if so, what is the target ?

The Deputy Minister of Defence
Organisation (Shri Tyagi): (a) A plan
of production for our Ordnance Factories
i3 under préparation on the basis of the
planned requirements of the forces over
the next 5 to 10 years. While these
plans do not specifically form a part of the
Second Five Ycar Plan, the Defence
Ministry's requirements of funds for these

ijeqts have been communicated to the
lanning Commission,

. (b) The final target is to be self-sufficient
in the production of Defence equipment
in the country but this target is not capable
gf being fully realised within the next
five ycars as certain important items of

I.'fc_nce I’rod_uctmn cannot -be established
within  a period of five years.

Pres:ontation of Books to Turkey

317. Shri D. C. Sharma: Will the

* Minister of Education be plaased to
state:

(8) whether it is a fact that Govern-
ment have presented some Indian books
to Turkey during the current year; and

. (b) if s0, their number and the sub
Jects to which they relate?

The Minister of Education and
Natural Resources and Sclentific
Rsearch (Maulana Azad): (a) No, Sir.

(b) Does not arise.

cgal Eatry into India

318, Shri D. C. Sharma : Will the
Mi ister of Home Affairs be pleasad to
state th= rumber of cates, if any, of

villezal entry into Iadia of prrsoys without .

Alil trw:l aotum ents detzcted o1 the
I1do-Paki tan border during the period
from the Ist August to the 3:th Novamber,
19557

The Depute Minister of Home
Affairs (Shrl Datar) : Tac iformation
is baing collected and will bhe laid on the
is bsing cotlectsd and will b2 laid on the
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Smuggling

319, Shri D, C, Sharma ¢ Will the
Minister of Finance be pleased to state:

(a) whether there have been any cases
of smuggling on the borders of East and
West gun'ab from the first of August to
the 30th of November, 1955;

(b) if so, the number of smugglers
detected and convicted;

(c) the number of Indian and Pakis-
tani smugglers separately;

(d) whether any of them held passport
of git er country and if so, their numbers;
an

(e) the total value of the goods seized
at the preventive check-posts during the
same period ?

The Minister of Revenue and
Defence E ture (Shri A. C.
Guha): (a) Ycs, Sir. The figures are
available only from the 1st August to the
15sth of November, 1955s.

(b) The number of smugglers detected
during the period (from 1st Al.gast to 15th
November, 1955) was 144. t of these
cascs 86 have been penalised departmentally;
in one case, the seized Poods have been
released without any penal action, and the
remaini 57 cases are awaiting adjudica-
tion. There was no conviction in a court
of law as none of the smugglers was sent
up for trial.

(c) Out of the 144 persons referred to
n (b) 53 were Indians and g1 were Pakis-
tanis.

éd) Out of the 144 ptrsons, 97 persoaf
held pass ports. Out of them, 31 were
Indians and 66 were Pakistanis.

(¢) The total value of goods seized at
the preventive check-posts during the
period was Rs. 44,575,

Army Service Corps

320, Shri Gopala Rao: Will the
Minister of Defence be pleased 1o state:

(a) whethe st is a fact that L/NK
Clerks (GD) Army Service Corps cn-
rolisd in the Army for the duration of the
war were subsequemily  accepted for
regular engagement in the Army;

(b) if so, their numbe: and their nzr
vice regulations;

(c) whethes ottl:t of these men, mony
were fubsequetly rev to  Teserve

s, tb=fore expiry of 12 years stipulated

engagement in the colour; and
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(d) if so, their number, reasons there.
for and how far this reversion affects their
service and emoluments and pension?

The Deputy Minister of Defence
J\Ljithlu): (@) No. No clerk
ﬁ')h\:m enrolled as L/NK in the Army
ice Corps.
(b), (c) and (d). Do not arise.
Military Field Firing Ranges

- Chaudhuri Muhammed Shaffee.
331 % Shri V. G. Deshpande:

Will the Minister of Defence be
pleased ‘to state:

(a) the number and the names of the
villages uired by Government for
military field firing ranges during 1955 ;

(b) the total population and the area
ected ;

]

(c) the alternative accommodation and
compensation given;

(d) the cases decided and the cases
still pending; and .

(e) the causes for delay?

The Minister of Defence
(Sudarnh::ﬂ:lh): (a) None.

(b) to (¢). Do not arise.

Central Secretariat

333. Shri Gidwani: Will the Miniater
of Home Affairs be pleased to state:

(a) whether it is a fact that the clerks
in the Central Secretariat have not been
confirmed for the last eight years;

(b) if so, when their confirmation
orders will be issued; and

(c) how many clerks are likely to be
confirmed ?

The Depu Minister of Home
Affairs (Shri g-ur): (a) and (b). 568
persons  were ed or nominat

against permanent vacancies in the Lower
Division on the results of the examination
held by the Union Public Service Com-
mission in 1947 in the Government of
India Secretariat and its Attached Offices,
including the Armed Forces Headquarters.
Since en no examination has b.en held
by the Commission. 165 persons were
also nominated to the Lower Division on
the basis of their having . passed examina-
tions held by the Comm ssion prior to

1947 and not confirmed for want of pemd

manent  vacancies. In  additon, 217
educationally qualified scheduled caste
clerks recruited in the Lower Division in
the Secretariat and Attached Offices up to
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318t December 1947 have, as a matter of
concession, been confirmed or nominated
against permanent vacancies up to date.
Apartfrom these, large numbers of temporary
ap;ointments hive been made to cleiical
posts during the last few vyears. These
persons are now being considered for
confirmation in the Central Secretarial
Clerical  Scrvice on the basis of their
seniority and fitness. The lists for con-
firmation are under active preparat on.

() The total number of persons
including those who are already l:l:berrna:
nent as clerks to be sppointed permanent-
ly to the Clerical Service at its initial
constitution, will be 1,450 in Grade I (UDC)
ard 3,1c0 G.ade II (LDC).

National Theatre

3 Shri D. C, Sharma: Wil the
Minister of Education he pleased to state
the steps that have been taken with regard
to the construction of the propoted
National Theatre at Delhi.

The Minister of Education and
Natural Resources and Sclentific
Research (Maulana Azad): As a pre-
liminary two architects were sent abroad
to study the most important Theatres and
Opera Houses in Western countries with
a view to making recommendations on the
scope and requirements of the proposed
National Theatre,

Hindustan Aircraft Limited

324. Shri D. C. Sharma: Will the
Minister of Defence : pleaed 1o 5t.:IcL:

(@) how many rail coaches have been
oduced in the Hindustan  Aircraft
actory, Bangalore, th:s year; and

. (b)_what is the target during the
First Five Year Plan period?

The Deputy Minister of Defence
Organisation (Shri Tysgl): (a) 145
from 1st January to 22nd November
1955.

(b) No particular target was fixed
for the Five Year Plan period. Actual
production from January 1951 to November
1955 has been 654 against planned produc-
tion of 682.

Missionaries
335. Shri Punnoose : Will the
Minit:cr «f Home Affairs be pleased to
state

(a) whether Government have received
any reports about anti-Indian activities of
forei missionaries in Andaman and
Ni r Islands; and

(bg if so, the action wken to stop
them
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The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). Yes,
about one foreign missionary. e was
told that it was not necessary for him to
continue his stay in the Islands as the
purpose for which he was allowed to reside
there no longer existed. He accordingly
left the Islands in April 1955.

Mineral Oils

326, Sardar Igbal Singh: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
the names of the regions in the country
where survey for mineral oils was con-
ducted during 1954 and 1955 so far?

The Minister' of Natural Resources
(Shri K. D. Malaviya): A statement
giving the required information is laid
?\rl‘ the 'Iinble.( ee Appendix III, Annexure

0. 73l

Engineering College for Orissa

237. Shri Sarangadhar Das: Will
the Minister of Education be pleased to
state;

(a) whether Government have received
a scheme for establishing an engineering
college in Orissa;

(b) if so, the estimated amount of
non-:ecurrin‘f and .recurring expenditure
th:reon; an

(c) the names of the branches of
pngibnoc‘ring which are to be taught in this
institution

The Minister of Education and
Natural Resources and Scientific
Research  (Maulana Azad): (a), (b)
and (c). A statement giving the required
information is laid on the Table of the
House. (See Appendix III, Annexure,
No. 74l

States Raorgmintinn Commis-
sion’s Report

338. Dr. Satyawadi: Will the Minis-
ter of Home*Affairs be pleased to state
the languages in which the States Reorga-
nisation Commission’s Report has been
published so_far?

The Minister of Home Affalrs
(Pandit G. B. Pant): The Report of the
States Reorganisation Commission has,
so far, been published in English only.
It is, however, being translated into Hindi
and Hindi version will be published
shortly.

The summary of the report was releas-
ed at the time of the publication of the}
Report in all the important regional langua-
ges. The Government India have
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advised the State Governments to have
the Report translated into their Respective
regional languages.

U.R.S.C.

: 4
3329. Shri Sinhasan Singh: Will the
Minister of Home Affairs be pleased to
refer tothe reply given to Starred Question
No, 1682 on the 12th September, 1955,
regarding the recruitment of Class I and
Class IT services without reference to the
U.P.S.C. and state:

(a) the number of persons who had
been appointed directly by the Ministries
from tgdsg to 1955 and have since been
approved by the’ U.P.S.C.; and

(b) the names of the posts which they
are holding now?

The Deputy Minister of Home
Affairs (Shri Datar): (a) and (b). The
reference is presumably to persons who
were provisionally appointed to Class I
and ssh I1 po:;s by h:hf:l Mimes thm
carry on the work in hand pe e
selection by the U.P.S.C. after due adver-
tisement, and who were themselves
sclected by the Commission for the same
posts. The information will be collected
and laid on the Table of the House assoon
as possible,

Superannuated Officers

3:;1. Shri Sinhasan Slngh: Will
the Minister of Home Affairs be pleased
to state:

(a) the number of class I, II, and III
officers separately who have been (i)
reappointed after supecrannuation, or (ii)
given extension of service - in 1954-55;
and

(b) considerations that weighed with
Government in granting extension of
services after retirement

The m“y Minister of Home
Affairs ( Datar): (a) The informa-
tion is given in a statement which is placed
on the Table of the House. [See Appen
dix III, Annexure No. 75].

(b) The main consideration in grant-
ing extension of service beyond super-
annuation is public interest and also dearth
of suitable technical personnel.

Service Appeals
331. Dr. Satyawadi: Will the
Minister of Home Affairs]be pleased to
state:

" (a) the total number of appeals from
the Government employees relating to

their services ding at present in the
Ministry for Mlﬂd
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(b) the longest period for which an regarding the imported T:odu worth
appeal has been pending decision? Rs, 1" flkhs for the Displaced Persons’
Colony at Kandla Port was received by
The Deputy Minister of Home Government;
Affairs (Shri Datar): (2) Five.
_ (b) whether any Gozetted Officers
{b) Nine months. have since been suspended; and
Displaced Persons’ Colony. at (¢) i so,the number?
Kandla ’

. The Deputy Minister of Hrme
tht:3!«31[=i.rv,is::rm'l ofrﬁo&eﬂﬁmdlﬂab.:;leg;g Affalrs (821 Datar): (2) The Fioal
to refer to the reply given to Starred ggg:rt .r’;u_not HESHRsrEed. by: Coveens
Question No. 131 on the 23rd Novem-
ber, 1955, and state: ®) No.

(a) when the Police Report in connec-
tion with the investigations conducted (¢) Does not arise,
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LOK SABHA
Tuesday, 6th December, 1955

The Lok Sabha met at Eleven of the
Clock

[Mr. Seeaxer in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12 Noon
PAPERS LAID ON THE TABLE

ARTICLES OF AGREEMENT OF INTERNA-
TIONAL FINANCE CORPORATION AND
ExXPLANATORY MEMORANDUM

The Parliamentary Secretary to
the Minister of Finance (Shri B. R.
Bhagat): On behalf of the Minister of
Finance, I beg to lay on the Table a
copy of the Articles of Agreement of
the International Finance Corporation
and Explanatory Memorandum as ap-
proved for submission to Govern-
ments by the Executive Directors of
the International Bank for Recons-
truction and development. [Placed in
Library. See No. S-429|55]

NorrFicATIOoON UNDER ESSENTIAL CoM-
wMODITIRS ACT

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I beg to lay on
the Table, under sub-section (6) of
Section 3 of the Essential Commodi-
ties Act, 1955, a copy of the Notifica-
tion No. 5. R. 0. 3441, dated the 9th
November, 1955, cancelling the Minis-
try of Food and Agriculture Notifica-
tion No. S. R. 0. 3310, dated the 28th
October, 1954. [Placed in Library.
See No. S-430|55)

438 LS.D.
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ORDER UNDER INDUSTRIAL (DuvELor-
MENT AND REGULATION) AcT

Dr. P. 8. Deshmukh: Sir, I beg to
lay on the Table a copy of the Minis-
try of Food and Agriculture Order
No. F. 29|11/55-SV, dated the 12th
October, 1955, in pursuance of an as-
surance given on the 5th May, 1953
during the discussion on the Indus-
trial (Development and Regulation)
Amendment Bill, 1953. [See Appendix
III, annexure No. T7]

NOTIFICATION UNDER INDUSTRIAL
FINance CORPORATION AcT

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
I beg to lay on the Table, under sub-
section (3) of Section 43 of the Indus-
trial Finance Corporation Act, 1948.
a copy of the Notification No. 19(3%
dated the 17th November, 1955, mak-
ing certain further amendments in
the General BRegulations of the In-
dustrial Finance Corporation of India.
[Placed in Library. See No. S-432|55)

RULES COMMITTEE
FmsT REPORT

Shri M. A. Ayyangar (Triupati):
[ beg to lay on the Table under sub-
rule (1) of rule 306 of the Rules of
Procedure, a copy of the First Report
of the Rules Committee.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Forry-FImmsT RePORT

Shri M. A. Ayyangar (Triupati): I
beg to present the Forty-first Report
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[Shri M. A. Ayyangar]

of the Committee on Private Mem-
bers’ Bills and Resolutions.

BUSINESS ADVISORY COMMITTEE
TWENTY-NINTHE REPORT

Shri M. A. Ayyangar (Tirupati): I

beg to present the Twenty-ninth Re-

port of the Business Advisory Com-
mittee.

BUSINESS OF THE HOUSE
Mr. Speaker: The House will now

Bhri Eamath (Hoshangabad): Before
you proceed to the business, may 1
make a submission in regard to the
business itself?

Mr. Speaker: First, let the business
be before the House.

The House will now resume further
clause by clause consideration of
clauses 8 to 10 of the Citizenship Bill.
Out of the 5 hours allotted for the
clause by clause consideration, 3 hours
and 12 minutes have already been
availed of, and 1 hour and 48 minutes
now remain. One hour has been
allotted for the third reading. This
would mean that the Bill will be dis-
posed of by about 3 P.M.

Thereafter, the House will take up
the Insurance (Amendment) Bill,
1955, for which 5 hours have been
allotted. As recommended by the
Business Advisory Commitfee at its
sitting held yesterday, the House will
git till 6 p.m. today. So, the discus-
sion on the Insurance (Amendment)
Bill will continue up to 6 p.M.

Shri Eamath: Conscious as I am of
your never-failing anxiety to secure
that hon. Members are not placed at
a disadvantage when Bills come up
for discussion here, I am constrained
to lodge a protest against the order of
business as it appears today. The
second Bill, or rather the third item
as in the Order Paper is the Insurance
(Amendment) Bill. Till yesterday, so
far as I am aware, the National Volun-
teer Force Bill was in the agenda. And
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I am speaking for myself and for
many of my friends here on this side
of the House when I say that we are
not prepared for the Insurance
(Amendment) Bill today. I would
request you to see that the same order
as obtained yesterday or the status
quo is restored, that is the National
Volunteer Force Bill is taken up today
and the Insurance (Amendment) Bill
is taken up tomorrow, because we are
not prepared for the discussion of the
latter Bill today. Till yesterday, only
the National Volunteer Force Bill was
in the agenda after the Citizenship
Bill. So, we were prepared only for
the Citizenship Bill and the National
Volunteer Force Bill. It would be
impossible for us to prepare for a
number of Bills at the same time. For
the Treasury Benches it is easy to
prepare fer so many Bills, because
there are so many Ministers. But for
each of us here on this side of the
House, and also for the Members on
the other side, it is difficult to pre-
pare for many Bills at the same time.
Since only the National Volunteer
Force Bill was on the agenda, we
were not prepared for the Insurance
(Amendment) Bill.

Bhri Feroze Gandhi (Pratapgarh
Distt.-West cum Rae Barelli Distt.—
East): What is your suggestion?

Shri Eamath: The National Volun-
teer Force Bill should be brought
back on the agenda.

Mr. Speaker: I think there is force
in what the hon. Member has said.
But sometimes situations arise, and it
becomes difficult to stick to the prog-
ramme; and there has to be some
change in the programme because c~r-
tain Bills are there which have to e
put through within a certain specifie
time. At present, all I can say is that
I shall send for the hon. Minister of
Parliamentary Affairs and request him
to read what the hon. Member has
just said and what has gone into the
proceedings.

Shri Feroze Gandhi: This will be a
very confusing position, because we
would not know......
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Mr. Speaker: First, let me finish.

Shri Feroze Gandhi: The hon. Min-
ister of Parliamentary Affairs is just
coming into the House.

Mr. Speaker: But it will be seen that
while the point regarding the difficulty
felt by the hon. Member may have
force, there is another difficulty before
me, and that is that the other Bill
which the hon. Member wgnts to be
taken up today does not appear in the
Order Paper for today. It will be
very irregular to take it up today, and
that irregularity will be of a more
serious character as compared with
some inconvenience to the hon. Mem-
ber with reference to his preparation.
I do not think I can put in that Bill
in the Order Paper for today. As to
whether it should be done tomorrow
‘'or the day after or at any other time,
it will be for the hon. Minister of
Parliamentary Affairs to reply; 1
would not reply to that part of it.

But I can tell the hon. Member that
the Business Advisory Committee has
been keeping in constant touch with
this position of the business before the
House, and it has been insisting that
Government should declare the prior-
ity or order of business sufficiently
early to enable hon. Members to pre-
pare; and yet, it finds itself at times
unable to go to the logical length of
the insistence.

Today, so far as the Citizenship Bill
is concerned, it will go up about three
o'clock, or it may go on for a few
minutes more in view of the time
taken up in this discussion. As for
the other Bill, namely the Insurance
(Amendment) Bill, which will be
taken up after this Bill, I believe it is
an ordinance which is now being en-
acted into an Act by means of that
Bill to amend the Insurance Act. That
Bill has been allotted 5 hours. So, in
any case, that Bijll will stand over for
clause by clause consideration, to en-
able hon. Members to table amend-
ments by tomorrow. That is the posi-
tion today.

Shri Eamath: Even the general dis-
cussion will take place tomorrow, or
part of it
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Mr. Speaker: Part of it will continue
tomorrow. It may be the general
discussion or the clause by clause
consideration; I cannot say that unless
a further allotment of these 5 hours
is made as between the first reading,
the second reading and the third
reading stages. That will be done
when the Bill is taken up. There will
be general discussion in any case, to-
day. That seems to be the position,
and the hon. Member will have suffi-
cient time to give his amendments by
tomorrow.

Shri Eamath: At the same time,
may I request you to resolve two diffi-
culties of mine? One is whether an
assurance will be given that in future
the order of business will not be dis-
turbed unless at least 48 hours notice
is given to Members of the House. The
second is whether notice will be waiv-
ed for amendments, if they are given
today itself—I do not know whether
the clause by clause discussjon stage
will be reached today.

Mr. Speaker: I may say that I wish
I could give that kind of assurance for
all times. )

Shri Eamath: Very good.

Mr. Speaker: But there are occasions
when there have been changes and
departures. All I can say is that in
cases where a change is made sudden-
ly, I may consider the question of
waiving notice. 1 think I did it on a
previous occasion, some days back. I
said I would waive notice in respect
of amendments coming even on the
day when the Bill was being taken up.
That can be done. 1 can promise that
I shall not put any Member to the
inconvenience of barring his amend-
ment, even if the Bill is taken up
urgently without proper notice. That
I can say. But as regards sticking to
a particular programme and giving at
least 48 hours notice, all I can say is
that I can try. But I cannot peep for all
time into the exigencies of the future.
Times may come when I may have to
change from that. But so far as possi-
ble, I will stick to it. That is the only
thing I can say.
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Shri Kamath: I have no doubt you
will appreciate that it will be difficult
for us to effectively participate in the
discussion if things are sprung on us
like this.

Mr. Speaker: 1 quite agree.

CITIZENSHIP BILL

Bhri H N. Muokerjee (Calcutta
North—East): I beg to move:

Page 6, line 41—
omit “and in any other case it may"

Shri C. R. Narasimhan (Krishna-
giri): I beg to move:

Page 6—
after line 9, insert:

“(bb) that citizen has accepted
any title from any foreign State,
against the provision of article
18(2) of the Constitution of In-
dia; or”

Shri Sadhan Gupta
South-Bast): I beg to move:

(Calcutta

Page 6—
omit lines 15 to 17.

Mr. Speaker: Thesé amendments
to clause 10 are also before the House
in addition to those moved yesterday.

Shri H. N. Mukerjee: Yesterday, in
commending my amendments to
clause 10, I asked Government to be
good enotigh to explain why they can-
not accept the suggestion that dep-
rivation of citizenship rights should
be a judicial proceeding and not an
administrative one,

[Mr. DerUTY-SPEAKER in the Chair]

As far as I can see, the only recog-
nisable argument advanced by Gov-
ernment on this point is that, except
in the United States of America, the
precedents they have looked for do
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not warrant the adoption of judicial
proceedings for purposes of depriva-
tion of citizenship. I said yesterday
that whatever degeneracies might
have overtaken the rulers of the
United States today, the founders of
treedom in the United States advo-
cated some grand principles like the
right to life, liberty and the
pursuit of happiness, and if in
the TUnited States there is a defl-
nite provision that judicial proceed-
ings have to be taken recourse to in
cases of deprivation of citizenship
rights, then surely I would say that
we ought to follow that precedent and
not the precedent of the U. K. or of
South Africa. This point in regard to
the justiciability of deprivation items
was argued before. But I think my
hon. friend, Shri N. C. Chatterjee, is
working under a misapprehension. I
know that it is not for me to pull the
chestnuts out of Shri Datars fire,
but I owe it to the Joint Committee,
of which I was a Member, to make it
plain that this clause regarding depri-
vation of citizenship rights does not
apply as far as our own citizens by
descent are concerned. And it does
not also apply as far as refugees from
Pakistan, who will acquire citizenship
under this law, are concerned It is
anly those who are citizens by natu-
ralisation or by registration who
would be affected. Even so, I feel
that Shri Chatterjee’s eloguence was
absolutely justified, because ‘we have
no business to take away from people
whom we have accepted as our citie
zens after proper inquiries their right
to retain their citizenship and their
right to fight to retain their citizen-
ship in our courts of law. We have
no business to accept as our citizens
people from other countries on
grounds which we have tried to deli-
neate in this Bill and then to tell
them that they can be deprived of
citizenship rights purely by adminis-
trative action. I feel, therefore, that
the arguments which Shri N, C
Chatterjee propounded are extremely
important and they have got to be
answered by Government. The only

safeguard which Government have
chosen to put in this Bill is in
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clause 10, sub-clause (3) which lays
down that the Central Government
shall not deprive a person of Indian
citizenship under this section, unless
they are satisfied that it is not con-
ducive to the public good that that
person should continue to be a citizen
of India. This continues to be a mat-
ter of executive discretion, and the
safeguard is absolutely unreal. We
are very well aware how often  the
phrase ‘public interest’ has been abus-
ed for executive purposes, and the
phrase ‘public good' which has been
suggested as an alternative, by the
ingenuity of the Home Minister, per-
haps, will not prove more effective.
Therefore, 1 feel that the safeguard
of judicial determination in regard to
questions of deprivation of citizen-
ship has got to be put in our legisla-
tion. This is a point on which I feel
Government ought to answer the
arguments which have been put for-
ward.

1 have also suggested an .amend-
ment which is largely identical with
the amendment moved by my hon.
friend, Shri Kamath, and by that
amendment I want to say that the
citizen by .registration should not be
required to take an oath to be well
affected and loyal towards the Con-
stitution of India as by law establi-
shed, as it has been promulgated in
the Bill. At an earlier stage of the
proceedings, the Government had
suggested that it should be loyalty to
the Government established by law
which should be the criterion. Luckily
in the Joint Committee that expres-
sion was altered and for ‘Govern-
ment’, the ‘Constitution of India’ has
been substituted. 1 agree that this is
certainly a very substantial improve-
ment. I agree that the Constitution
is symbolic of the sovereignty of our
country. But I wish to put the word
‘Republic’ or even ‘India’ as Shri
Kamath has suggested, because I want
1 emphasise the idea that after all
Constitutions can be changed, and it
is the basic loyalty to the State, it is
the basic loyalty to the Republic
which is most important. Already,
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the question of the word ‘disaffected’
has been discussed very exhaustively
in this House. My friend, Pandit
Thakur Das Bhargava, has explained
with reference to a number of legal
precedents that the word ‘disaffected
is extremely ambiguous and it should
be moved out of this Bill. But I feel
that in place of the word ‘Constitu-
tion’ it is better that we put the words
‘the Republic’ or ‘India’, because I
feel that the loyalty that we require
of these citizens should be the basic
loyalty which it is every citizen's duty
to have towards our country.

Now, perhaps on this point 1 have
spoken more than once before, but I
wish to emphasise it because I want
Government to realise the kind of
people whom we are going to have as
our citizens. They would be such
people as are eminent in science,
philosophy, art, literature, movements
for world peace, human progress and
that sort of thing. To the United
States of America a large number of
people went from Europe as refugees
who were eminent in the field of sci-
ence and in  different fields of aca-
demic activity, and it has already
been pointed out how an attempt was
made in the United States to keep out
people because of their ideological
affiliations, specially because of their
Communist affiliations.  Already, at
an earlier stage of the proceedings,
Shri Chatterjee has referred to this
aspect of the matter. In the United
States, they got from foreign countries
large numbers of people whom they
accepted as citizens, who were people

.of the most unexceptionable charac-

ter, of the highest academic achieve-
ment, of gregt integrity and idealism.
In our country also, as I said in the
case of a man like Prof. J. B. S. Hal-
dane, we may be having people re-
gistering themselves as our citizens,
people who will be notable for their
integrity, for their idealism, for their
character, for their contribution to
progress in their country as well as in
other countries. That is the kind of
people we have in mind that is the
kind of people whom we are sub-
jecting to this kind of humiliation. I
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say when we accept anybody as a
citizen let us accept him or her on
terms of honour, on terms of dignity.
Let us offer that citizen all those ad-
vantages which in reason we ought to
offer. I say the minimum privilege
which we ought to offer to these peo-
ple is the privilege of the judicial
determination of the charges against
them and, therefore, I emphasise the
matter which I need not emphasise.
But, it is only because we want Gov-
ernment to come over and show some
kind of gesture in this respect. I em-
phasise that it is very necessary that
deprivation of citizenship rights
should be a judicial proceeding and
not an administrative one. I feel that
things being as they are, the envisa-
gements of our citizens by registration
being what they are under the terms
of the Bill, Government should find
no difficulty in accepting the amend-
ment that we have put forward. If
Government can suggest some kind of
alternative formula then we shall
surely sit together and perhaps evo-
Ive a kind of formula which would
satisfy both the claim which we are
pressing and also those safeguards
which the Government might consi-

der to be necessary in cases of this
description.

Mr. Deputy-Speaker: Now, [ want
to impress upon hon. Members that
we are still on clause 10. There are
a number of other clauses equally
contentious. A lot has been said upon
these provisions. We have to close
this debate on consideration of clauses
by 2 o'clock. Ome hour is left for the
third reading and I am sure hon.
Members would like to wutilise that
one hour for third reading. There-
fore, when Shri Mukerjee was on his
legs I did not want to interrupt him.
Mr. Gadgil supported it; there seems
to be a lot of talk in favour. We are
saying the same thing on clauses now
as was said in detail on the motion
for consideration. I did not want to
embarrass any hon. Member who was
on his legs and pull him up by saying
that it has already been spoken. I
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left it to them. As soon as the clock
strikes 2, I will put all the clauses
together; there will be guillotine and
there is no good getting impatient
then.

The Deputy Minister of Home
Affairs (Shri Datar): Clause 5 also
has still to be considered, in addition
to further clauses.

Mr. Deputy-Speaker: It has been
left over; and clause 3 has also been
held up.

Shri Datar: On clause 3, it is only
voting, Sir.

Mr. Deputy-Speaker: There are a
number of things now. The difficulty
is hon. Members are not present. As
soon as an hon. Member speaks he
thinks it is none of his business to
hear others. If he has been hearing
other hon. Members he would have
seen how many times and how often
a thing has been placed before the
House by various other persons also.
That is the difficulty here. Shri
Dhulekar.

Shri Dhulekar (Jhansi Distt.-South):
I am sorry I shall have to repeat.

Mr. Deputy-Speaker: If he has only
to repeat, I would not allow him to
repeat. I think I must take the law
into my own hands.

Shri Dhalekar: I will not take much
time.

Mr. Deputy-Speaker: If it is repeti-
tion, even for one second I will not
allow. What is the meaning of re-
peating again and again?

Shri Dhulekar: Very well, Sir.
Mr. Deputy-Speaker: Not only for

him but for all people, all Members
here. Repetition does not mean re-
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petition by his own mouth; it means
by others also. Uuless it is such an
extraordinary thing which requires so
much of dinning and make other peo-
ple understand.

Shri Dhulekar: I only wish to say
that some of the clauses that I might
refer to, clauses 9 and 10, have al-
ready been referred to by hon. Mem-
bers here. I am placing before the
House my anxiety. With regard to
Pakistan, in the east especially, from
time to time we find that a large
number of people are pushed out
from that country for no fault of
theirs. These clauses 9 and 10 contain
certain provisions which terminate the
citizenship rights of those people who
have' been unfortunately in another
country on account of no fault of
theirs. The partition took place and
the country was divided. Those poor
people remained there. Now, it is an
established fact that Pakistan has
made it a policy to keep quiet for
some time and then create some row
in that part and push people out from
time to time. It is quite clear that
only one community, that is Hindus,
are being pushed out from that coun-
try. So, I would submit that in these
clauses 9 and 10, when we say that
these people have been there since
1950 and on account of their long
residence there, they have lost their
rights of citizenship here, it is a perti-
nent question to put before the House,
what will be the fate of those people
who are sometimes assured by the
hon. Minister for Rehabilitation that
they need not come here and might
stay there and that we shall protect
their rights and, as soon as the hon.
Minister has some parleys with the
Minister of that country, after two or
three months, we find that several
lakhs of people are again pushed out.
So, my anxiety is this. In this Bill,
there ought to be something—I do not
know what it should be—and the
Government should provide something
here that those unfortunate people
who are pushed out from the other
country of Pakistan only on account
of their affinity to some religion
should not be considered as aliens.
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This is my submission and I would
certainly request the hon. Minister
who is in charge of this Bill not to
take this thing which I have put
before the House as a very light one.
It is a very serious one. There are
about a crore of people there and I
can assure you that within one or two
years, by instalments, they will be
pushed out and we must be in a posi-
tion to extend our hand to them and
give them the rights of citizenship as
easily as possible.

That is my submission.

Mr. Deputy-Speaker: I will now call
upon the hon. Minister.

Shri Datar: A number of points
have been raised and I would very
briefly answer those points. My
friend Shri Swamy suggested an
amendment, amendment No. 90 to
clause 8 stating that a child can take
action not only after attaining majo-
rity but after having full knowledge.
My submission. is that it would be
very difficult for a child to have full
knowledge in such cases. Therefore,
the ordinary period would be the at-
tainment of majority. He has to
understand the nature and implica-
tions also of the action, namely, the
laws of citizenship. Therefore, I
would submit, that so far as this
amendment is concerned, it may not
be acceptable in view of the difficul-
ties that I have pointed out above.

My friend Shri Anthony has sug-
gested certain amendments to clause
9. They are 117, 144 and 145. He
desires that all those who have taken
the citizenship of another country not
only before the Constitution but even
after the Constitution up to the com-
mencement of the operation of this
Act ought to be exempted from clause
9. So far as clause 9 is concerned, it
deals with the termination of citizen-
ship. I would point out the circums-
tances to show that it is necessary
that in such cases when they have
voluntarily taken the citizenship of
some other contry, their citizenship of
India ought to end. So far as the
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first point is concerned, it may be zenship of some other country, then

noted that even after 1950, a number
of persons have gone over to Pakistan
and they have taken Pakistan nation-
ality voluntarily. If we accept this
amendment of my hon. friend, then
the difficulty would be that we shall
have to accept the continuance of the
citizenship of India in respect of lakhs
of people, and in my opinion, it may
not be proper. Either they are the
citizens of India or they are not, and,
therefore, it would not be proper to
allow dual citizenship to continue
especially when the numbers are
likely to be so large.

There is also another aspect of this
case. Oftentimes we receive com-
plaints from various countries. Take
for example the case of Ceylon. If
an Indian in Ceylon desires to hawve
the nationality of that country, thea
he will have that nationality provid-
ed he renounces his Indian mnation-
ality; in other words, his citizenship
of India has to be terminated and
then only his case for the nationality
of Ceylon or citizenship of Ceylon
would be considered. This aspect of
the question also has to be considered
by my hon. friend

Oftentimes we receive complaints
that Indians wherever they are, even
though they are the citizens of Com-
monwealth countries or other coun-
tries, have always an eye upon Indian
citizenship—it is a complaint, may be
wrong or unfounded—and, therefore,
they do not get themselves completely
mssimilated with the particular coun-
try of which they have taken citizen-
ship and all along they are looking to
India for going back and for their
own citizenship. Whatever might be
the nature of this objection—it may
be true or may not be true—we have
to take into account the important
fact that in all these cases, after the
commencement of the Constitution
particularly, if a man has voluntarily
taken citizenship, this voluntary ac-
quisition involves an exercise of woli-
tion. The word “voluntarily” has to
be understood very clearly. If, for
example, he desires to have the citi-

naturally my submission is that he
should not be considered as continu-
ing his citizenship of India.

So far as the very relevant point
raised by my hon. friend that during
the war certain persons, especially of
the Anglo-Indian community, had
taken the citizenship of UK., in some
cases without their knowledge, is con-
cerned, that is a reasonable point and
we have accepted and made a special
proviso in clause 8. I would submit
to the House that there is nothing in-
consistent or incompatible between
clause 8 and clause 9. So far as
clause 8 is concerned, the wording
that is there is—

“If any citizen of India of full
age and capacity, who is also a
citizen or national of another
country...."

The words “also a citizen” may be
noted, because either by birth or by
descent he would acquire citizenship,
and that is entirely different from the
wording of clause 9, where it is
stated—

“Any citizen of India who by
naturalisation, registration . or
otherwise voluntarily acquires....”

Therefore, my submission is that
the wording is enticely different and
the provisions should remain as they
are so far as clauses 8 and 9 are con-
cerned.

So far as clause 10 is concerned,
even during the consideration stage,
the whole matter had been traversed
very exhaustively. Various points
were raised and I have answered al-
most all of them. I would, therefore,
within 8 minute or two go over some
of these grounds where they require a
specific answer.

An hon. friend has moved an amend-
ment No. 22 where he has stated that
the acceptance of any title by a citizen
in India who has obtained his citizen-
ship either by registration or by natu-
ralisation should be a ground for the
deprivation of his citizenship. My
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submission is that in some cases some
of our Indian nationals might obtain
a title for a good purpose also and it
is not that in every case, obtaining a
title from a foreign country is neces-
sarily wrong. Therefore, let us treat
all the citizens of India alike. Article
18(2) of the Constitution says that
titles have been dispensed with and
that titles cannot be acquired from
foreign countries except as far as pos-
sible with the permission of the Gov-

Shri Kamath (Hoshangabad): Not
‘as far as possible’......

Shri Datar: 1 speak only from
memorv. My hon. friend has correct-
ed me and I am quite happy. So far
as this is concerned, let all the citizens
of India, the ordinary citizens and also
these other citizens of India, remain
on the same footing. My point is that
this is after all not a very important
matter, it is more or less a trivial
matter and we need not raise it to the
dignity of being considered as a
ground for deprivation of citizenship.
‘Therefore, it is not possible for me to
accept this amendment.

1 have already answered the ques-
tion as to whether deprivation should
be in justiciable circumstances or
whether it is necessary in all
cases that a Judge of the
Supreme Court should be the
chairman and also whether there
ought to be an appeal to the Supreme
Court or to any other courts. On all
these pojnts Government's attitude has
been made very clear. Except in the
U.SA, in all other countries such
matters have been left and naturally
entrusted to the State machinery,
namely, the executive machinery. We
have provided for a number of safe-
guards. according to which it would
mnot be possible for Government to
take any action arbitrarily. In a way
that would be inconsistent with the
spirit of clause 10.

Shrl Eamath: May I ask about
Australia and even South Africa,
where the Committee is presided over
by a judge of the federal court or
judge of one of the provincial courts?
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Shri Datar: I have seen it. Australia
is the only country where it is stated
that there ought to be a judge of the
High Court or some other court.

Shri Eamath: Even South Africa.

Shri Datar: It may be even a district
court.

Shri Kamath: Also the US.A.

Shri Datar: In the case of Australia
also there is some reference made by
my hon. friend, but our conditions are
entirely different so far as this point
is concerned and we have made the
position very clear by pointing out
that the chairman shall have ten
years' judicial experience, and judicial
experience does not necessarily mean
judicial experience of Third Class
Magistrate......

Shri Eamath: Maybe a Sub-Judge.

Shri Datar: We may appoint a Dis-
trict Judge. Generally District Judges
are appointed in such cases although
I cannot bind the Government in
this matter. Generally you will find
that 2 man who begins even as a Dis-
trict Munsiff or a Magistrate might be
a District Magistrate or might be a
District or Sessions Judge. Therefore,
ten years is a sufficiently long period
for getting mature experience so far
as judicial experience is concerned. I
submit that the provision, as it is, is
fairly satisfactory and does not admit
of any circumstances under which in-
justice or hardship is likely to be
done to such personas.

For similar reasons I cannot accept
my hon. friend, Shri Kamath's sug-
gestion that the grounds of depriva-
tion should be made public.

Shri KEamath: I said only the find-
ings should be made public.

Shri Datar: There is one amend-
ment to that effect, perhaps by some
other Member. Some other hon.
Member has moved an amendment
that the grounds of deprivation
should be made publicc My hon
friend, Shri Kamath, desires that tne
finding should be made public. This
question has been answered by a
number of hon. friends. In certain
cavey it might be a matter of the
greatest security reasons so far as
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India is concernmed. Ordinarily you
will find that everything will be done
quite properly especially when there
is a judicial officer as the head of the
Committee of Inquiry.

Shri Kamath: Not always.

Shri Datar: As pointed out by Shri
Gadgil and other hon. friends there
might be circumstances where it will
not be in the interest of the security
of India to publish all these findings.
Therefore, it would not be proper
always to go on mistrusting the Gov-
ernment in these cases and something
should be left to the Government.

Shri KEamath: Not ‘always’; but

‘sometimes’.

Shri Sadhan Gupta: May I just ask
for a clarification, Sir?

Mr. Deputy-Speaker: Let him finish
and then he can ask for clarification.

Shri Datar: It has been suggested
that the word ‘disaffection’ should be
taken away. I would like to submit
that the word ‘disaffection’ ought to
remain in the interests of the aggriev-
ed party. Either it is ‘disaffection’ or
it is ‘disloyalty’; both these words
together show the magnitude of the
offence that the man may have com-
mitted so far as this is concerned
Therefore, I would not like to accept
this amendment regarding the omis-
sion of the expression ‘disaffection’.

It has been contended that something
like the words ‘moral turpitude’ ought
to be put in so far as sub-clause (d)
of clause 10 which deals with punish-
ment of two years is concerned. Such
a clause occurs in all the clauses of
the Citizenship or Nationality Acts.

Shri Kamath: Except in that of
Canada.

Shri Datar: A case was made out
so far as Portugal was concerned
where some of our nationals who had
gone there had been imprisoned to
such a long period as 10 years. That
is true so far as Portugal is concern-
ed, but we shall be very careful so
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far as such cases are concerned. In
ordinary cases the period of one year
is more than sufficient when the
offence is technical. The period is
less than one year ordinarily but the
Joint Committee considered that it
would be proper to have this raised
to 2 years because a punishment for
two years cannot be expected to be
a punishment for a technical offence
and the extent of the punishment it-
self is a guarantee to show that the
offence for which a particular person
has been convicted must have been a
grave offence naturally involving
moral turpitude. Therefore, we have
accepted the wording as it is in most
of the Acts but the Joint Committee

"has raised the period from one year

to two years. So, I submit that what
has been done ought to satisfy the
Members of this House.

Shri Bansilal (Jaipur): May I have
a clarification from the hon. Deputy
Minister......

Mr. Deputy-Speaker: Let him finish.
1 would advise hon. Members that
they may note down the points with
respect to which they want clarifica-
tion and not interrupt the hon. Min-
ister when he is in possession of the
House. When he concludes his speech
hon. Members may put their
questions.

Bhri Datar: So far as this period of
two years is concerned, if, for exam-
ple, a person who has become a citi-
zen of India turns out to be a crimi-
aal and # is quite lkely that we
might take in such persons, within §
years—that must be noted—if he is
found to be such that his conduct is
not proper, that he has been sentenc-
ed to punishment extending to two
years, then, naturally, it is a circum-
stance that will show that though he
has become a citizen of India by
naturalisation or registration still he
is an undesirable person. MNow; the
Government, as far as possible, must
have a right so far as such new en-
trants to citizenship are concerned.
We are always to understand that
these are persons who have been
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allowed the right of citizenship by
this Citizenship Bill and, therefore,
we must have gregter control at least
during the first five years over such
persons and if it is found that they
are undesirable persons then the
Government must have some power
for taking action against these people.

Shri Eamath: Why not include
‘grave moral turpitude’?

Shri Datar: ‘Moral turpitude’ is an
expression which again admits of in-
terpretation. Ultimately some Judge
has to interpret it or some committee
of inquiry has to interpret the ex-
pression ‘moral turpitude’. It is an
expression which is not used in law
though often in certain disciplinary
proceedings and others that expres-
sion is used.

Pandit K. C. Sharma (Meerut
Distt.—South): It is used, but it is
not a very good term.

Shri Datar: It is not a very good
term and it may raise some difficul-
ties also; one man may say a parti-
cular thing means moral turpitude
ana another may say it is not. There-
Tore, we have not used an expression
which is not generally used as a legal
expression.

Pandit Thakur Das Bhargava (Gur-
gaon): We have used it in the Com-
panies Act.

Shri Bansilal: What I want to know
is whether “being a person who has
for at least ten years held a judicial
office” will include a member of the
bar”

Shri Datar: No, it will not include.
It is said: “who has held judicial
office” and not “who is eligible for
judicial office™.

Shri Bansilal: For all intents and
purposes members of the bar are
holding judicial office.

Shri Datar: With due deference to
lawyers and advocates I would sub-
mit that it would be better to have
such a person as Chairman who has
actual judicial experience.
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Bhri Sadhan Gupta: The hon. De-
puty Minister has stated that his
objections to revealing or making the
grounds of deprivation justiciable is
that it might endanger the security
of India. Now, turning to the grounds
for deprivation I find there is hardly
any which will affect the security of
india except one. The first ground is
that he obtained registration by false
representation. There is nothing pre-
judicial to the security of India. The
second ground is that the citizen has
shown himself by act or speech to be
disloyal or disaffected towards the
Constitution. The third ground is
that he has been engaged in unlawful
trading with an enemy. This ground
only may have some connection with
the security of India. The fourth
ground is that he has been convicted
in some other country; that has noth-
ing to do with the security of India.
The fifth ground is that he has been
ordinarily resident outside the coun-
try for a continuous period of several
years. This ground also has nothing
to do with the security of the coun-
try. Therefore, I want clarification as:
to where is the security of the country
involved in these grounds?

Shri Datar: On this question I might
invite the hon. Member's attention to
the expression ‘disloyal’ or ‘disaffect-
ed’. It is said: “by act or speech™.
What is the particular act that is com-
plained of? This act might reveal
certain circumstances which it may
not be proper for the Government to
place before the public because there
might be different acts regarding dis-
loyalty or disaffection. There might
be speeches made somewhere else but
the contents of the speeches if they
are to be made public in this general
way might go against the security of
India. Secondly, he himself has
pointed out sub-clause (c) which says:
“unlawfully traded or communicated
with an enemy”. Now, the com-
munication may be such that it may be
utterly against the interests of India
to be made public. I merely pointed
out circumstances. I did not say tnat
in all cases this question will arise,
but it is likely that in certain cases
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such a question would arise. There
fore, it would be wrong to insist upon
the publication of the findings of the
Committee of Inquiry in such cases.

Shri Dhulekar: May I know......

Shri Sadhan Gupta: Then, I want
1o know......

Mr. Deputy-Speaker: We are not
going to argue about it. The hon
Member may resume his seat. No-
body can convince another absolutely.

Shri Sadhan Gupta: I am not argu-
ing. What T want to know is......

Mr. Deoutv-Speaker: He has said
snough.

except for snb-clauses (b) and (c)....

Mr. Deputy-Speaker: It does not
matter. I am not going to allow. The
hon. Member must resume his seat.
The hon. Minister considers it is in-
advisable. Enough has been said re-
garding the association of judiciary;
‘these are judicial functions and so on.
It has been asked how it is against
the security of the country. The hon.
Minister may feel that even a person
who speaks disloyally here may en-
.danger the security of India. There
«can be differences of opinion.

Shri KEamath: Disloyal here?

Mr. Deputy-Speaker: Anything can
‘be said regarding this matter. Now,
T will put tha clauses to the wvote of
the House.

Shri Sadhan Gupta: Even accepting
the Minister’s decision I want to know
whether except for (b) and (¢) he
-will agree to the other findings being
made publir?

Shri Datar: 1 would not like to
‘bind the Government in any way in
-this respect.

Mr. ‘Deputy-Speaker: No part judi-
.eiary and part executive; that is what
‘he feeln

Now, I will put the amendments to
wote TFirst elruse 8.
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The question is:
Page 5, line 9—*

add at the end: “except in the
case of persons to whom the pro-
viso to sub-section (1) of section
6 applies.”

The motion was negatived.

) Mr. Deputy-Speaker: The questiom
is:

Page 5—
for lines 10 to 12 substitute:
“(2) Where a person ceases to
be a citizen of India under sub-
section (1), every minor child of
that person shall thereupon cease
to be a citizen of India unless the

other parent of such minor child
continues to be a citizen of India:"

The motion was negatived.
Mr. Deputy-Speaker: The question
- H
Page 5, lines 13 and 14—
for “attaining full age” substi-
tute:
“knowledge of such cessation of
citizenship”.
The motion was negatived.
hlr. Deputy-Speaker: The gquestion

. t clause 8 stand part of the
B~
The motion was adopted.
Clause 8 was added to the Bill
Mr. Deputy-Speaker: Now amend-
ments to clause 9. 'The question is:
Page 5, line 19—
after “voluntarily” insert:
“(other than by reason of mar-
rluge)”.
The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 5, line 21—
sfter “country” insert:
“not included in the First
Schedule”

The motion was negatived
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Mr. Deputy-Speaker: The question
is:

Puge 5—

after line 23, add:

“provided that absence from
India for a period of five-years
from the commencement of the
Constitution, except for specified
reasons, shall automatically lead
to the loss of Indian ecitizenship.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 5—
after line 27, add:
“Explanation.—Marriage of a
citizen of India with a person
who is not a citizen of India does
not by itself operate as voluntary
acquigition on the part of such
citizen of India of the citizenship
of another country, notwithstand-
ing that such persons acquire

such citizenship under the law of
that country.”

The motion was negatived.

Mr. Depuiy-Speaker: The question

Page 55—
omit lines 18 to 27

The tion was tived

Mr. Deputy-Speaker: The question

is

Page 5—
for lines 18 to 23 substitute—

“9(1) Any citizen of India who
by naturalisation, registration or
otherwise woluntarily acquires,
from the commencement of this
Act, the citizenship of another
eountry shall, upon such acquisi-
tion cease to be a citizen of
India."”

The maotion was negatived.
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Mr. Depuiy-Speaker: Amendment
No. 117 is not pressed by the hon
Member.

The question is:

“That clause 9 stand part of the
BilL”

The motion was adopted.
Clause ¢ was added to the Bill

Mr. Deputy-Speaker: Now, we come
to amendments to clause 10.

Shri Kamath: I want my amend-
ments Nos. 7 and 30 to be put to
vote,

Mr. Deputy-Speaker: Very good
I will put those first. The question is:
Page 6, line 43:.

for “has for at least ten years
held a judicial office” substitute:

“js or has been a Judge of the
Supreme Court of India™.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
* Page T—

after line 5, add:

“(T) Any person aggrieved by
an order made under this section
may, within a period of thirty
days from the date of the order,

make an appeal to the Supreme
Court of India”.

The motion was negatived.

Mr. Deputy-Speaker: The questiom
is:
Page 6, line 8—
omit “or disaffected”
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 6—
omit lines 15 ‘to 1T.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:
Page 5—

after line 38, add:

“Provided that the person de-
prived of such citizenship has been
given an opportunity to show
cause in writing why his citizen-
ship should not be  terminated
and provided further that on
such explanation being given in
writing by the person concerned,
the adv.ce of the Supreme Court
of India has been taken on the
question of terminating the citi-
zenship.”

The motion was negatived.

Mr. Deputy-Speaker: The question
a5:

Page 6, lines 8 and 9—

for “Constitution of India as by
law established” substitute:

“Republic of India"”

The motion was negatived.
Mr. Deputy-Speaker: The question

-

Page 6, lines 8 and 9—

for “Constitution of India as by
law established™ substitute
“India”.

The motion was negatived.
Mr. Deputy-Speaker: * The question

is:
Page 6, lines 8 and 9—
for “Constitution of India as by
law established” substitute “State”
The motion was negatived.
Mr. Deputy-Speaker: The question

Ptge 6—
after line 9, insert:

“(bb) that citizen has accept-
ed any title from any foreign
State, against the provision of
article 18(2) of the Constitution
of India; or"

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:
Page 6, line 11—
after “enemy” insert:
“in such manner as to assist
such enemy”
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 6, line 16—
after “been” insert:
“convicted of a criminal offence

involving grave moral turpitude,
and”

The motion was megatived.
Mr. Deputy-Speaker: The question
is:
Page 6, lines 42 to 44—

for “a Committee of Inquiry
consisting of a chairman (being a
person who has for at least ten
years held a judicial office) and
two other members appointed by
the Central Government in this
behalf” substitute:

‘“the Supreme Court of India”
The motion was negatived.

Mr. Deputy-Speaker: The question
h‘

Page 6, line 44—
add at the end:
“in concurrence with the chair-
man.”

The motion was negatived.
h'll.l-. Deputy-Speaker: The question

Page 7—
(i) line 1—
for “Committee of Inquiry”
substitute “Supreme Court of

omit “ordinarily”
The ‘motion was negativead.
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‘'Mr. Deputy-Speaker: The question
is:

Page 7, lines 4 and 5—

for *“ordinarily be guided by
such report in making and order
under this section” substitute:

“in making an order under this
section, publish and accept the
findings of the Committee:

Provided that the Government
shall have the power not to de-
prive a person of Indian citizen-
ship notwithstanding the findings
of the Committee.”

The motion was negatived.
h“’- Deputy-Speaker: The question

Page 71—
after line 5, add:

“Provided that an appeal
against such an order shall lie to
the High Court.”

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

Page. 6, line 17—

after “two years” insert “for any
offence involving moral turpitude”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 6, line 41—
omit “and in any other case it
may”
The motion was negatived.
_ Mr, Deputy-Speaker: The question
1s:
Page 5—
omit line 33.

The motion was negatived.
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Mr. Deputy-Speaker: The question
in:

Page 6—
omit lines 7 to 9.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 6, line 8—

for “disloyal or disaffected to-
wards” substitute “disloyal to”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 6, line 8—

omit “or disaffected”

The motion was negatived.

‘Mr. Deputy-Speaker: The question
is:
Page 6—
after line 9, insert:

“(bb) that citizen has accepted
any title from any foreign State
against the provision of article
18(2) of the Constitution of India:
or"

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:
Page 6—

omit lines 15 to 17

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 6, line 17—

after “two years” ingert:

“for an offence involving moral
turpitude;”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 6, lines 39 and 40—

omit “other than clause (e)

The motion was negatived.
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Mr. Deputy-Speaker: The questiom
Is:

Page 6, line 41,—
omit “and in any other case it
may.”
The motion was negatived.

iltllr. Deputy-Speaker: The question

Page 6, lines 42 and 48—

for “(being a person who has
for at least ten years held a judi-
cial office)” substitute:

“(being a judge of the Supreme
Court of India or of any High
Court)"”

The motion was negatived.
I’llr- Deputy-Speaker: The qu'aﬁnn

Page 7, line 4—
omit “ordinarily”
The tion was ived.

j’ltl-. Deputy-Speaker: The gquestion

Page 6, lines 8 and 58—

for “the Constitution of India
by law established” substitute:
“the Indian State”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 6, lines 42 and 43—
for “(being a person who has

for at least ten years held a judi-
cial office)” substitute:

“(being a judge of the High
Court or any person qualified to
be a High Court judge)”

The motion was negatived.

Mr. Deputy-Speaker: All the
amendments to clause 10 have been
negatived. The question is:

*“That elause 10 stand part of
the Bill”

The motion was udopted.
Clause 10 was added to the Bill.
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Mr. Depuiy-Speaker: Now amend-
ment No. 8 proposing new clause 10A.
The question is:

Page T—
After line 5, insert:

“l10A. A woman who was an
Indian citizen before her mar-
riage with a person who was not
a citizen of India and had re-
nounced her Indian citizenship on
account of such marriage may,
within one year after the death of
her husband or dissolution of her
marriage, make a declaration that
she wishes to resume Indian
citizenship and shall thereupon
again become an Indian citizen.”

The motion was Mgllh'ﬂ.d.
Clause 53— (Citizenship by regisrration)

Bhri Datar: Clause 3 might be put
to vote now.

Mr. Deputy-Speaker: It depends
upon the results of clause 5. It has
been held over till clause 5 is finish-
ed. Yes, Shri Chatterjee.

Shri N. C. Chatterjee (Hooghly):
With regard to clause 5—citizenship
by registration—you remember that
this clause has far-reaching effects in
respect of the lakhs of people who
have migrated from Pakistan, espe-
cially those who have come from
East Bengal. They are covered by
clause 5(1)(a). Pandit Thakur Das
Bhargava and myself tried to contact
the Home Minister last night with
the object of discussing this matter
with him and we are trying to sim-
plify the procedure for these persons,
so that the necessity for these two
million persons to put in applications
for registration and incur much ex-
penditure and so on may be avoided.
The Home Minister pointed out the
difficulty of eliminating applications
for registration on the ground that it
might have very serious and far-
reaching cansequences, but there was
an assurance that he would do every-
thing that is possible by executive
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direction and also by rules, in order
to help the poor migrants from Pakis-
tan. Particularly in regard to Bengal,
I pointed out to him that there are
people, not thousands but lakhs of
people, concentrated in different dis-
tricts and the Minister has been good
enough to assure us that he would
depute officers who would work actu-
ally on the spot where the refugees
are concentrated so that the registra-
tion will not be a dilatory procedure
and would not involve any serious
and heavy expenditure. Otherwise,
the people have got to go to the head-
quarters, go to the capital, go to
Calcutta for the purpose of lodging
application for registration. There are
20 lakhs of such people. One day
they have to go file the affidavit and
declarations; another day for the pur
pose of adducing the requisite evi-
dence; another day for the purpose of
taking the oath. This will be wvery
difficult and the procedure will be
dilatory. Therefore, we pleaded with
the Minister that something should be
done to eliminate all this difficulty.
He has promised to eliminate all ex-
penses. I think the hon. Deputy Min-
ister also said that no stamps, no
affidavits, no fees will be required or
charged for. Otherwise, ordinarily,
stamps and affidavits involve much
expenditure. I appeal to him to see
that no fees should be charged in
such cases and that there should be
no stamps or affidavits.

With regard to the rules, the Minis-
ter has given us an assurance that any
suggestion that we would forward to
him—he asked Pandit Thakur Das
Bhargava and myself, Pandit Bhargava
representing West Pakistan refugees
and myself pleading for the East
Bengal refugees—will be taken into
consideration and Government will
frame necessary rules and also frame
executive directions so as to expedite
the matter. For instance, in Bengal,
it may be possible to appoint nine
district officers who will be actually
on the spot, would visit the retfugee
camps and other places where the
migrants are concentrated and do the
work expeditiously, The whole thing
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will be done on the spot then and
there so as to eliminate any dilatory
process or expensive procedure.

I am glad that the Minister has
accepted one suggestion of ours. I
hope the hon. Deputy Minister will
accept the suggestion that I now put
forward. If you will kindly look at
clause 5(1)(a), you will find that it
runs as follows:

“persons of Indian origin who
are ordinarily resident in India
and have been so resident for one
year immediately before making
an application for registration”.

We pointed out to the Minister that
in the Constitution itself, a lesser
period has been provided in some
cases, and we told him that it was not
proper to insist on the full one year.
You know migrants from Pakistan
are still pouring in and unfortunately,
the refugee exodus has assumed gig-
antic proportions. Ewven according to
the latest statement of the hon. Min-
ister of Rehabilitation, over 40,000
people come in every month. There-
fore, within the last one year, it must
have been a large number. So, we
have suggested a reduction in the
period, and he was good enough to
express his concurrence with our
view that this period of one year
should be reduced to six months. 1
hope the hon. Deputy Minister will
accept it.

We had another suggestion to make,
namely, in the rule-making powers,
power should be taken to prescribe
conditions of restrictions in regard to
registration under clause 5. The hon.
Deputy Minister pointed out to me
that that power is already provided
in clause 18(2)(a). Therefore, I do
not think that anything more need be
done in that respect. But he has
assured us, and I hope the hon.
Deputy Minister will also repeat that
assurance, that any suggestions which
we make to the Government for the
purpose of simplifying the procedure
and for the purpose of appointing and
posting district officers or sub-district
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officers to facilitate registration will
be considered. We hope district offi-
cers and sub-district officers will be
made available so that these poor
people may not be put to the expense
of Rs. 50 lakhs or Rs. 1 crore for the
purpose of securing registration.

Shri Datar: I am accepting the
amendment in so far as the reduction
of the period from one year to six
months is concerned. That is the
amendment in regard to clause 5(1)
(a). There is already an amendment
by Shri Barman. It is No. 51. I am
accepting amendment No. 51.

Shri 8. C. Samanta (Tamluk): My
amendment No. 113 is there.

Mr. Deputy-Speaker: Shri Barman
has given exactly the same amend-
ment as Shri Samanta. I shall put it
to the vote.

Shri Shree Narayan Das (Dar-
bhanga Central): 1 have an amend-
ment to this clause. It is No. 14 It
says:

Page 3, line 28—
after “year” insert:

“or such shorter period as the
Government may in the special
circumstances of any- particular
case accept,”

Mr. Deputy-Speaker: The Govern-
ment have now agreed to ‘“six
months”, and therefore, there ought
to be no discrimination or diseretion.
I do not think Shri Shree Narayan
Das will press his amendment or will
move it. 1 shall put Shri Barman's
amentiment to the wvote.

‘The question is:
Page 3, line 28—

for “one year” substitute “six
months”,

The motion was adopted.
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Mr. Deputy-Speaker: What are the
other amendments to this clause?

Shri Sadhan Gupta: I beg to move:
(1) Page 3, lines 21 and 22—

omit “and such conditions and
restrictions as may be prescribed”.

(2) Page 3, line 22—

for “may™ where it occurs for
the second time, substitute
“shall”.

(3) Page 3, line 31—

add at the end “but who have
their domicile in India™.
(4) Pages 3 and 4—

omit lines 35 to 40 and lines 1
and 2 respectively.

(5) Page 3, line 36—
add at the end:

“other than the Commonwealth
of Australia and the Union of
South Africa.”

(6) Page 4—

(i) line 6, after *“full age”
insert “other than a person refer-
red to in clause (a) of sub-section
(1)" and

(ii) line 7, for “under sub-sec-
tion (1)” substitute “under that
sub-section”.

(7) Page 4—
after line 15, add:

“(4A) The prescribed authority,
or, as the case may be, the Cen-
tral Government, shall not regis-
ter any person, other than a per-
son of Indian origin, as a citizen
of India unless the country of
which the person applying for
registration is a citizen, affords
facilities to citizens of India for
acquisition of citizenship of such
country, which are similar to or
better than those afforded by this
Act to citizens of such country for
acquisition of Indian citizenship.”
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Shri Shree Narayan Das: I beg to
move:

Pages 3 and 4, lines 40 and 1, res-
pectively—

for “citizens of India" substi-
tute “persons of Indian origin".

Shri Mulchand Dube: I beg to move:
(1) Page 3, line 27—

for “ordinary resident” substi-
tute “domiciled”.

(2) Page 3, line 28—
for “so resident” substitute
demiciled”.
Pandit Thakur Das Bhargava: I
want to move amendment No. 52 and

with your permission, amendments
Nos. 87 and 88 also.

Mr. Deputy-Speaker: Why is per-
mission necessary for amendments
Nos. 87 and 887

Pandit Thakur Das Bhargava: The
uriginal amendment was in pursuance
of a scheme which I had, in which I
suggested an amendment to the other
clause and wanted this to be put as
a new section. Since the other clause
has been passed, I request your per-
mission to move these amendments in
substitution for clause 5(1)(e) and
the proviso.

Mr. Deputy-Speaker: I will request
the hon. Member to redraft the two
amendments. I will take it that the
substance of amendments Nos. 87 and
88 for the insertion of mew clauses
must be treated as amendments to
item (e) of sub-clause (1) of clause 5
and the proviso.

Pandit Thakur Das Bhargava: I beg
to move:

(1) Page 3—
omit lines 30 and 31
(2) Pages 3 and 4—

for lines 35 to 40 and 1 to 2
respectively, substitute:

“(e) Subject to such conditions
and restrictions as may be pres-
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cribed, the prescribed authority
may, on application made in this
behalf, register as a citizen of
India any person who is of full
age and capacity and is a citizen
of a country specified in the First
Schedule but who is not already
such citizen by virtue of the Con-
stitution or any other provision
of this Act:

Provided that in prescribing the
conditions and restrictions subject
to which persons of any such
country may be registered as citi-
zens of India under this section,
the Central Government shall
have due regard to the conditions,
facilities and restrictions obtain-
ing in that country, subject to
which citizens of India may by
law, become citizens of that coun-
try by registration or. otherwise.”

(3) Page 4—
after line 2, insert:

“(f) The Central Government
may in its discretion refuse regis-
tration to any person on account
of any emergency or in case of
large influx in India of such per-
sons as are mentioned in section
5A, for reasons of security or
maintenance of the economy of
India or any part of it."

1 P

Mr. Deputy-Speaker: All these
amendments are now before the
House. Discussion will now proceed
on this clause and the amendments.

Shri Datar: We have got one hour
now; the time-limit may be fixed.

Shri Kamath: You yourself anno-
unced from the Chair that amend-
ments to this batch of clauses will be
discussed for 2 hours.

Mr. Deputy-Speaker: The total time-
limit is there; the hon. Member need
not put it to me, The Speaker
announced that round about 3 o'clock,
the whole discussion must close. One
hour has already been reserved for
the third reading. We started at 12-
12 and 1 hour and 48 minutes were
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[Mr. Deputy-Speaker]
allotted for the discussion on the
amendments, and the clauses. So, I
shall apply guillotine at 2 o'clock.

Shri Eamath: It was said that 2
hours would be given......

Mr. Deputy-Speaker: I cannot be
bamboozled by this sort of thing....

Shri Eamath: I am sorry you are
ysing the word “bamboozlement”.

Mr. Deputy-Speaker: I have been
repeatedly saying that I cannot agree
to giving more time.

Shri Kamath: We have done it
before. This is a very important Bill
and the House may give its consent
to extend the time.

Mr. Deputy-Speaker: No, no.

Shri N. C. Chatterjee: My sugges-
tion is that discussion on the amend-
ments and clauses may be allowed
not till 2 o'clock but till 2-30; and
half an hour may be allotted for the
third reading.

Pandit Thakur Das Bhargava: We
can agree to this and allot half an
hour for the third reading.’

Mr. Deputy-Speaker: I have mno
objection. I have no objection even
if hon. Members are prepared to do
away with the third reading. The
total time has been fixed and if at
every stage, hon. Members want more
time, itis rather inconvenient for me.
Discussion on the clauses will be over
at 2-30. Hon. Members may kindly
have regard for this.

Shri Sadhan Gupta: I have moved
a few amendments to this clause.
Firstly, I want to make registration
compulsory and that is the object of
my amendment No. 50. When people
like refugees are being subject to
registration, in the clause as it is,
there is no sense under such circum-
stances to make registration a matter
of grace. Secondly, I want to do
away with the conditions and restric-
tions in regard to registration for the
same reason. Thirdly, by my amend-
ment No. 55, I want to do away with
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the privileges given to the people of
the Commonwealth countries as such
to register themselves as Indian eiti-
zens, irrespective of the relations
which we have with those particular
countries. Therefore, 1 have proposed
to delete sub-clause (e). There are
one or two minor matters to which I
would not refer to save time. Finally,
1 would call attention to my amend-
ment No. 59 by which I seek to add
a sub-clause (4A) after sub-clause
(4), namely,

“(4A) The prescribed authority,
or, as the case may be, the Central
Government, shall not register
any person, other than a person
of Indian origin, as a citizen of
India unless the country of which
the person applying for registra-
tion is a citizen, affords facilities
to citizens of India for acquisition
of citizenship of such country,
which are similar to or better
than those afforded by this Act
to citizens of such country for
acguisition of Indian citizenship.”

I am quite aware of the proviso
that has been added under clause 5
by the Joint Committee. That pro-
viso refers only to certain matters,
namely, to the provisions in regard to
the acquisition of citizenship. Here
I want also to include the facilities
for acquisition of citizenship. For
example, I have in mind restrictions
like the White Australia policy,
where, of course, there is nothing
against Indian citizenship. Yet, there
is the provision in Australia that
none except a white man is taken as
a citizen. That kind of a provision I
have in mind in suggesting this new
section 4A. With these remarks, I
commend my amendments to the
acceptance of the House.

Pandit Thakur Das Bhargava: [
have given an amendment asking for
the deletion of lines 30 and 31 from
clause 5, on page 3. It runs thus:

“(b) persons of Indian origin
who are ordinarily resident in any
country or place outside undivid-
ed India;”
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Article 8 of the Constitution pro-
vides for these persons. To me, this
looks to be superfluous. As it is
covered by article 8 of the Constitu-
tion, we need not make any provision
here.

My two other amendments are 87
and 88, I want to move these two
amendments for substitution of sub-
clause (1)(e) and the proviso, so far
as amendment No. 87 is concerned,
and for the addition of a new clause
so far as amendment 88 is concerned.
My idea is this. The present proviso
Says:

“....in prescribing the condi-
tions and restrictions subject to
which persons of any such coun-
try may be registered as citizens
of India under this clause, the
Central Government shall have
due regard to the conditions sub-
ject to which citizens of India
may, by law or practice of that
country, become citizens of that
country by registration.”

Mr. Deputy-Speaker: Am I to under-
stand that clause 5A is in substitu-
tion? Of wnat?

Pandit Thakur Das Bhargava:
Clause 5(1)(b) I want to see deleted,
as there is article 8 of the Constitu-
tion, which relates to these persons.
That is amendment No. 52.

Mr. Deputy-Speaker: Already, pro-
vision is made in the Constitution
and therefore it is not necessary to
make this. But, it is not inconsistent.

Pandit Thakur Das Bhargava: Not
inconsistent; provision is there,

Mr. Deputy-Speaker: That does not
restrict. At best, it is superfluous.

Pandit Thakur Das Bhargava: Yes.
That is my submission. My amend-
ment No. 87 runs thus:

“SBubject to such conditions and
restrictions as may be prescribed,
the prescribed authority may, on
application made in this behalf.
register as a citizen ot ina any
person who is of full age and
capacity and is a citizen of a
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country specified in the First
Schedule but who is not already
such citizen by virtue of the
Constitution or any other provi-
sion of this Act:

Provided that in prescribing
the conditions and restrictions
subject to which persons of any
such country may be registered
as citizens of India under this
section, the Central Government
shall have due regard to the con-
ditions, facilities and restrictions
obtaining in that country, subject
to which citizens of India may by
law, become citizens of that coun-
try by registration or otherwise.”

As has been referred to by Shri
Sadhan Gupta, in Australia there is a
policy that they will only allow immi-
gration of white people. They will
not register any other people from
any country as citizens. You have to
look to the conditions also. For in-
stance, in Pakistan, the conditions are
such that a person from India may go
there, but he will not be able to set-
tle. It is not only to the rule or law
that we should see. We should see
the conditions and facilities, whether
any persons can go and become citi-
zens there. If a person cannot go and
cannot become a citizen there, I sub-
mit we should not allow citizens of
those countries to become citizens of
our country. Take the case of Ceylon
or Pakistan. Unless the conditions
and facilities are equal in all matters,
I do not want this provision. For
instance, we should be able to enjoy
all the facilities and the public should
not be against us. Suppose a Sikh
or a Hindu goes from here, and the
eonditions are intolerable, it is useless
to provide that persons from that
country could come and become eiti-
zens here. It is only in respect of
those countries where the conditions
are such that our people may go and
becnme citizens, we should allow
these facilities. Otherwise, the con-
dition of law only should not be seen;
the actual conditions must be seen.

In regard to amendment No. 88....
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Mr. Deputy-Speaker: But, how is
that to be fitted in?

Pandit Thakur Das Bhargava: Sub-
clause (e) refers to persons of full
age and capacity who are citizens of
a country specified in the First Sche-
dule. As I submitted, this is in sub-
stitution of sub-clause (1)(e) of clause
5 and the proviso. Because, I wanted
lo divide it into parts, registration of
refugees one part, and......

Mr. Deputy-Speaker: My difficulty
is one of drafting. The new clause
5A consists of two parts: the main
clause and the proviso. New clause
5B consists of another para. Now,
clause 5A, the earlier portion along
with the proviso is to be taken in
substitution of sub-clause (1)(e) and
the proviso?

Pandit Thakur Das Bhargava: Yes.

Mr, Deputy-Speaker: What is clause
5B?

Pandit Thakur Das Bhargava:
5B is in addition to sub-clause (e).

Mr. Deputy-Speaker: It must be
(f) or a part of (e).

Pandit Thakur Das Bhargava: It
may be (f) or it may be a separate
part in (e). .

Mr. Deputy-Speaker: Is it necessary
to retain the Explanaiion after (e)?
Or, is it in substitution of the Expla-
nation also?

Pandit Thakur Das Bhargava: The
Explanation is quite different. The
new clause may be (ee) of clause 5(1).
I want to add this, if amendment
No. 87 is not accepted.

Mr. Deputy-Speaker: If it is accept-
ed?

Pandit Thakur Das Bhargava: Even
then, it will be added and it will form
part of the clause.
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Mr. Deputy-Speaker: Therefore, the
hon. Member moves amendment No. 87
in these teims:

Page 4, for the entry (e) in
sub-clause (1) of clause 5, along
with the proviso and the Expla-
nation also......

Is it in substitution of the Explana-
tion also?

Pandit Thakur Das Bhargava: The
Explanation is quite separate.

Mar. Deputy-Speaker: The Explana-
tion has to stand. Therefore, Page 4,
for entry (e) in sub-clause 1 of clause
5, along with the proviso, substitute
amendment No. 87 instead of making
it a separate clause as clause 5A.

Pandit Thakur Das Bhargava: Yes
Thank you.

Mr. Deputy-Speaker: Amendment
No. 88 to be added after (e). So,
after entry (e) including the Expla-
nation, insert an additional new entry
as (f) to sub-clause (i) of clause 5 in
terms set out in amendment No. 88,
instead of new clause 5B.

Pandit Thakur Das Bhargava: In
regard to amendment No. 88, my
submission is this. We had the sad
experience in Assam. We had to
make a law in regard to the immi-
grants from Pakistan, for their expul-
sion. That did not materialise on
account of the Nehru-Liaquat Al
Pact. All the same, a similar situa-
tion may again arise in Assam ‘or in
any other part of thz country. Many
persons may come in and a sort of
emergency may arisz. In conditions
like this, for reasons of secugity and
the maintenance of the economy of
India, as well as in any threatened
emergency, Government should refuse
registration. It is not only discre-
tionary. I am of opinion that they
should refuse registration and they
should not allow persons to come into
{ndia and endanger the economy of
this country.

Shri V. G. Deshpande (Guna): I
rise to oppose, or rather, I suggest
that clause 18 of this Bill be deleted.
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Mr. Deputy-Speaker: We have not
yet come to clause 19. He will have
an opportunity.

Shri Muilchand Dube: By my
amendments 150 and 151 I want that
the words “ordinarily resident” should
be substituted by “domiciled”, and
again the words “so resident” by the
word “domiciled”. When amended,
the clause would read thus:

“persons of Indian origin who
are domiciled in India and have
been domiciled for one year im-
mediately before making an appli-
cation for registration;” d

My submission is that the word
“domiciled” should be substituted for
“residence”. The highest courts have
distinguished between residence and
domicile. A person may be resident
in a country for 20 or 30 years even
and even then he may not be domi-
ciled in that country. “Domicile” in
fact implies an intention to make the
country one's own. So long as a
person has not intended to make
Indian territory his home, my submis-
sion is that any length of residence
should not enable him to get him-
self registered.

I would also draw attention to the
Explanation at page 4, which reads:

“For the purposes of this sub-
section, a person shall be deemed
to be of Indian origin if he, or
either of his parents, or any of
his grand-parents, was born in
undivided India.”

The result of this- will be that every
person in Pakistan would be entitled
to be registered as a citizen of India
if only he resides here for six months.
Having regard to the disputes and
differences that we are having with
Pakistan, this kind of thing would not
be safe at all. They might send
some people as saboteurs. In that
case, so long as we are not satisfied
with the intention of the person to.
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make India his home, it would not
be safe to allow any person who has
resided for six months to register
himself as an Indian citizen even
though he is a resident of Pakistan
and of Indian origin, even though his
grand-parents were born in undivid-
ed India. As defined in clause 2,
“undivided India" means India ae
defined in the Government of India
Act of 1935 as originally enacted.
That would mean that all the terri-
tortes that are now included im
Pakistan would be undivided India,
and therefore every resident of Pakis-
tan would be entitled to be register-
ed as a citizen of India if only he
resides for six months in this country.
For some reason or other, the hon.
Deputy Minister has not seen his way
to accept the condition of domicile
which is present in article 5 of the
Constitution. Under article 5 of the
Constitution, mere birth, descent or
even residence is not sufficient. The
reason given by my hon. friend
vesterday was that because this kind
of provision did mnot exist in the
Citizenship Act of any country, and
therefore they had also omitted it.
May I draw his attention to the fact
that the British Nationality Act was
passed in 19487 It became law from
January, 1949, In 1950 when we
enacted the Constitution that Act
must have been before the framers of
our Constitution, but the framers of
our Constitution in their wisdom in-
sisted upon having the word “domi-
cile” in article 5. I cannot under-
stand why my hon. friend does not
see his way to accept this amend-
ment so that we may be certain that
persons whom we are registering as
our citizens have at least made this
country their home. There is, of
course, the oath of allegiance. That
is quite all right, but the mere oath
of allegiance may not be sufficient,
unless that oath is backed by conduct
to prove that the oath is right or that
the oath is taken after due considera-
tion and after understanding the full
implications of the thing that he is
doing. For that reason I submit this
amendment should be accepted. It is
in the interests of the country itself.
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Shri Datar: Two or three points:
have been raised. My hon. friend
Shri Sadhan Gupta has suggested that
we ghould not allow registration so
far as the Commonwealth citizens are
concerned. He says that it ought to
be a common provision, not only in
respect of Commonwealth citizens but
others as well. It cuts at the root of
the position that the Government
have taken the position that the
Commonwealth constitutes a particu--
lar fellowship in respect of which we
might recognise certain rights namely
rights by way of registration. There
also I have made it clear that merely
because a man is a Commonwealth
citizen, he does not get any rights at
all. Therefore, this amendment can-
not be accepted at all.

Secondly, he desires that the pro-
viso to clause 5(e) should all go. This
proviso after clause 5(e) has been put
in for the purpose of having a safe-
guard so far as the recognition of the
rights of citizenship of certain other
countries are concerned. And here it
has been made very clear that so far
as such countries are concerned, the
conditions subject to which ctitizens
of those countries are entitled to be
citizens here would depend upon the
rights that Indians would have in
those countries, and therefore you
will find that the proviso which has
been introduced by the Joint Com-
mittee is of a very salutary kind, and
this is one of the three safeguards
that have been introduced for the
purpose of seeing that countries which
practise discrimination even within
the Commonwealth would not be en-
titled to be recognised for the purpose
of citizenship.

Lastly, my friend suggested that we
should introduce the question of
domicile here.- I have explained the
whole position yesterday, and I have
also pointed out how even in the
Constitution in article 5 they have put
in this provision because they had to
do it because at the time of the Con-
stitution all those who were residents
in India for a period of not less than
five years had to be taken in. There-
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ore, you will find that the question
of domicile cannot be introduced in
this particular case.

* Shri Mulchand Dube: May I draw

" his attention to the opening words of

article 5?

Shri Datar: I have read it:

“At the commencement of this
Constitution, every person who
has his domicile in the territory
of India...... LJ

I have pointed out that the word
“domicile” had to be used because
the right of citizenship had to be
given to the persons at the com-
mencement of the Constitution. But
this is a full Act so far as the right
of citizenship is concerned, and here
it is not necessary to bring in that
doctrine at all

I would reguest the hon. Member
not to make a reference to foreign
Governments. He can make refer-
ence to persons, but he should not
say that foreign Governments are
sending saboteurs etc. That is likely
to impair the good relations between
countries and countries,

Shri N. C. Chatterjee: But that is
true, unfortunately.

Shri Datar: It may or may not be
true, but we should not make a re-
ference to foreign Governments as
such, and therefore I am anxious that
all such expressions, insinuations and
innuendoes are as far as possible
avoided, especially when we are
dealing with such important subjects.

Lastly, my friend made one point,
that so far as one of the amendments
was concerned, it was covered by
article B. It is true that to a certaln
extent this provision is there in the
Constitution. Clause 5(1)(b) reads:

“persons of Indian origin who
are ordinarily resident in any
country or place outside undivid-
ed India;”

It is true that this has been refer-
red to and to a certaln extent pro-
vided for in article 8 of the Constitu-
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tion, but we should take into agcount
the scheme of the Constitution so far
as the conferment of rights of citi-
zenship was concerned. There in
Part II what the framers of the Con-
stitution did was that they made a
provision for the recognition of the
rights of citizenship or for the con-
ferment of the rights of citizenship as
at the commencement of the Consti-
tution, and in article 8 also a refer-
ence has been made to article 5
where the expression used is *“at the
commencement of the Constitution”,
and therefore I would submit that
though it has been provided for, still
so far as the Citizenship Bill is con-
cerned, this applies for all time to
come. Therefore, in a self-contained
law .of citizenship, it is better to have
& provision, though it corresponds to a
certain extent with the provisions of
article 8.

Shri S, C. Samanta: Towards the
beginning of the discussion on clause
5, Shri N. C. Chatterjee said that he
and Pandit Thakur Das Bhargava had
had some discussion with the hon.
Deputy Home Minister about the dis-
placed persons.

Shri Datar: With the Home Minister
also.

Bhri 8. C. Samanta: And he said
that the hon. Ministers had been kind
enough to accept six months as the
period qualifying for registration, and
that they had also given an assurance
to them in regard to the procedure
that they will adopt. I hope the hon.
Deputy Minister will give wus an
opportunity to hear about it.

Shri N. C. Chatterjee: I thought the
bon. Deputy Minister would repeat
it.

Shri Datar: I should like to endorse
whatever has been stated by the hon.
Home Minister before my friends Shri
N. C. Chatterjee and Pandit Thakur

Das Bhargava., It is our desire that
' me proceaure should be as simple as
possible. If is our desire that as large
a number as possible of these unfor-
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tunate refugees should become citi-
zens of India as early as possible, and
therefore, all the steps that are neces-
sary would be taken for the purpose
of bringing in these people by regis-
tration, and whatever difficulties have
been pointed out by my hon. friends
would be taken into account. The
procedure would be simplified also in
the sense of having the registration and
if possible the oath-taking at the
same place, so that people need not
come often. We shall also appoint
officers in a fairly large number for
the purpose of meeting the require-
ments of registration so far as these
persons are concerned.

Shri N. C, Chatterjee: And they
will complete the registration on the
spot?

Shri Datar: As far as possible.

Shri Mulchand Dube: May I put
one question? TUnder the British
Nationality Act every Indian citizen
is a citizen of the Commonwealth or
a British subject. I should like to
know what our rights are in the
United Kingdom as British subjects.

Shri Datar: That comes under
clause 11. When clause 11 is consi-
dered, I shall explain that.

Mr. Deputy-Speaker: The question
is:
Page 3, lines 21 and 22—
omit “and such conditions and res-
trictions as may be prescribed,”.
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 3, line 22—
for “may” where it occurs for the
second time, substitute *“shall”.
The motion was-negatived.
Mr. Deputy-Speaker: The question
is: .
Page 3, line 31—
add at the end “but who have their
domicile in India”.
The motion was negatived.
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) Mr. Deputy-Speaker: The question
18

Pages 3 and 4—

omit lines 35 to 40 and lines 1 and
2 respectively.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

" Page 3, line 36—
add at the end:

“other than the Commonwealth
of Australia and the Union of
South Africa.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4—

(i) line 6, after *“full age” insert
“other than a person referred to in
clause (a) of sub-section (1)"; and

(ii} line 7, for “under sub-section
(1)" substitute “under that sub-sec-
tion™.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4—
after line 15, add:

“{4A) The prescribed authority,
or, as the case may be, the Cen-
tral Government, shall not regis-
ter any person, other than a per-
son of Indian origin, as a citizen
of India unless the country of
which the person applying for
registration is a citizen, affords
facilities to citizens of India for
acquisition of citizenship of such
country, which are similar to or
better than those afforded by this
Act to citizens of such country
for acquisition of Indian citizen-
ship.” ’

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Pages 3 and 4, lines 40 and 1, res-
pectively—

for “citizens of India” substitute

“persons of Indian origin”.

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 3, line 27—

for *“ordinarily resident” substitute
“domiciled”.

The motion was negatived.
Mr. Deputy-Speaker: The question

is
Page 3, line 28—

for “so resident” substitute “domi-
ciled”.

The motion was negatived.

. Mr. Deputy-Speaker: The question
is:

Page 3—

omit lines 30 and 31.
The motion was negatived.

Mr. Deputy-Speaker: The queStion
is:

Pages 3 and 4—

for lines 35 to 40 and 1 and 2, res-
pectively substitute:

“(e) Subject to such conditions
and restrictions as may be - pre-
seribed, the prescribed authority
may, on application made in this
pehalf, register as a citizen of
India ahy person who is of full
age and capacity and is a citizen
of a country specified in the First
Schedule but who is not already
such citizen by virtue of the Con-
stitution or any other provision
of this Act:

Provided that in prescribing
the conditions and restrictions
subject to which persons of any
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such country may be registered
as citizens of India under this
section, the Central Government
shall have due regard to the con-
ditions, facilities and restrictions
obtaining in that country, sub-
ject to which citizens of India
may by law, become citizens of
that country by registration or
otherwise.”

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
1s:

Page 4—
after line 2, insert:

“(f) The Central Government
may in its discretion refuse regis-
tration to any person on account
of any emergency or in case of
large influx in India of such per-
sons as are mentioned in section
5A, for reasons of security or
maintenance of the economy of
India or any part of it."”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 5, as amended, stand
part of the Bill.”.

The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Clause 3— (Citizenship by birth).

Mr. Deputy-Speaker: Now I will
put the amendments to clause 3 which
was held over yesterday.

The question is:
Page 2—
after line 37, add:

“(3) Every person who is a
citizen of India by virtue of arti-
cle 5 of the Constitution or is
deemed to be such citizen by vir-
tue of article 6 thereof or who,
since the commencement of the
Constitution has migrated or may
migrate to India from Pakistan
by reason of communal distur-
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bance or from fear of communal
disturbance or oppression, shall
be deemed to be a citizen of India
by birth.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
after line 37, add:

“Every foundling who was or
is found as a deserted mincr in
India shall, until the contrary is
proved, be deemed to have been
borm in India.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2—
after line 37, add:

“(c) at least one of the parents
is a citizen of India.”
The motion was negatived.
) Mr. Deputy-Speaker: The question
151
Page 2—
after line 37, add:

“(3) Every foundling either
before or after the commencement
of this Act, if found on the soil
of India, shall be deemed to have
been born in India.”

The motion was negatived.
Mr. Deputy-Speaker: The guestion
is:
“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 11 to 19 and 1 and Schedules

Mr. Deputy-Speaker: We shall now
take up the remaining clauses, namely
clauses 11 to 19, and the First Sche-
dule, the Second Schedule, the Third
Schedule, clause 1, the Enacting For-
mula and the Title.
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[Mr. Deputy-Speaker]

Hon. Members who want to move
their amendments to these clauses
and Schedules may do so.

Shri Kamath: I beg to move:

Page 1—

(i) line 3, after “1" insert “(1)";
and

(ii) after line 3, add:

“(2) It extends to the whole of
India.”

Shrimati Renu Chakravartty: I beg
to move:

Page 7, line 13—

(1) add at the end “or any other
country which the Central Govern-
ment may from time to time specify”.

(2) Page 10—
after line 12, add:
“C. 1. Nepal

2, Burma

D. 1. Singapore

2. Malaya
3. British Guiana
4. Bermuda
5. West Indies
6. Kenya.”
Shrl H. N. Mukerjee: I beg to
move:
Page 10—
(i) line 3—

omit “Commonwealth”.

(i) omit line 11.

(iii) line 12—

for “B” substitute “8”; and

(iv) after line 12, add: .
“9. Burma.
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10. The Peoples' Republic of
China.
11. Nepal.
12. Indonesia.
13. Egypt.

14. Afghanistan.

Shri Eamath: I beg to move:
(1) Page T—

after line 28, add:

“Provided that no application
of a person of Indian origin, ordi-
narily resident in India, shall be
refused except for reasons to be
stated in writing and provided
that no order refusing such ap-
plication shall be made without
reference to a Committee of In-
quiry constituted as suggested in
connection with section 10.”

(2) Page 7, line 32—

add at the end “except in the case
of an order refusing the application
of a person of Indian origin, ordi-
narily resident in India”.

(3) Page T—
after line 32, add:

“(3) Any person of Indian
origin ordinarily resident in India,
aggrieved by an order of the Cen-
tral Government made under this
section may, within a period of
thirty days from the date of the
order, make an appeal to the’
Supreme Court of India.”

(4) Page 10, lines 21 and 22—

for “I, AB............. do solemnly
affirm (or swear)” substitute:
b P - T do

swear in the name of God solemnly
affirm”.
(5) Page 10, lines 22 and 23—

for “the Constitution of India as
by law established”  substitute
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“the Republic of India”.
(6) Page 10, lines 22 and 23—

for “the Constitution of India as
by law established” substitute
“India”.

(7) Page 10, lines 23 and 24—
omit “observe the laws of India
and”.
(8) Page 9, line 26—
for “1943" substitute “1948".
(9) Page 10—
omit line 11.
(10) Page 9, line 21—
for “fourteen days” substitute
“thirty days".
(11) Page 9, lines 23 and 24—
for “during the session in which
they are so laid” substitute
“therein”.
(12) Page 9%—
after line 24 add:

“(5) Every notification propos-
ed to be issued under this Act,
shall be placed in draft before
both Houses of Parliament and
shall not be so issued except with
the approval of both Houses of
Parliament.”

(13) Page 10—
for the First Schedule, substitute:

“THE FIRST SCHEDULE

[See sections 2(1)(b) and 5(1)(e)]
A. 1. The Republic of Ireland, that
is, Eire.
2. Burma
3. Nepal
4. Bhutan
5. Afghanistan
B. The following Commonwealth
countries: —
1. United Kingdom
2. Canada
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3. New Zealand

4. Pakistan

5. Commonwealth of Australia
6. Ceylon

1.

Federation of South Rhodesia
and Nyasaland

8. Union of South Africa.

Ezxplanation—In this Schedule,
United Kingdom' means the
United Kingdom of Great Britain
and Northern Ireland, and in-
cludes the Channel Islands, the
Isle of Man and all Colonies; and
‘Commonwealth of Australia’ in-
cludes the territories of Papua
and the territory of Norfolk Is-
land.”

Shri Sadhan Gupta: I beg to move:

(1) Page 7, line T—
omit “Commonwealth”.
(2) Page 7, line 8—
after “the First Schedule” insert:

“other than Australia and
Union of South Africa.”
(3) Page 7, line 9—
for “Commonwealth citizen” sub-
stitute:
“friendly citizen.”
(4) Page 17, line 13—
add at the end:

“gther than Australia and the
Union of South Africa.”

(5) Page 7, lines 33 and 34—

for “by the prescribed autho-
rity” substitute:

“by the Central Government of
the prescribed authority.”

(6) Page 7, lines 34 and 35—

omit “(other than the Central
Government)”.
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[Shri Sadhan Gupta]
(7) Page 7, lines 36 and 37—

for “to the Central Govern-
ment” substitute:

“to the High Court which exer-
cises appellate jurisdiction in the
place where such person ordina-
rily resides or personally works
for gain.”

(B) Page 7, line 38—
for “the Central Government” sub-
stitute:

“such High Court”.

(9) Page 8, lines 3 and 4—

for “the Central Government” sub-
stitute:

“such High Court”.
(10) Page 8, line 6—
. after “may submit” insert:
“and any other evidence, docu-
mentary or otherwise, which may

be produced by any party to the
proceedings.”

(11) Page 8, lines 7 and 8—

for “the Central Government”
substitute:

“such High Court.”
(12) Page 8, line 11—

for “section 17" substifute “sec-
tion 18",
(13) Page 8, lines 25 and 26—

omit “and the conditions and
restrictions in regard to such re-
gistration.”

(14) Page 9, lines 1 to 3—

omit “in respect of applications,
registrations, declarations and cer-
tificates under this Act, in res-
pect of the taking of an oath of
allegiance, and”.
(15) Page 10—

omit line 11.

(16) Page 10, line 12—
for “Ireland” substitute “Eire”.
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‘17) Page 10—
after line 12 add:

“C. Afghanistan, Bhutan, Cam-
bodia, Laos, Nepal, Peoples’ Re-
public of China, Republic of In=-
donesia, Union of Burma, Union
of Socialist Soviet Republics, Viet
Nam.

D. Any other country which
may be specified by the Central
Government by notification in the
Official Gazette, which has deve-
loped close relations with India
through acceptance of - common
principles for establishment and
perpetuation of world peace or
through economic agreements en=
tered into on the basis of respect
for and benefit of India.”

(18) Page 10, lines 22 to 24—

for “to the Constitution of India
as by law established, and that 1
will faithfully observe the laws
of India" substitute “to the Indian
State”.

Shri K. K. Basu (Diamond Har-
bour): 1 beg to move:

(1) Page 10—

after line 12, add—

“C. Any other country which
may be notified by the Central
Government.”

(2) Page 11—

omit lines 1 to 4.
Shri B. 5. Murthy: I beg to move:
Page 10—
after line 11, add:

“9, Republic of Burma."

Pandit Thakur Das Bhargava: I
beg to move:
(1) Page 9, line 21—

for “fourteen days” substitute
“one month".

(2) Page 9, lines 23 and 24—

omit “during the session in
which they are so laid.”

(3) Page 10, lines 22 and 23—

for “Constitution”  substitute
“State”.
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Shrli N. B. Chowdhury (Ghatal): I
beg to move:
(1) Page 10, line 15—
omit “and all Colonies”.
(2) Page 10—
for line 11, substitute:
“8. Colonies of United King-
dom.™

Shri N. C. Chatterjee: I beg to
move:
(1) Page 10, lines 23 and 24—
omit “and that I will faithfully
observe the laws of India”.
(3) Page 11—
after line 13, insert:

“(dd) that he possesses means
to support himself and his family,
if any, in India;"”.

Shri Raghubir Sahai: (Etah
Distt.—North-East cum Budaun Distt.
—East): I beg to move:

Page 11—
after line 21, insert:

“(h) that he must know the
concepts on which the Indian
Constitution is based:”.

Shri R. D. Misra (Bulandshahr
Distt.): I beg to move:
Page 11—
after line 16, insert:
“(ff) that he has adequate
" knowledge of the responsibilities

and privileges of Indian citizen-
ship;".

Shri Datar: I beg to move:

Page 10—

for the First Schedule substitute:
“THE FIRST SCHEDULE

[See sections 2(1) (b) and 5(1) (e))

A. The following Commonwealth
countries: —

1. United Kingdom.
2. Canada.

6 DECEMBER 1955

Citizenship Bill 1482

Commonwealth of Australia.
. New Zealand.

. Union of South Africa.

. Pakistan,

. Ceylon.

8. Federation of Rhodesia and
Nyasaland.

B. The Republic of Ireland.

Explanation.— In this Schedule,
‘United Kingdom' means the Uni-
ted Kingdom of Great Britain and
Northern Ireland, and includes the
Channel Islands, the Isle of Man
and all Colonies; and ‘Common-
wealth of Australia' includes the
territories of Papua and the terri-
tory of Norfolk Island.”

All that we have done in this
amendment is that we have sought to
recast the order of the countries in
the First Schedule.

Shri Eamath: And badly recast.
Also in favour of the white race.

Mr. Deputy-Speaker; All these
amendments are before the House for
discussion.

Shrimati Renu Chakravartly: 1
shall confine myself only to clauses
11 and 12. From the very beginning
we have opposed the inclusion of
clause 11, and we continue to do so
in spite of the speech made in this
House by the hon. Prime Minister,
because we have not been enlightened
in any way.

P R= T R N

Shri Datar: May I request that
amendment No. 68 also may be taken
as moved? 1 forgot to mention it
earlier through oversight.

I beg to move:
Page B, line 11—

for ‘section 17 substitute ‘section
18"

We want to substitute the words
‘section 18’ in place of ‘section 1T'.

Mr, Deputy-Speaker: You want to
renumber the clauses?
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Shri Datar: No. You will find that
in clause 18 which deals with the
delegation of powers, there is a men-
tion of section 10 and section 17. The
words ‘section 17" are there by mis-
take. Actually, the words shuould be
‘'section 18"

Mr. Deputy-Speaker: Very well
All these amendments are now before
the House.

, Shrimati Renu Chakravartty: I
was saying that after hearing the
speech of the Prime Minister, we are
still not clear as to how being a mem-
ber of the Commonwealth has helped
and facilitated us in getting good citi-
zenship laws and reciprocity, because
that is exactly the particular point
which we are considering in this
Bill. He also said that he was of the
same opinion, that we should be mov-
ing towards world citizenship—he was
in favour of it. But when we see the
actual wording of clause 11 and of the
First Schedule, we find that thus
Commonwealth citizen idea has heen
taken totally from the British Nation-
ality Act, as it were, by the back door
and at the same time the Schedule has
been kept as a tightly hinged door
instead of being the first step to open
up our citizenship to people of other
countries with whom we are very
closely related and where reciprocity
would be of the utmost importance
to us, because we have large numbers
of our nationals in those * countries.
Instead of that, we have made this
Bchedule. We become more and more
suspicious because any move to in-
clude any other country has been to-
tally opposed by the Treasury Ben-
ches. Let us take as touchstone the
case of Burma. Now, the hon. Prime
Minister said: ‘well, Burma does
not want it; that is why we should in-
clude such a clause”. Now, even if
Burma does not want it; probably
they feel—I do not know what
the reason is but—probably they
may be rather {frightened that
large numbers of Indians would
also claim Burmese nationality. But
that should not deter us from taking
the first step in the right direction.
Even if other people may be suspi-

6 DECEMBER 1955

Citizenship Bill 1484

cious of the future, the first
step in liberality, the first step
in a wider outlook would natu-
rally bring about reciprocal {feel-
ings after a period of time. That is
why I see no reason why we should
introduce this clause and the Schedule
as they stand today, and open up cer-
tain privileges of our citizenship to
countries like Australia which have a
‘white’ policy or South Africa. As re-
gards South Africa, the provision has
now been amended, but the provision
as it originally stood, as it emanated
from Government, was something

- different and reflected the attitude of

government was to echo the British
Nationality Act. That is why I feel
that there is absolutely no reason why
we should have clause 11, and why
we should not have clause 12, as it is,
with this addition which I have put
in in my amendment, at the end of
clause 12(1), namely: “or any other
country which the Central Govern-
ment may from time to time specify”.
I hope the hon. Deputy Minister will
be able to shed some light as to why
he finds it difficult to accept this
amendment, if it is true that he
accepts the proposition that we are
moving towards—and we do desire to
move towards—world citizenship.

Now, I want to raise one particular
point which has been raised again and
again. But again I want to put certain
facts before this House in regard to
this question of Commonwealth citi-
zenship. Now, the expression “Com-
mon wealth citizenship” has not been
defined in our Act. We do not know
what privileges accrue to a person by
being a Commonwealth citizen, as
far as our Act goes, if we were to
take it that this is an Act that is to-
tally independent of refercnce ‘o
any other Act. The expression
“Commonwealth citizen” which has
been taken from the British Nation-
ality Act, which occurs again in the
various Acts passed by the Parlia-
ments of other Commonwealth coun-
tries, has a specific idea as to what it
particularly means. There, it is cle-
arly stated that a British subject and
a Commonwealth citizen has the same
meaning. Now, by clause 11, a citizen
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of a Commonwealth’ country ipso
facto has the status of a Common-
wealth citizen in India. Clause 12 says
that there are certain provisions of
reciprocity which must be fulfilled in
order that the rights of a citizen of
India may accrue to that person of
that country. Now, I want to make
this distinction. Since we have not
specified what is meant by ‘Com-
monwealth citizen in India’, by
clause 11 we have ipso facto given
Commonwealth citizenship to that
person. But clause 12 is something
different; wyou are only grant-
ing the rights of Indian citizen-
ship to that person if there is
a reciprocal law in that country. In
that case, I would like to know why
do we need clause 11 regarding
Commonwealth citizenship. It looks
as if some sort of an agreement has
been reached by the Prime Minister
at the Commonwealth Prime Minis-
ters' Conference in 1949 with those
countries. Something has happened
whereby we have to have this clause
as a sop to the Commonwealth. I
fail to see the logic behind this. I
fail to see how we are going to help
Malaya and other colonial territories
by our being tied to the citizenship
laws of this Commonwealth. I really
do not understand the logic of what
the Prime Minister said.

Lastly, I want to place before this
House another point. The Prime
Minister has said that we do not
repeal the British Nationality Act
of 1948, as it applied to India, because
by the Indian Independence Act of
1947, we have already repealed all
Acts which were passed prior to that
date by the British Parliament. Now,
there are certain things which hap-
pened at that time which I want ¢to
bring before this House. This Act
was passed in 1947. In April 1949, at
the Commonwealth Prime Ministers’
Conference, the Prime Minister
said that India had decided to be-
come a Republic. There it was de-
cided to give a special status for
India etc. within the Commonwealth.
Again, about the 26th November 1949,
I think certain clauses of the Cons-
titution were brought into force and
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the rest was supposed to have come
in force on 26th January, 1950. Now,
after the Indian Independence Act of
1947 had been passed repealing
certain Acts, an Act was passed on the
16th December 1949, called the India
(Consequential Provision) Act, 1949.
It is a British Aet. It was published
in the Government of India Gazette
Extraordinary dated 13th January,
1950. It says in sub-section (1) of
section 1:

“On and after the date of
India’s becoming a Republic all
existing law, that is to say, all
law, whether being a rule of law
or a provision of an Act of Parlia-
ment or of any other enactment
or instrument, whatsover, is in
force on that date or has been
passed or made before that date
and comes into force thereafter
shall have the same operation
in relation to India, and to per-
sons and things in any way be-
longing to or connected with

India, as it would have had, if
India had not become a
Republic”.

Now, this is very important. To-
gether with this we have to see that
the Act of 1947 was repealed by arti-
cle 395 of the Constitution. Now,
everything at that time was done 1
close consultation with the Common-
wealth, with the United Kingaom,
with those were the initiators and
leaders in the British Parliament. So
to say that the India (Consequential
Provision) Act, 1949 does not stand at
all because we have the Indian Inde-
pendence Act of 1947 repealing all
Acts prior to that date is to explain®
away the point. The Treasury Ben-
ches are trying to explain it away,
but I am afraid up till now no suit-
able case has been brought forward
and placed before this House whereby
this position can be certified. In spite
of the closest co-ordination between
the British Government and oursel-
ves—at every stage we were in con-
sultation with them—we find that
these things are happening. There-
fore, I feel that there is a lot to be
said about the fact that this parti-
cular phrase ‘Commonwealth citizen
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of India' is nothing more than mean-
ing a British subject which is totally
below our dignity to accept. I hope
that if we keep clause 12 with the
addition that I have proposed in my
amendment and delete clause 11, that
will meet the position.

One last word about the Schedule.
I have tried to amend the Schedule.
I am totally opposed to the amend-
ment proposed by Shri Datar. I do
not know why he has suddenly taken
it upon himself to put the white
nations first and the coloured nations
later. I suppose it will be said that
it is according to the date on which
one entered the Commonwealth. I do
not know the reason why it should
have bee¢h done. We could have just
kept it as it is. Nor has he not in-
creased the number in the Schedule.

Lastly, I would again urge that we
should have the countries outside the
Commonwealth of Nations'like Burma
and other countries included and that
we should not also use the words
‘Colonies of the British Empire’. We
should at least take the trouble of
specifying the names because they
are entities by themselves and we
should at least respect them and give
them that dignity which we ourselves
would like to have, the dignity of
an independent nation for which they
are fighting today.

Shri Kamath: Mr. - Deputy-Spea-
ker, at the outset I wish to dispose of
the superficially convincing plea of
the Prime Minister which was made
to the House yesterday. I should like
to invite the attention of the House
and the Minister to sub-section (8)
of the British Nationality Act, 1948,
Will you also please lend me your
ears, Sir?

Mr. Deputy-Speaker: You have
both my ears and eyes. Both ears
are there.

Shri Eamath: One ear will do; I
know how efficient and keen they are.

In this Act, the expression citizen-
ship law in relation to any country
mentioned in sub-section (3) of see-
tion 1 of this Act—and the Common-
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wealth countries are mentioned
there—means an enactment of the
Legislature of that country declared
by order of the Secretary of State—
mark these words, ‘declared by order
of the Secretary of State’—made by
statutory instrument at the request
of the Government of that country to
be an enactment making provision for
citizenship thereof and a citizenship
law shall be deemed for the purpose
of this Act to have taken effect in a
country on the date on which the
Secretary of State by order made at
the request of the Government of that
country declares to be the date on
which it takes effect.

This completely  disposes of the
argument that we are not bound by
whatever law the British Parliament
enacts.

Mr. Deputy-Speaker: I am not in-
terrupting the hon. Member. But, he
drew my attention. Therefore, I must
say something. Let him refer to clause
2, the definition of the word ‘citizen-
ship’. We want our persons to be re-
cognised as citizens there in a country
which is reciprocating. - We must pass
a law and then request that other
country to recognise it. It is said—
“citizenship or nationality law”, in
relation to a country....

Shri Eamath: Our law does not
take affect until he approves of it.

Mr. Deputy-Speaker: Our law will
take effect with respect to us. Our
law recognising their citizenship wrill
not take effect unless they recognise
our law. It is only for those persons
who want to have one nationality and
who want to register. They have also
to see whether our law satisfies all
the conditions of reciprocation which
they have passed. This is so both in
our Act and in their Act. Where
reciprocation is necessary in terms of
the First Schedule, they have a right
to look into our law and we have a
right to look into their law. Unless
both of us are satisfied there is no
question of granting those rights.
Therefore we make a request regard-
ing our law and they make a reguest
regarding their law. *

\
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Shri Eamath: It does not answer
my question. Anyway it is an inter-
pretation.

I have got here a copy of a letter
written by the Ministry of External
Affairs on the 28th October, 1952. It
is not the one quoted by Shri Guru-
padaswamy nor the one referred to by
Shri Mukerjee the other day. This
is another letter from the Ministry
of External Affairs. It is letter
No. F-21 69/51, dated the 28th Oc-
tober, 1952. That says: ‘1 am direct-
ed to say'— some Secretary or
Deputy Secretary writes this—'that
Indian citizenship....’

Mr. Deputy-Speaker: See . sub-
clause (e). It is that country that
has -to make this request. In their
law they say for their recognis-
mg our law we must make a request
to them. That is, if we want our
nationals to be recognised in that
country. They have to make a re-
quest like that if they want their
nationals to be given any such rights
here. Our clause 2(c) says:

“(e) “citizenship or nationality
law”, in relation to a country
specified in the First Schedule,
means an enactment of the legis-
lature of that country which, at
the request of the Government of
that country, the Central Govern-
ment may, by notification in the
Official Gazette, have declared to
be an enactment making pro-
vision for the citizenship or na-
tionality of that country;’

Any kind of law is not to be recog-
nised. We have got a right or dis-
cretion to declare or accept a parti-
cular piece of legislation of that coun-
try as a law providing for citizenship
or nationality of that country,
for our purposes of reciprocation.
Therefore, ‘with respect to that law
they have to pass that law and that
Government has to request our
Government to recognise that law.
They are themselves a sovereign
country and our recognition does not
detract from their sovereignty. That
is copied here. When we pass a law,
vie have to communicate to another
country and ask them to recognise
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that law. It is open to them; it may
be accepted or not. So far as recipro-
cation is concerned, it is on all fours;
in that respect, our people will have
the same rights.

Shri Kamath: I followed your pro-
found observations with the attention
and care they deserve. But, may I
point out that a part of this sub-
section is not on a par with our pro-
vision. This sub-section (8) of see-
tion 32 of the British Nationality Act
of 1948 says that the date on which
that will take effect is the date which
will be specified in the order. Till
that date it will not take effect.
There is no such provision in our Bill
at all.

Mr. Deputy-Speaker: I think it
must be in some other section later.

Shri Kamath: No, Sir.

Mr, Deputy-Speaker: I bow to his
experience. I thought that it must be
somewhere; it must be there.

Shri Kamath: No, Sir. It will not
take effect unless the Secretary of
State says that it will take effect and
not before that date.

Mr. Deputy-Speaker: So far as other
people are concerned, we need not
worry. We shall also notify our date.

Shri Eamath: There will be a con-
flict. If the Government have the
guts to stand up and say that, then I
have no objection.

I was reading this letter of the
Ministry of External Affairs. It says:

‘T am directed to . state that
Indian cltizenship is at present
governed by the provisions of the
Constitution of India'.

So far so good. This is not in the
letter.

‘More comprehensive principles
are proposed to be embodied in
an Indian citizenship law. Until
the Indian citizenship law is en-
acted, the Government of India
do not propose to approach the
Secretary of State, Common-
wealth Relations, London’—this

.
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[Shri Kamath]
is not also in the Commonwealth
Act—

“for declaring the provisions of
the Constitution as citizenship
law in relation to India, within
the meaning of sub-section (8) of
section 32 of the British Act of
1948

Mr. Deputy-Speaker: That is the
citizenship law which applies to
Indians. If we want our law to
apply for the benefit of our nationals,
we must apply. We do not propose
applying until we have passed this
law which will be in addition to the
law of citizenship which is there al-
ready in the Constitution. Therefore,
they say, until a comprehensive law
which is contemplated in the Consti-
tution is passed, we do not propose to
apply. Because, they may say we
have not made a final law regard-
ing citizenship. It is open to them
to accept or not accept it. Hon.
Members might say that they ought
to be no difference between the
words here and those words with re-
gard to the countries in the First
Schedule. That is another point.
But, with respect to this clause here,
so far as approval is concerned, I find
the same provisions have been adop-
ted by us which they have adopted.
They apply and we also apply.

Shrl Eamath: It is far more strin-
gent than our provision.
2 P

I come to the other point to which
I referred yesterday and I am sorry
the Deputy Home Minister, either
because he misheard me or for some
other reason, read the provision from
the wrong Act. He was reading sec-
tion 6 of the Independence Act. Then
I asked him to refer to section 18 and
by mistake he referred to section 18
of the British Nationality Act instead
of section 18 of our Independence Act.

Shri K. K. Basu: That is the privi-
lege of Ministers,

Shri Kamath: 1 did not want to
interrupt then because I had already
interrupted the Prime Minister earlier
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and I felt that if you got impatient, 1
might not get a chance to speak today.

Mr. Deputy-Speaker: I am myself
taking up so much time.

Shri Kamath: You are more entitl-
ed to than we are. As in section
32(8) of the British Nationality Act,
we have also said in clause 12 that
the Central Government may by order
notified in the Official Gazette, make
provisions on a basis of reciprocity
ete., ete. It is left to us to choose a
particular day. As they have said in
section 32(B) we can also say the
same thing.

Now I come to section 18 of the In-
dependence Act of 1948. How do
Government propose to reconcile sec-
tion 18 of the Act with section 67 I
will not dilate upon that as I am
running against time but the hon.
Deputy Home Minister may look this
up more closely and furnish us with
some satisfactory answer.

I now come to the First Schedule.
Shrimati Renu Chakravartty referred
to one aspect of the matter, that is,
putting the white nations on top of
the non-white nations. That is not
the end of the matter. I find on a
reference to the British Nationality
Act, 1948, that the official amendment,
which seeks to change the original
draft and “even the schedules as
embodied in the Committee's Report,
is a slavish imitation or copy of
sub-section (3) of section 1 of the
British Nationality Act. That is the
only answer I ¢an find to this. Because
that says it, we must also put the
things in the same order.

Mr. Deputy-Speaker: The order
may be changed provided hon. Mem-
bers have no objection.

Bhri Datar: Will the hon. Member
allow me to just interrupt him for a
minute? So far as the list is con-
cerned, what has been done is that the
names have been mentioned in the
list in the order of their attainment
of dominion status.
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Mr. Deputy-Spedker: The hon.
Member will be more satisfied by
deleting that portion.

Shrli Kamath: South Africa was at
the bottom as most of us want it to
be and now by this amendment it is
being promoted in the list. (Inter-
ruption) I am prepared to reply pro-
vided the interruption is audible.

Mr. Deputy-Speaker: Why does he
give time to others like this?

Shri Kamath: My friend, Shri
Barman, the other day—he is mnot
here now—referred to some Common-
wealth Conference held some two or
three years ago in which the South
African delegate made a wvery offen-
sive speech. I was not there myself
and I take it that Pandit Thakur Das
Bhargava endorses that it was a very
offensive speech. When I asked him
whether any other delegate took
exception to that speech, Shri Barman
said that our leader, the Speaker, did
take exception. I am happy that the
leader of our delegation took excep-
tion to that, Shri Barman said that
no other country in the Common-
wealth, including the so called mother
country, the United Kingdom, took
exception to the remark made by the
South African delegate. Is that not
s0. Pandit Bhargava ji? Silence is
tacit agreement, I take it. Therefore,
I fail to understand why we should
be at all enamoured of this Common-
wealth when they have .not got
even that bit of sympathy with us.
Not a single country, U.K., Canada,
New Zealand, Rhodesia, Australia or
any of these miscellaneous countries
cared to raise a finger of protest
against the South African delegate's
speech. In spite of that we want to
enact clause 11. But what is a Com-
monwealth citizen? Please turn up
again the British Nationality Act,
1948. According to sub-section (2) of
section 1 of that Act, it is nothing
more and nothing less than a British
subject.

Pandit K. C., Sharma: It carrles no
meaning. s
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Mr. Deputy-Speaker: It has been
circulated to all hon. Members
already. The hon. Member need not
take notice of some of these obser-
vations. He only says that one term
is used in one case and another term
in another case and they are syno-
nymous.

Shri Kamath: A Commonwealth
citizen, according to this section, is
nothing more than a British subject.
Still we are enamoured of that sub-
jecthood, in spite of their imperialism,
colonialism and partitioning of our
country seven or eight years ago. The
Prime Minister yesterday laboured
hard to convince the House about the
necessity or desirability or even—
what shall I say—the helpfulness of
the Commonwealth link and that our
independence has not suffered in any
way. I shall cite one instance to
show how our independence has
suffered. Take the case of Cyprus.
Government stands against colonial-
ism; they stand for self-determination
for Goa, even for Kashmir, but we
have not raised our voice against this
atrocity being perpetrated in Cyprus
because it stands in the British life-
line, the Middle East. The Cypriots
stand for wunion with Greece. Our
delegation at no time has protested
against British oppression, imperial-
ism, and colonisation of Cyprus. I de
not want to refer to Kenya.

Mr. Deputy-Speaker: Does the hon.
Member want to make this a debate
on External Affairs?

Shri Kamath: This is one instance
just to drive home my point.

Mr. Deputy-Speaker: Even if we
are not in the Commonwealth, our
external affairs’ policy will depend
upon enlightened self interest as to
whether in every case inthe whole
world we must say it

Shri Eamath: We have said that
Formosa belongs to China and simi-
larly we might have said that Cyprus
belongs to Greece. However, I will
talk more about this in the debate on
External Affairs.
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I will now refer briefly to my
amendments to the other clauses.- One
refers to the rule-making power. 1
have sought to substitute ‘fourteen
days” by “thirty days” and I have
also sought to omit the words “during
the session in which they are so laid”
and to have the word “therein™ in-
stead. After the rules are placed on
the Table of the House, modifications
may be made in the rules by the
Houses of Parliament, not neces-
sarily during the session in which
they are so laid.

Then, Sir, coming to clauses 13 and
14, I have sought to provide that refu-
sal to grant an application for persons
of Indian origin resident in India
envisaged in sub-clause (¢) of clause
5(1) should only be for reasons to be
stated in writing and the app]icatlons
in such cases should not be summari-
ly disposed of. Also, in case of the
Central Government's order refusing
citizenship to such persons there
should be a remedy by way of appeal
to the Supreme Court.

Lastly, I come to the Schedules. To
the First Schedule I have got an
amendment which I have already
moved by which I have sought to
include two categories. In the present
Schedule also there are two catego-
ries A and B—it is not entirely only
Commonwealth countries. But, I have
sought to put B on the top; that is,
Commonwealth countries after A, and
A will include The Republic of Ire-
land, that is, Eire; Burma, Nepal,
Bhutan and Afghanistan. The Deputy
Minister said the other day that
Bhutan is regarded as an independent
State, but we are negotiating with
Sikkim about the status of the people
of Sikkim vis-a-vis India and of
Indians vis-a-vis Sikkim. The nego-
tiations are in progress. I have sought
to modify the Schedule by including
more countries, our immediate neigh-
bours about whom we ought to-be
more concerned thap distant countries
like Awustralia and Canada. I have
sought to include Burma, Nepal,
Bhutan and Afghanistan. Then Ihave
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included The Republic of Ireland, that
is Eire because so far as the freedom
struggle is concerned. we had inti-
mate contacfs with Ireland and it had
become a familiar name, almost a
household name—Eire. Ireland and
India came very close to each other
in this freedom struggle. I have not
got any race or colour prejudice ana
so I have put Eire on top of A
category.

Then I come to the Second Schedule
and that is with regard to the oatn
of allegiance. 1 only want to stress
one amendment with regard to this
and that is about the form of the
oath. I have sought to bring it iIn
line with the form prescribed in the
Constitution itself. The Constitution
prescribes a form of oath of allegi-
ance for the President, Ministers,
Members of Parliament and the Mem-
bers of the legislatures. The form 1s
“1 do swear in the name of God” ana
then below the lines are: “solemnly
afirm”. That is the amendment
which I have moved and I would
commend all these amendmentz to
the acceptance of the House.

Shri N. C. Chatterjee: 1 would ask
the Deputy Minister seriously to
consider what is the point in having
clause 11. Let us see what it says,
It says:

“Every person who is a citizen
of a Commonwealth country
specified in the First Schedule
shall, by virtue of that citizen-
ship, have the status of a Com-
monwealth citizen in India”™

What is meant by “Commonwealth
Citizen"? You do not define it in this
Bill. Look at any Aect promulgated
in the Commonwealth countries and
you will find that everywhere a
Commonwealth citizen is defined. I
have taken the trouble of going
through the different Acts. I do not
want to take up your time, Sir, or the
time of this hon. House by going
through them, but look at Pakistan.
It has enacted the Act after the agree-
ment with the Commonwealth was
made. As India was a party to that
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so Pakistan was a party to that. In
the Pakistan Citizenship Act, in sec-
tion 2 they say:

“A  Commonwealth Citizen
means a person described as such
in the British Nationality Act of
1948."

May I ask the hon. Deputy Minister,
does a Commonwealth citizen really
mean a person described as such in
the British Nationality Act ol 19437
There is no other Act.

An Hon. Member: Yes, yes.

Shri N. C. Chatterjee: If that is so,
.be straightforward and say we love
the British Commonwealth, we love
to. be members thereof and at the
same time have the credit of putting
it down expressly. What I am point-
ing out is, what is the point of sim-
ply enacting clause 11 which says:

“Every person who is a citizen
of a Commonwealth country spe-
cified in the First Schedule shall,
by virtue of that citizenship, have
the status of a Commonwealth
citizen in India.”

You do not say what is a “Com-
monwealth citizen”. You do not
prescribe the rights and duties of
Commonwealth citizens. ¥You do not
say what is the ‘status’ of a Common-
wealth citizen. You do not even
specify or indicate what is the con-
notation of that expression. If you
delete clause 11 there will be abso-
lutely no harm.

Mr. Deputy-Speaker: I understood
it to mean that a Commonwealth
citizen has those rights which are
given to him under clause 12, that is,
registration as opposed to naturalisa-
tion. One view is that clause 11 it-
self is the defining clause. Whoever
is a citizen of any Commonwealth
country as listed in the First Schedule
is a Commonwealth citizen for wus.
Clause 11 seems to be a definition of

Commonwealth citizens. Whoever is

a citizen under the law in any Com-
monwealth country listed in the
First Schedule will be a Common-
wealth citizen so far as we are con-
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cerned and he shall have the rights
of registration etc. as defined laver.

Shri N, C. Chatterjee: Whatever
right is there is by sub-clause (1) of

clause 5.

Pandit Thakur Das Bhargava:
Clause 11 is introduced only to show
what is contained in clause 12.

‘Mr. Deputy-Speaker: Clause 12 fol-
lows 11. Clause 12 seeks to confer
rights on the basis of reciprocity and
50 on.

Shri N. C. Chatterjee: What I am
pointing out is that a Commonwealth
ritizen is not defined and there is
only a reference to that. Clause 2(1)
(c) says:

“citizenship ‘or nationality law’,
in relation to a country specified
in the First Schedule, means an
enactment of the legislature of
that country which, at the request
of the Government of that coun-
try, the Central Government may,
by notification in the Official
(Gazette, have declared to be an
enactment making provision for
the citizenship or nationality of
that country;”

Now, look at clause 5(1)(e) which
says:

“persons of full age and capa-
city who are citizens of a country
specified in the First Schedule:”

Then for citizenship by registration
there is a proviso.

What I am pointing out is, if you
delete clause 11 even then there is
no harm at all. Look at clause 12.
Clause 12 stands by itself. It says:

“(1) The Central Government
may, by order notified in the
Official Gazette, make provisions
on a basis of reciprocity for the
conferment of all or any of the
rights of a citizen of India on the
citizens of any country specifled
in the First Schedule.”

Mr. Deputy-Speaker: That is, a
Commonwealth citizen.



1499 Citizenship Bill

Shri N. C. Chatterjee: What I am
saying is that in clause 12 there is no
mention of a Commonwealth citizen
at all

Mr. Deputy-Speaker: The words are
not used.

Shri N. C. Chatterjee: As a matter °

of fact, there is no point in mention-
ing that. Even if you delete clause 11,
clause 12 will have full force.

What I am pointing out is if the hon.
Prime Minister is agreed and if my
friends on the Treasury Benches think
that we should be members of the
Commonwealth, it is an expanding
concept, it will help us and so on,
then I am only pressing to delete at
least the Union of South Africa. You
know, I was a delegate of this coun-
try at a recent Commonwealth con-
ference. I have already said that I
did not like the South African dele-
gate, not that he was personally offen-
sive or disrespectful, but having
regard to the  antecedents of that
country and the anti-Indian attitude.
Therefore, we would like to have
nothing to do with the Union of South
Africa so far as our citizenship laws
are concerned. If you want to make
it a dynmamic concept—the Prime
Minister’s answer was: “We are mov-
ing towards world citizenship"—if
you really think it is a fluid some-
thing, a changing something, a pro-
gressive something, then why don't
you have provision for adding some
other countries in the First Schedule?
Why simply concentrate on the Bri-
tish Commonwealth countries? Why
don't you have provision to prescribe
such other countries as may be noti-
fied from time to time by the Gov-
ernment of India or the Parliament
of this country? You are not doing
ttn. Iam submitting that you should
at les~ have the courage of convic-
tion to have a clause like the one
iwhey have in the Pakistan Citizenship
Act. It is perfectly correct. It is no
good saying that the British Mationa-
lity Act of 1948 does not apply. Shri
H. N. Mukerjee was putting to the
bhon. Prime Minister, namely, that in
clause 19, you are simply saying that
“the British Nationality and status of
Aliens Acts, 1914 to 1043, are hereby
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repealed in their application to India™.
But you are not mentioning the Bri-
tish Nationality Act of 1948. What
the Prime Minister said or attempted
to say was that it was done because
of the Indian Independence Act. Sub-
section 6 of section 4 of the Indian
Independence Act says:

“No Act of Parliament of the
United Kingdom passed on or
after the appointed date shall
extend or be deemed to extend
to either of the dominions, as part
of the law of that dominion, un-
less it is extended thereto by a
law of the legislature of that
dominion”.

Technically it may be correct. But
you know I read out in the House
from the latest edition of Lord
Simond’s edition of Halsbury's Laws
England where it is pointed out that
the British Nationality Act of 1948
which came into force on the 1st
January, 1949, is a measure on which
general agreement was reached among
Canada, Australia, New Zealand,
South Africa, India, Pakistan and
Ceylon. Therefore, it is no good say-
ing that it need not be there in the
Bill. You do not mention it, because
you are really committed to that
agreement and that was the result of
some kind of agreement in London.
Therefore, be frank and say that you
are already committed to the accept-
ance of the British Nationality Act of
19048. As a result of international
agreements, that Nationality Act has
been followed by citizenship laws or
similar laws in most of the countries.
Therefore, the convention was not
simply to adopt the generai scheme
of the British Nationality Act but also
some kind of implied undertaking
that the different States or the coun-
tries of the Commonwealth must also
have similar statutes. Why do you
not say that frankly? Why do you
not say that you are doing it simply
to implement that international agree-
ment or that Commonwealth under-
standing? Be frank. Be candid. Take
the Parliament into confidence and
boldly say, “Yes; we cannot delete
South Africa, or we cannot change
the Schedule because of that agree-
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ment of ours or that convention of
ours”. Do not try to camouflage it by
simply saying that the Commonwealth
is a dynamic concept and so on.
South Africa has been perhaps more
dynamic in its anti-Indian attitude
than some of the countries which
have stood by India in the struggle
with Portuguese colonialism or
French imperialism.

Now, look at the Second Schedule,
which prescribes the oath of allegi-
ance. It says: “....1 will bear true
faith and allegiance to the Constitu-
tion of India as by law established,
and that I will faithfully observe the
laws of India and fulfil my duties as
a citizen of India”. I do mnot think
that “I will faithfully observe the
laws of India" is necessary. Where-
ever you prescribe this formula, it is
necessary only to say, “I will bear
true faith and allegiance to the Cons-
titution of India,” to the State or to
the Republic of India. The latest
Czechoslovakian law says that and
other countries have got similar laws.
Without putting “I will faithfully
observe the laws of India” the oath
of allegiance will be all right, It is
quite enough.

In the Third Schedule, residence,
character, language and so on have
been specified. But one thing has
been omitted, which is generally
found in all Constitutions and all
citizenship laws, and it is this. That
a citizen must satisfy the Govern-
ment that he is getting the means
to start or carry on an avocation
without being a drag on this country.
Otherwise, this country which is suf-
fering from unemployment and other
miseries may have people who wiil
be coming in and accepting our citi-
zenship laws and you are generous
to extend our doors to them. But
there may be derelicts or other peo-
ple who will add to our troubles and
economic distress.

Pandit Thakur Das Bhargava: I do
not want to dilate upon my amend-
ments. Tney speak for themselves.
When the rules are laid on the Table
of the House, it is only fair that there
is a chance to make modifications in
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the rules. But you say that in the
same session the amendments should
be made. It is too much. My hum-
ble submission is that this rule should
be amended and we should not insist
that the rules should be amended only
in that session. Again, instead of
fourteen days, we should extend the
period to thirty days. Nothing will
be lost because these rules will be of
general application and will be en-
during enough. It will not be tem-
porary; it will be a permznent set of
rules more or less. Therefore, the
period should be thirty days. There-
fore, the words “during the session in
which they are so laid” must be
amended. These words should be
scored out.

Shri Eamath: I am in good com-
pany.

Pandit Thakur Das Bhargava: I
should say so.

Mr. Deputy-Speaker: Reciprocity is
necessary!

Pandit Thakur Das Bhargava: In
the oath of allegiance, the words are
“allegiance to the Constitution of
India”. I have given my amendment
that instead of the word “Constitu-
tion” the word “State” be substituted.
There is good reason for it. In the
Representation of the People Act, in
section 7(f), we have got these very
words “disloyalty to the State”. I can
understand disloyalty to the State but
I do not understand disloyalty to the
Constitution. As has been said by
many Members, the Constitution is a
changing thing. There are many peoc-
ple who, even when they toock the
oath of allegiance to the Tonsuiution,
said in their minds that they are not
bound by the Constitution but by the
obligation to the State. We have got
three amending Bills to the Consti-
tution in this session and it may hap-
pen that the Constitution may change.
The Constitution is not a living thing
as much as a State is. One may be
disloyal to the State and not to the
Constitution. As we used these words
in the Representation of the People
Act, it would be better if we subst-
tute “State” for “Constitution”.
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[Pandit Thakur Das Bhargava)

At the same time, I do not under-
stand the meaning of the words “I
will faithfully observe the laws of
India”. Ewverybody is bound to
observe the laws, but to put this
restriction here is meaningless. There
may be laws which a person, in his
conscience, may break. There is no
reason why he should not break those
laws and go to imprisonment and
show to the world that he is faithful
to himself and to his conscience and
the country also.

Shri Kamath: You are in good
company now.

Pandit Thakur Das Bhargava: “And
fulfil my duties as a citizen of India”
is quite enough. This is quite right.
1 do not understand the meaning of
the words “faithfully observe the laws
of India”. Every person is bound to
observe those laws. Otherwise, he
will attract the consequences which
will accrue.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): Being faithful to the
State implies that you observe the
law of the land.

Pandit Thakur Das Bhargava: I am
in good company. The oath should
be as simple as possible and should
be one which is acceptable to one. It
is, therefore, enough if we keep these
words: “faith and allegiance to the
State of India and fulfil all my obli-
gations to the State of India".

I should like to say a few words in
regard to the clauses 11 and 12, Much
has been said, and many Members
have been eloguent on these two
clauses. My, humble submission is
that now that we are part of the
Commonwealth, how do we lose any-
thing if there is clause 11?7 Suppose
if all belong to the Commonwealth,
certain rights will accrue to those
people who are citizens of India.
Then, I do not find anything objection-
able in saying that all the Common-
wealth citizens will be able to regis-
ter themselves in all the countries of
the Commonwealth.
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Shri Sadhan Gupta: That argument
itself is objectionable.

Pandit Thakur Das Bhargava: What
is the objection? We are part of the
Commonwealth. We are not British
subjects. 'The British people can
enact their own laws. They may say
anything. We are not bound by them.

Shri V. G. Deshpande: If we put in,
in our laws, “Indian subject”, that
would be reciprocal. '

Pandit Thakar Das Bhargava: If
there are so many interruptions, the
point that I would like to say would
not be made clear. I would like to
be heard on this point. If we are
part of the Commonwealth, I do not
see any objection to being called a
citizen of the Commonwealth. No
person who belongs to a country
which is part of the Commonwealth
should feel ashamed in calling him-
self a citizen of the Commonwealth
so long as he forms part of that Com-
monwealth. It is quite wrong to sug-
gest that we are British subjects
because the British nationality law
says we are British subjects. We are
not British subjects. Any person
living in England is as much a citizen
of the Commonwealth as we. We
are Independent people and any Act
passed by that British Parliament
does not bind us wunless we adopt
their laws. We have not adopted
their laws. On the contrary, we have
got clause 11 which is perfectly justi-
fiable. If you have clauses 11 and 12
as they are now, there is nothing
‘wrong about them. If other parts of
the Commonwealth extend certain
privileges, we are obliged to extend
similar privileges to them. It is a
matter of mutual respect.

Shri Eamath: Call it the Indian
Commonwealth not British.

Pandit Thakur Das Bhargava: It is
not. It is the Indian Union. It is not
Indian Commonwealth but a Com-
monwealth which is part of the Com-
monwealth of Nations.
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Shri Kamath: But India, not Britain
it the biggest country in it.

Pandit Thakur Das Bhargava: It is
a distinct entity. There is no reason
why we should fight shy of it. Either
break off the connections or, if you
do not break them off, it is perfectly
justifiable to have clauses 11 and 12.
The objection that has been levelled
is more theoretical and according to
me, it is not valid.

Mr. Deputy-Speaker: Now, the hon.
Minister.
Shri K. K. Basu: It is now 2-30 and

‘the Guillotine has to be applied. How
can the Minister speak? He cannot.

Shri Datar: I have no objection.

Mr. Deputy-Speaker: All right; I
will now put amendments Nos. 122,
123 and 124 to the vote of the House.

The question is:

Page 7, line T— ’ New

omit “Commonwealth”.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 7, line 8—

after “the First Schedule”, insert:

“other than Australia and
Union of South Africa”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 7, line 9—

for “Commonwealth Citizen" sub-
stitute ‘“friendly citizen”,

The motion was negatived.

Mr. Deputy-Speaker: 1 will now
put clause 11 to the vote of the House.
It says:

“Every person who is a citizen
of a Commonwealth country
specified in the First Schedule
shall, by virtue of that citizen-
ship, have the status of a Com-
monwealth citizen in India.”

So, this clause relates to Common.
wealth Citizenship.

The question is:

“That clause 11 stand part of
the Bill”

The Lok Sabka Divided : Ayes: 128 Nos: 26

Divisien No. 3 AYES
Das, Shri B,
::-ﬂt:mm Das, Shri B.K.
Alu:nl Shri Das, Shri K.K.

Shri hagwa Das, Shri Ramananda
;:.n:l"iusehns‘:zi L Das, Shri Shree Narayan
Bansilal, Shri star, :::, o
Barupal, ShriP. L. mnma. SIIn-i ,G. H.
Basappa, Shri N )

+ Bhagat, Sbri B, R. g:ulfhr,stp.
Bhargvs, Pandit Thakur Das usiys, S|
Bhatt, Shri C. Dube, Shri Mulchand
Bheekhs Bhai, Shri Dubey, Shri R. G.
Bidari, Shri Dwivedi, Shri M. L.
i ingh, Shri Eacharen, Shri L.
m smﬂm Gandbi, Shri Feroze

Brajeshwar Prasad, Shri
Chatterjee, Dr, Susilranjan

Gautem, Shri C., D.
Gupta, Shri Budshah
Handa, Shri Subodh

di, Shr?' Hyder Husein, Ch,
Chaudhary. Shri G. L* Ibeabim, Shri
Chavda, Shri Ja Shri®
Chettiar, Shrl Nagappa Jatav-vir, Dr.

Dabhi, Shri

Jend, Shri K. C.

240 P. M
Joshi, Shri Jethalal
Joshi, Shri M. D.
Joshi, Shrimati Subhgdra
Jwala Prasad, Shri
Kale, Shrimati A.
Kasliwal, Shri
Keshavaiengar, Shri
Kirolikar, Skri
Krishna, Shri M. R.
Kureel, Shri B. N.
Lingam, Shri N. M.
Lotan Ram, Shri
Majhi, Shri R. C.
Malliah, Skri U. 5.
Malvia, Shri B.
Malviys, Pandit C. N.
Matthen, Shri
Mishra, Shri Lokenath
Mishra, Shri L. N.
Misrs, Shri B. N,
Misra, Shri R. D.
Morarka, Shri
More Shri, K. L.
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Mubammed Shaffee, Chaudhuri
Murthy, Shri B, 5.
Muthukrishoan, Shri

Nair, ShriC. K.
Narmimbaen, Shri
Natbwani, Shri N. P.
Nehru, Shrimati Shivrajvati
Nehru, Shrimati Uma
Neswi, Shri

Palchoudhury, Shrimati Tla
Pande, Shri B. D.

Paragi Lal, Ch.

Patel, Shri B. K.

Putel, Shri Rejeshwar
Patil, Shri Shaokargauda
Pillai, Shri Thanu
Prabhakar, Shri Naval
Radhs Raman, Shri
Raghubir Sahai, Shri
Raghunath Singh, Shri

Basu, Shri K. K.

Bisen Dutt, Shei
Buchhikotaish, Shri
Chakravartty, Shrimati Reau
Chatterjes, Shri Tushas
Chatterjes, Shri N. C,
Chowdary, Shri C. R.
Chowdhury, Shri N. B.

is:
Page 7, line 13—
add at the end:
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Raj Bahadur, Shri
Rajabhoj, Shri P. N.
Ramanand Shestri, Swami
Ramaswamy, Shri P.
Ram Subhag Singh, Dr.
Rane, Shri

Rao, Shri Seshagiri

Raut, Sbri Bhola

Roy, Shri Bishws Nath
Sahu, Shri Rameshwar

Gurupsdaswamy, Shri M. 5.
Hansds, Shri Benigmin
Kamath, Shri

Khardeksr, Shri

Mahats, Shri B,

Citizenship Bill

Siddananjapps, Shri

Singh, Shri D. N.

Singh, Shri H. P,

Singh, Shri M. N.

Singh, Shri T. N.

Singhal, Shri 5.C.

Sinha , Shri 5.

Siva, Dr. Gangadhars
Subrahmsnyam, Shri T,
Bunder Lal, Shri

Suresh Chandrs, Dr,
Thimmaish, Shri

Thomas, Shri A. M.
Tiwari, Shri R. S.

Tiwary, Pandit D. N
‘Tuipathi, Shri V. D.

Tyegi, Shri

Upadhyay, Shri Shiva Dyyal
Upadhyaya, Shri Shive Dagt
Zaidi, Cal.

Mascarene, Kumari Annke
More, Shri . 5.
Moukerjee, Shri H. N,
Nanada, Shri

Rao, Shri Gopals

Raso, Shri Mohang

Rao, Shri P. Subba

Rauo, Shri T. B. Vittal
Singh, Shri R. N.

The motion was adopted.
Clause 11 was added to the Bill.
Mr. Deputy-Speaker: The question

1508

) Mr. Deputy-Speaker: The question

“That clause 13 stand part of
the Bill.”

“other than Australia and the

Union of South Africa.”

The motion was negatived.
The question

Mr. Deputy-Speaker:
is:
Page T, line 13—
add at the end:

“or any other country which
Government
from time to time specify.”

The motion was negatived.
The question

the Central

Mr. Deputy-Speaker:
is:
“that clause 12 stand
the Bill.”

The motion was adopted.

Clause 13 was added to the Bill

18:

Page 7—
after line 28, add:

may

part of

“Provided that no
of a person of Indian origin, ordi-
narily resident in India, shall be
refused except for reasons to be
stated in writing
that no order refusing such appli-
cation shall be made
reference to a Committee of In-

) Mr. Deputy-Speaker: The gquestion

application

and provided

without

quiry constituted as suggested 1n
connection with section 10.”

The motion was adopted.

Clause 12 was added to the Bill.

The motion was negarivea.
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18

Mr. Deputy-Speaker: The question

Page 7, line 32—

add at the end:

“except in the case of an order
refusing the application of a per-
son of Indian origin, ordinarily
resident in India."

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page T—
after line 32, add:

~*“(3) Any person of Indian ori-
gin ordinarily resident in India,
aggrieved by an order of the Cen-
tral Government made under this
section may, within a period of
thirty days from the date of the
order, make an appeal to the
Supreme Court of India.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
“That clause 14 stand part of
the Bill”

The motion was adopted.
Clause 14 was added to the Bill.

Mr. Deputy-Speaker: Clause 15.
The question is:

Page 7, lines 33 and 34—

for “by the prescribed
substitute:

“by the Central Government of
the prescribed authority.”

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

Page 7, lines 34 and 35—

authority™

omit “(other than the Central
Government)”

The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 7, lines 36 and 37—
for “to the Central Government”
substitute:

“to the High Court which exer-
cises appellate jurisdiction in the
place where such person ordina-
rily resides or personally works
for gain."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 7, line 38—

for “the Central Government” subs-
titute:

“such High Court”
The motion was adopted.

Mr. Deputy-Speaker: The question
is:
Page 8, lines 3 and 4—

for “the Central Government” subs-
titute:
“such High Court.”
The motion was negatived.
Mr. Depuiy-Speaker: The question
is:
Page 8, line 68—
gfter “may submit” insert:

“and any other evidence, docu-
mentary or otherwise, which may
be produced by any party to the
proceedings.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 8, lines 7 and 8—

for “the Central Government” subs-
titute:

“such High Court.”

The motion was negatived.
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Mr. Deputy-Speaker: The guestion
is:
“That Clause .15 stand part of the
Bill”
The motion was adopted.
Clause 15 was added o the Bill.

Mr. Deputy-Speaker: Clause 16.
There is Government amendment No.
68.

The gquestion is:

.
Page 8, line 11— )
for “section " substitute ‘“‘sec-
tion 18"
The motion was adopted.

Mr. Deputy-Speaker: Amendment
No. 133 is the same as No. 68. It is
barred. -

The question is:

“That clause 16, as amended,
stand part of the Bill.”

The motion was adopred.
Clause 16, as amended, was added to
the Bill.
- Mr. Deputy-Speaker: The question
is: '
“That clause 17 stand part of
the Bill”
The motion was adopted.
Clause 17 was added to the Bill.
Mr. Deputy-Speaker: The question
is: ’
Page 8, lines 25 and 26—

omit “and the conditions and
restrictions in regard to such re-
gistration.”

The motion was negatived.
Mr. Deputy-Speaker: The quegtion

omit “in respect of applications,
registrations, declarations and cer-
tificates under this Act, in respect
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of the taking of an oath of alle-
giance, and”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 9, line 21—

for “fourteen days” substitute
“thirty days.” -
The motion was negatived.

Mr. Deputy-Speaker; The question
is: .
Page 9, lines 23 and 24—

for “during the session in which
they are so laid” substitute “there-
in.”

The motion was megatived.
Mr. Deputy-Speaker: The question
is:
Page [ -
after line 24, add:

“(5) Every notification proposed
to be issued under this Act, shall
be placed in draft before both
Houses of Parliament and shall
not be so issued except with the
approval gf both Houses of Parlia-
ment.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 9, line 21—

for *“fourteen days” substitute

“one month”.

. The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 9, lines 28 and 24—

omit “during the session in

which they are so laid”
The motion was negatived.
Mr, Deputy-Speaker: The question
is:

“That clause 18 stand part of
the Bill.”

The motion was adopted.

Clause 18 was added to the Bill.
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Mr. Deputy-Speaker: Clause 19.

The question is:
Page 9, line 26—
for *1943" substitute *“1948".

The motion was negatived.

Mr. Deputy-Speaker: The qpestion
is:

“That clause 19 stand part of the
Bill."”

The motion was adopted.

Clause 19 was added to the Bill.

Mr. Deputy-Speaker: Schedule first.
There is a Government amendment
No. 155. I shall put that first.

The question is:
Page 10—
for the First Schedule substitute:

“THE FIRST SCHEDULE

v

[See sections 2(1) (b) and 5(1) (e)]

A. The following Commonwealth
countries: —

United Kingdom:

Canada.

Commonwealth of Australia.
New Zealand.

. Union of South Africa.
Pakistan.

. Ceylon.

. Federation of Rhodesia and
Nyasaland.

B. The Republic of Ireland.

Explanation—In this Schedule,
“United Kingdom" means the Uni-
ted Kingdom of Great Britain and
Northern Ireland, and includes the
Channel Islands, the Isle of Man
and all Colonies; and “Common-
wealth of Australia” includes the
territories of Papua and the terri-
tory of Norfolk Island.”

The motion was adopted.

P W TR O
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Shri Kamath: Asia and Africa
last. Is it according to the Bandung
mi.n't?'

Mr. Deputy-Speaker: It is the order .
in which they were accepted.

The other amendments are not at
all to this Schedule.

Shri Kamath: The other amend-
ments are to the same Schedule.

Shri K. K. Basu: We would like
amendments Nos. 139, 156 and 139 to
be put together.

Mr, Deputy-Speaker: All right.
The question is:

(1) Page 10—
after line 12 add:

“C. Afghanistan, Bhutan, Cam-
bodia, .Laos, Nepal, Peoples Re-
public of China, Repulic of Indo-
nesia, Union of Burma, Union of
Socialist Soviet Republics, Viet
Nam.

D. Any other country which may
be specified by the Central Gov-
ernment by notification in the
Official Gazette, which has de-
veloped close relations with India
through acceptance of common
principles for establishment and
perpetuation of world peace or
through economic agreements en-
tered into on the basis of respect
for and benefit of India.”

(2) Page 10, for the First Schedule,
substitute:
“THE FIRST SCHEDULE
[See Sections 2(1) (b) and 5(1) (e)]

A. 1. The Republic of Ireland, that
is, Eire,

2. Burma. »

3. Nepal

4. Bhutan.

5. Afghanistan,
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[Mr. Deputy-Speaker]
B. The following Commonwealth
countries:
. United Kingdom.
Canada.
New Zealand.
Pakistan. )
Commonwealth of Australia.
Ceylon.
. Federation of South Rhodesia
. and Nyasaland.
8. Union of South Africa.
Explanation.—In this Schedule,

“United Kingdom" means the Uni-
ted Kingdom of Great Britain and
Northern Ireland, and includes the
Channel Islands, the Isle of Man
and all Colonies; and “Common-
wealth of Australia” includes the
territories of Papua and the terri-
tory of Norfolk Island.”

(3) Page 10—
after line 12, add:

e o s e N

“C. Any other country which
may be notified by the Central
Government.”

Those in favour will say “Aye”.
Some Hon. Members: Aye.

Mr. Deputy-Speaker: Those against
will say “No”.

Some Hon. Members: Na.

Mr. Deputy-Speaker: The “Noes"”
have it.

Shri Eamath: The “Ayes” have it.

Mr, Deputy-Speaker: Then, I have
to ask the hon. Members to rise in
their seats.

So far, the practice is that with
respect to a matter of principle and
importance we allow the House to
divide, whatever be the volume of the
voice, but with respect to other mat-
ters (Interruption). All right. If
hon. Members want me, I will ask
them to stand up in their seats. Those
in favour will stand. They number
17.
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Those against may please stand.
By an overwhelming majority, the
amendments are lost

The motion was negatived.

Shri Kamath: The names should be
recorded as to those who are against

Burma and Afghanistan. This is the
Bandung spirit!

Shri K. K. Basu: They have no
spirit.

Mr. Deputy-Speaker: Now I shall
put all the other amendments to the
First Schedule to the vote of the
House.

The question is:
Page 10—
omit line 11.

The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 136 is the same as No. 73 nega-
tived just now. e

The question is:

Page 10—

after line 11, add:
“ 9. Republic of Burma.”
The motion was negatived.

Mr. Deputy-Speaker: The question

13

is
Page 10, line 12—
for “Ireland” substitute “Eire”.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 10, line 15—
omit “and all Colonies™.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 10—
(i) line 3,
omit “Commonwealth”.

(i) omit line 11
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(iii) line 12,
" for “B" substitute “8"; and
(iv) after line 12, add:
4“9, Burma.
10. The Peoples’ Republic of China
11. Nepal
12, Indonesia.
18. Egypt.
14. Afghanistan.”’

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 10—
for line 11, substitute:
“8. Colonies of United Kingdom".
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 10—

Jdfter line 12, add:

“C. 1. Nepal.
2. Burma.

“D. 1. Singapore.
2. Malaya.
3. British Guiana.
4. Bermuda.
5. West Indies.
6. Kenya.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That the First Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

Mr. Deputy-Speaker: I shall now
put the amendments to the Second
Schedule to the vote of the House.

438 L.S.D.
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The question is:
Page 10, lines 21 and 22—

for “I, A. B.......... do solemnly
afirm (or swear)” substitute:

“, A. B............do swear

in the name of God” solemnly
affirm.

—

The motion was negatived.
Mr. Deputy-Speaker: The questiom
is:
Page 10, lines 22 and 23—

for “the Constitution of India as by
law established” substitute:

“the Republic of India™

The motion was negatived.

Mr. Deputy-Speaker: The question
js-

Page 10, lines 22 and 23—

for “the Constitution of India as by
law established" substitute
l(mdia1l

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 10, lines 23 and 24—

omit “observe the laws of India
mdﬂ

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 10, lines 28 and 24—

omit “and that I will faithfully
observe the laws of India.”

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 10, lines 22 to 24—

for “to the Constitution of India
as by law established, and that I will
faithfully observe the laws of India.”

substitute “to the Indian State.”
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for  “Constitution” substitute

“Shte”
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 10, lines 22 and 23—

“That the Second Schedule
stand part of the Bill.”
The motion was negatived.
The Second Schedule was added tu
the Bill

Mr. Deputy-Speaker: 1 shall now
put the amendments to the third
Schedule to the vote of the House.

The gquestion is:
Page 11—
after line 13, insert:

“(dd) that he possesses means
to support himself and his famuy,
if any, in India;”

The motion was adopted.
) Mr. Deputy-Speaker: The question
is:
P_age 11—
after line 186, insert:

“(ff) that he has adequate
knowledge of the responsibilities
and privileges of Indian citizen-
ship;”

The motion was negatived.

islll!l'. l;lmlw—sm: The question

Page 11—
after line 21 insert:
“(h) that he must know the

concepts on which the Indian
Constitution is based:”

The motion was negatived.

i Mr. Deputy-Speaker: The question
is: g

Page 11—
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omit lines 1 to 4.

Mr, Deputy-Speaker: The question
is:

“That the Third Schedule stand
part of the Bill.”

The motion was adopted.

The Third Schedule was added to
the Bill

Mr. Deputy-Speaker:
Amendment No. 147,

Clause 11.

Shri Kamath: Kindly read .

Mr. Deputy-Speaker: Wherever it
is an exception it will be excepted.
Otherwise, it is included. T have given
the substance to the House. The hon.
Member wants to make it explicit
that this extends to the whole of India.
1 have said that only where Jammu
and Kashmir are not included an ex-
ception is made. Hon. Members will
bear this in mind and vote for or
against this amendment of Shri
Kamath.

The question is:
Page 1—

(i) line 3, after “1” .insert “(1)";
and

(ii) after line 3, add:

“(2) It extends to the whole of
India.”
The motion was negatived.

Mr. Deputy-Speaker: The question

15

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill."”

The motion was adopted.
Clause 1, the Emacting Formula and

the Title were added to the Bill.
Shri Datar: I beg to move:

“That the Bill, as amended, be
pazsed.”
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Mr. Deputy-Speaker: Motion mov-

ed:
“That the Bill, as amended, be

passed.”

Some Hon. Members rose—

Mr. Deputy-Speaker: We have five
minutes. How am I to divided it?
Shri Deshpande.

Shri V. G. Deshpande: I rise to op- .

pose this Bill at this stage because I
am convinced that the Government
is not putting all its cards on the table
and is not straightforward in this
matter. They have failed to explain
‘why in clause 19 they are repealing
the British Nationality and Status of
Aliens Acts, 1914 to 1943, in their ap-
plication to India. My contention is
that the very fact that they are re-
pealing certain Acts creates a pre-
sumption that these Acts did apply to
India. Had they not applied to India,
the question of repealing them would
not have arisen.

The fact is that the British Nation-
ality and Status of Aliens Acts, 1913
to 1943 were repealed by the British
Nationality Act as enacted,in 1948 but
in so far as India was concerned, an
exception was made that these Acts
were not repealed, because it has
been pointed out that in section 34
of that Act it has been provided that
the law in force before the com-
mencement of that Act relating to
nationality shall continue to a person
while he remained a British subject,
that citizenship by virtue of section
13 of that Act would be available to
him as if that Act had not been pas-
sed. And our position up to this time
has been that is until this law is passed
that we are persons who are without
citizenship but are enjoying the sta-
tus of British citizens. And now the
position is this that after this Bill is
passed, these Acts will have no appli-
cation to India and only the British
Nationality Act of 1948 will apply.
Therefore, these Acts have to be re-
pealed as laid down in the British
Nationality Act of 1948.

Our Government should have come
forward with a very frank admission

and confession of this legal position, .
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but they are rather shy of accepting
the position.

Our hon. friend Pandit Thakur
Das Bhargava said that they may
call us British subjects, it does not
matter, we are Commonwealth citi-
zens, and it is a law of reciprocity. I
say that by that reciprocity you should
have also included them as Indian
subjects, particularly in the case of
English citizens. If you had the
courage to include that in this Act
then I could have accepted that you
are straightforward. [ understand
that there are historical reasons....

Mr. Deputy-Speaker: 1 do not know
if the hon. Member is not throwing
this wide open and making every man
an Indian subject.

Shri V. G, Deshpande:
minute I am finishing.

Shri B. 8. Murthy (Elura): He
wants to close the doors.

Shri V. G. Deshpande: My submis-
sion is this, that our Government
should have come forward with the
frank admission that on account of
historical reasons and on account of
certain commitments we have made,
we do occupy an inferior position,
may it be technical, but it is there,
and since we are in the Common-
wealth, and since we have not taken
any decision, that Act has to be re-
cognised, and this Bill is being placed
before Parliament, and it has to be
passed in the scheme of things which
we voluntarily have chosen to be in.
This fact is not admitted and all kinds
of things are said, that this was our
position before 1947 and therefore we
are repealing it. I say that if they
were passed before 1947 and they did
not apply to us in the last eight years,
how it is suddenly you awoke to the
fact that these Acts applied to us only
in 1955 after five years of our Consti-
tution coming into force? Therefore
I submit that this Bill is based upon
certain commitments and on account
of them countries like South Africa
and Australia where you are not given
honourable treatment, or Pakistan or
Ceylon, are being offered Common-

In one
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wealth citizenship by us. Therefore,
I oppose the Bill.

3 pv
Mr. Deputy-Speaker: the question
is:
“That the Bill, as amended, be
passed.”
The motion was adopted.

Shri KEamath: Three cheers for
London! Bandung buried.

INSURANCE (AMENDMENT) BILL

Mr. Deputy-Speaker: The House will
now take up the Insurance (Amend-
ment) Bill

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): I beg
to move......

Mr. Deputy-Speaker: On behalf of
Bhri C. D. Deshmukh.

Shri N. B, Muniswamy (Wandi-
wash): The hon. Minister of Finance
is here.

Shri Kamath (Hoshangabad): The
hon. Minister of Finance has got only
a watching brief?

Shri K. K. Basu (Diamond
Harbour): On a point of order. When
a motion is in the name of a person,
and that person is present in the
House, can he authorise any other
Member to move it on his behalf?

Mr. Deputy-Speaker: I think a Gov-
ernment Member can ask any other
Government Member to move it.

Shri M. C. Shah: Shall I start?

Mr. Deputy-Speaker: Lev me dis-
pose of the point of order first. Under
rule 2, this is what we find.

“ ‘Minister’ means a member of
the Council of Ministers, a Minis-
ter of State, a Deputy Minister or
a Parliamentary Secretary:”; and

“ ‘Member in charge of the Bill'
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means the member who has intro-
duced the Bill and any Minister
in the case of a Government
Bill;”,

Shri M. C. Shah is as much a Minis-
ter as any other Minister.

Shri K. K. Basu: My point of order
is this. I concede the position that so
long as the Minister in whose name
the motion stands is not present in the
House, any other Minister can move it
on his bzhalf. But when he is pre-
sent in the House, is it in order that
he should authorise some other
Minister to move it?

The Minister of Defence Organisa-
tion (Shri Tyagi): A Minister actually
working in the same Ministry is also
a part of that Ministry.

Mr. Deputy-Speaker: Our rule does
not make any difference in the case
of a Minister, between his presence
and absence. The rule does not say
that the Member in charge means the
Member who has introduced the Bill
and if he is absent any other Minis-
ter. There is no such thing. So, the
presence or absence does not matter.
Now, Shri M. C. Shah.

Shri M. C. Shah: I beg to move:

“That the Bill further to amend
the Insurance Act, 1938, be taken
into consideration.”

This is a Bill to replace an Ordin-
ance that was issued when the Parlia-
ment was not in session. We have al-
ready laid on the Table of the House
a statement giving the reasons why
it was absolutely necessary to issue
that ordinance at that time.

As the House iz aware, insurance
companies have always been treated
differently from other joint-stock
companies. As such companies have
for most of the time the moneys of
the policy-holders who have very
little say in their management, many
more restrictions have been imposed
on those companies and the control
exercised over them also is more ex-
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tensive in scope. These restrictions
and measures of control are embodied
in the Insurance Act. But even the
provisions of the Insurance Act, have
not been found sufficient to safeguard
the policy-holders’ moneys, or to
bring to book persons who misappro-
priate such moneys or wrongfully
cause losses- to the insurance com-
panies. It is only as each such case
of disregard of the Insurance Act
came to light that an endeavour was
made to close the loopholes.

In a recent case of misfeasance we
have found that the provisions of the
Insurance Act are not adequate or
effective. Section 106 of the Insurance
Act which deals with misfeasance was
found to be limited in its application.
I may explain that the chief ingredi-
ents of section 106 are firstly that
there should be a contravention of
some provision or other of the Insu-
rance Act, and secondly that that con-
travention must have caused a dimi-
nution of the life insurance fund. If
both these conditions are fulfilled, then
the directors and other officers of the
‘insurer are liable under that section
to make good the loss. Losses, how-
ever, may occur in other ways, but
this section is powerless in such cases.
For example, the loss may be caused
by a criminal act, but without any
contravention of the provisions of the
Insurance Act. Or again, the loss may
be caused by some person who is not
in any way connected with the in-
surer. Section 106 does not cover such
cases,

But the interests of the policy-hol-
ders demand that any loss in their
funds caused wilfully should be made
good by persons responsible for that
loss.

There is another unsatisfactory as-
pect in the Insurance Act. Misfeasan-
ces may be omitted, and section 106
may enah‘le court action to be taken.
When a decree is obtained, there must
be some way of executing the decree
and realising the losses. No purpose
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will be served if on obtaining a decree
we find that the delinquent has dis-
posed of his property or transferred
it to other persons. In such an even-
tuality, the very purpose for which
the section was enacted is foiled. It
is therefore essential that the proper-
ties of the delinquent person or per-
sons who may finally be found liable
to make good any loss should be
available for meeting the decree
granted by a court. This can be done
only by attaching all such properties
at as early a stage of the proceedings
as possible.

It is for these reasons that section
106 is being enlarged so as to include
within its ambit all possible cases of
misfeasance and to give power to the
court to attach the property. As the
powers are rather wide in scope it is
also proposed that jurisdiction under
that section should only be vested
in the High Court.

Even this is not enough, for it is not
always possible to detect misfeasance
against any insurance company as
soon as it is committed. In fact, seve-
ral acts of misfeasance may be com-
mitted before there is any clue that
something is wrong with the company.
It may be that what has come to
light is bad enough to warrant the
appointment of an administrator
under section 52A of the Insurance
Act, but the administrator will take
some time before he finds out acts
of misfeasance committed so far as the
losses sufferred by the company are
concerned. Once the administrator is
appointed the delinquents may well
feel that their game is up and that
they would be brought to book for
all their past misdeeds. In order to
avoid having to make good the losses
sufferred by ths company under their
regime, they may fraudulently sell or
transfer their properties even before
the administrator is in a position to
file cases. In order to prevent the de-
linquents from escaping the conse-
quences of their misdeeds, it is neces-
sary that the administrator should
have some power to prohibit the de-
linquent persons from transferring
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their misdeeds, it is necessary that
the administrator should have some
power to prohibit the delinquent per-
sons from transferring their pro-
perties to others until such time as he
can bring up the matter before ° the
court. Accordingly, it is proposed that
any order of prohibition of this nature
passed by the administrator shall be
valid only for three months.

In other words, it is in the nature
of a prelude to his filing of a case
in a court of law within this period.
Propertles relating to which he can
pass orders are those which the court
can attach when he files a case under
section 108. Once a case is filed by
the Administrator, it will be for the
court to decide whether the prohibi-
tory order should continue or not.

The House may be aware that this
Bill only seeks to replace the Insur-
ance (Amendment) Ordinance, 1955,
promulgated by the President on Ist
November, 1955. As I have earlier
stated, the reasons for this Ordin-
ance were mentioned in a statement
which was placed on the Table of
the House. The special circumstances
under which the Ordinance was pro-
mulgated are probably knmown to the
whole House. There was a case when
a large amount of policy-holders’
money was missing from the coffers
of an Insurance company. In tackl-
ing that case, it was found that these
additional .powers were absolutely
necessary to safaguard the interests
of the policy-holders. It was also
found that these additional provisions
should be incorporated quickly in the
Insurance Act to meet the exigencies
of that case, and so the Ordinance
was issued. As the House is well
aware, after the Ordinance was issu-
ed, we have been able to recover the
loss that was caused to that insur-
ance company by the delinquent per-
son. The powers incorporated in the
Ordinance are necessary to safeguard
the interests of the policyholders in
general, and to deal effectively with
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delinguents. With these words, 1
commend this motion to the House.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Insurance Act, 1938, be taken
into consideration”.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): 1 rise to support the motion
moved by my friend. This amendment
to the Insurance Act was long over-
due, and at least I am happy that it
has come. Better late than never.

Now, we have an interesting collec-
tion of insurance companies in our
country—a large number—and the
names of some of them are really at-
tractive. We have the Empire of India.
We have the Free India. Then we
have New India.—I would like to
draw your attention to how India is
being exploited.

Shri M. 8. Gurupadaswamy (My-
sore): Even Jupiter is exploited.

Shri Feroze Gandhi: Then we have
the Happy India Insurance Company.
and we have the Mother India Insur-
ance Company. Then our Devis and
Devtas have also not been left out.
They are well represented. We have
the Lakshmi Insurance Company, and
we have got the Saraswati.

An Hon. Member: Prithvi.

Bhri Feroze Gandhi: Then our good
friend, Hanuman, Thas also not been
left out. We have the Mahavir In-
surance Company.

An Hon. Member:. Mahavir Tyagi’

Mr. Deputy-Speaker: I suppose the
hon. Minister has nothing to do with
it.

Shri Feroze Gandhi: In the end, we
have the Bharat Insurance Company.
Sir, there is a very interesting story
behind this Bharat Insurance Com-
pany, and all the things that it has
indulged in since it came into ‘the
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clutches of what in this country is
popularly known as the Dalmia-Jain
Group.

But before I tell you how this com-
pany was acquired it is a wvery inte-
resting story—the way in which it was
acquired.

Mr. Deputy-Speaker: 1 hope all this
story is necessary for the Administra-
tion.

Several Hon. Members: Yes, yes.

Mr. Deputy-Speaker: At every stage,
1 am anxious to know the relationship
which will clarify this thing in the
very beginning. I am allowing it free-
ly.

‘Shri Feroze Gandhi: The concerns
that I will mention and the names of
people that I will mention will be di-
rectly or indirectly connected with the
Bharat Insurance Company.

Shri V. G. Deshpande (Guna): And
Jupiter also.

Shri Feroze Gandhi: I do not know.

Before 1 reveal to the House how
the Bharat' Insurance Company was
acquired, I would like to give
the House an insight into the
mind of the man who founded, and
is today running, the Dalmia-Jain
group of industries. In 1949, Rama-
krishna Dalmia visited America. He
gave several interviews to the Press.
I would like to read a part of it
which appeared in a magazine called
the Magazine Digest. This is how the
career began:

“His first step in finance began,
strangely enough, with an astro-
loger. There is a saying in India,
‘A pauper goes to an astrologer,
a wealthy man goes to doctors’.
Seth Dalmia relates:—

‘I went to an astrologer. He
told me that in two months I
would have $30,000. I laughed at
first, but then I was prepared for
the inevitable. I said God's name
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over and over again each mor-
ning, as I bathed in the Ganges.
Then one day a cable came Eng-
land advising me to buy silver’.

“The small problem of where
to get the money with which to
buy the silver was quickly over-
come by Seth Dalmia. He bor-
rowed $30,000 from the astrolo-
ger.” :

He overcame the problem. This
goes on:

“This speculation led to others
in silver, jewels, cotton, linseed
oil, sugar and so forth. Seth
Dalmia went from boom to bust—
this is American language—

Shri V. G. Deshpande: On a point
of order. All this story of one person,
however interesting it may be, is not
relevant to the issue before the House.
Only relevant things may be allowed.

Shri 8. S. More (Sholapur): Why
not relevant?

Mr. Deputy-Speaker: Order, order.
The main thing here is with regard
to the powers of the Administrator.
In case Government or any authority
which appoints the Administrator
finds it necessary to take charge of
the administration as a preventive
measure first, he is authorised to issue
the order not to transfer property.
Within three months, it is open to the
party to go to a court of law and
have it set aside and so on. These
are all necessary powers. It may be
possible to say how necessary they
are—there will be such and such
things happening, the policy-holders
wiul break down and so on. To show
how necessary these exceptional
powers are, it is mentioned that
speculators have entered into it.
Therefore, the history is being given.
He mentioned the names of many
insurance companies, a number of
Devatas, Devis and so on—Hanuman
including. Those persons in charge
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of insurance companies have proved a
failure; only the titles and the names
of Devatas have to save. That was
how he started, and to exemplify it,
he says they alone can save, because
these people have failed to save. They
have embarked upon astrology for
the purpose of speculation and have
indulged in speculation of the money

of third parties who have contributed

to safeguard against risks to their life
—in case of accidental death and so
on. That money is being speculated
,and to deal with that, the Adminis-
trator must be clothed with these
exceptional powers. I think that is
what he is driving at.

Several Hon. Members: Yes, yes.

Shri Feroze Gandhi: In any case, I
know the rules of the House better
than Shri Deshpande.

Shri V. G. Deshpande: No, no.

Shri Feroze Gandhi: Let me con-
tinue the guotation.

“Seth Dalmia went from boom
to bust ten times before he decid-
ed that speculation led only to
bankruptcy courts. He turned to
industry fifteen years ago with
great zeal”.

And this, Sir, which I &m going to
read next is important because this
interview was given sometime after
the so-called partition of Dalmia
Jains. It was given in 1949, August
or September and the so-called parti-
tion took place—or did not take palce,
I do not know what happened—in
1948,

“Seth Dalmia's career has been
fabulously successful and the
zenith of his industrial achieve-
ment has not yet been reached,
although his industries, the Dal-
mia-Jain group now employs
nearly 50,000 people and is one of
ihe largest in India.”
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Now, comes the very relevant por-
tion.

Mr. Deputy-Speaker: The hon.
Mgmber ought not to say it lest others
might say that it was not relevant so
far.

Shri Feroze Gandhi: Whilst the
interview was going on, an American
newspaper woman was also there.
The American newspaper woman,
slightly overwhelmed by the list of
Seth Dalmia's industries, probed fur-
ther into the question. She asked:
‘What position do you hold in these
companies?” He says—and it is of
very great importance to the Finance
Minister—No position'.

Q. Well, are you not a member of
the Board of Directors of these Com-
panies?

A. No.

In a slightly exasperated tone she
pressed. ‘Mr. Dalmia, what is your
connection with these companies?’

Mr. Dalmia: I am the lord of all I
survey. I own them.

This is, Sir, just to give you an
idea. 1 wanted to give the House an
idea as to what kind of person he is
who heads these insurance companies,
banking companies, cement companies
and I do not know what other com-
panies.

Now, we will come to the present
question. I would like to take this
House along a journey, a hazardous
journey; nothing to worry about; we
will have crores and crores on the
way. I would like to give you and
the House an idea as to how the
moneys of these insurance companies
as well as the moneys of those com-
panies in which these moneys were
invested were misused.

Mr. Depnty-Speaker: Hon. Member
is only suggesting that more and
more detailed powers should be given
fo the administrator
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8hrl Feroze Gandhi: Sir, I am sug-
gesting the nationalisation of insur-
ance companies and the sooner we do
it the better.

Shri M. S, Gurupadaswamy: The
hon. Member is a misfit in the Con-
gress benches.

Shri Feroze Gandhi: In the year of
grace, 1946, the tentacles of Dalmia-
Jain reached out to Bombay. They
seized two mills. One was called the
Shapurji Barucha Mills and the other
Madhoji Dharamsey Manufacturing
Co., or Mills. These were purchased
in October, 1946, for a fantastically
high sum. It was Rs. 3} crores. I
hope my friend, Shri Shah will now
start taking note of the crores. This
was ,purchased for Rs. 3} crores. I
would draw the attention of the Fin-
ance Minister to the fact that it was
in the year 1946 that most of these
transactions, call them dubious, call
them illegal, call them whatever you
like, took place, apart from the ones
that came to light later.

The Dalmia-Jains
sound method of operation. The
method consists of this. Get hold of
this company, get hold of that com-
pany, get hold of half a dozen bogus
companies.

Mr. Deputy-Speaker: This is all
very interesting. The only point is
that if he brings in some insurance
company I should like to take it as
relevant.

Pandit K. C. Sharma (Meerut Distt-
South): He is connected with insur-
ance companies.

Mr. Deputy-Speaker: We are not
concerned here wilh enmpanies other
than insurance companies.

Pandit K. C. Sharma: They are the
mothers that produce the insurance
companies.

Shri Feroze Gandhi: The favourite
method was to jumble up the accounts
of several companies. That was
started in October, 1946, when they
got these two new mills, In October,
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1946, there came into the clutches of
this group what is known as the Ben-
nett Coleman & Co. This Bennett
Coleman & Co., was purchased by the
Shapurji Barucha and the Madhoji
Dharamsey Mills. To what extent it is
legal or illegal, it is for the Finance
Minister to say.

Mr. Deputy-Speaker: Iz Bennett
Coleman Company an insurance com-
pany?

Shri Feroze Gandhi: This Bennett
Coleman Company had very close
connection with insurance companies
and all the revelations that came out,
came out as a result of these transac-
tions. I will come to that later. I
must clarify this so that you may not
ask the gquestion over and over again.
I am not going to mention the names
of any companies or any individual
where the moneys of the Bharat In-
surance Company have not been used
directly or indirectly. I give you that
much assurance.

Now, the two mill companies start-
ed purchasing the shares of Bennett
Coleman & Co. But the shares were
not in the hands of the original Ben-
nett Coleman. The holding was some-
thing like this. Out of 38053 prefer-
ence shares and 7750 ordinary shares,
Dalmia-Jain had acquired 32,000 pre-
ference shares and 4800 ordinary
shares some time in 1946. By Octo-
ber, 1946, these shares had been trans-
ferred to the names of J. Dayal
Dalmia, Shriyans Prasad Jain and
Shanti Prasad Jain. This deal was
effected at cost of about Rs. 14 crores.
And the shares were held by these
three gentlemen. Where the money
came from, I do not konw.

Mr. Deputy-Speaker: If the hon.
Member does not know it, then there
is no relevancy. He must at least say
that it belongs to the Bharat Insur-
ance Company.

Shri Feroze Gandhi: These shares,
which were purchased and were held
by these three individuals in October
were passed on to the mill companies
in lots. The first instalment, which
was purchased by the mills, was
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16,350 preference shares of Bennett
Coleman & Co. in December 1946;
from Ol:tober‘ to December, 16,350
shares, that is, preference shares,
passed into the mills. On the 31st
March 1947, the Shapurji Barucha
held 9,500 preference shares of
Bennett Coleman & Co. at cost of
Rs. 62,92,000.

Mr. Deputy-Speaker: I do not want
to take the time of the House, but
how are we all interested unless....

Shri Feroze Gandhi: These two
companies became the proprietors of
Bennett Coleman & Co.

Mr. Deputy-Speaker: Were they all
started with Bharat Insurance money?

Shri Feroze Gandhi: Yes. It is all
interlinked.

Mr. Deputy-Speaker: The hon.
Member goes on stating that it is
interlinked.

Shri Feroze Gandhi: If it is inter-
linked, it is interlinked.

Mr. Deputy-Speaker: I am willing
to give any amount of time to the
hon. Member who has prepared his
points, got a number of figures, etc.,
for the enlightenment of the House
as to what attitude it should take
with respect to the Bill. At every
stage we are concerned with the
abuse by persons who are in charge
of insurance companies and how in
one or two instances the top men who
held a position have abused it to the
detriment of the company. If he had
said that the Bharat Insurance invest-
ed in the Bombay Company or Ben-
nett Coleman & Co., or in the name
of some other persons and so on, that
there was no security, the money is
about to be lost, etc, then all these
will be relevant. At every stage,
when he passes on to another inci-
dent, he must say how Bharat In-
surance is there in the picture.

Shri Feroze Gandhi: I will say how
Bharat Insurance is there when I
come 1o the conclusion of one incident.
As 1 told you, on the 31st March 1847,
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Shapurji Barucha Mills held 9,500
preference shares at a cost of
Rs. 52,92,000 on the same day Madhoji
Dharamsey held 6,850 preference
shares of Bennett Coleman & Co. at a
cost of Rs. 37,67,500. The ownership
of Bennett Coleman resied in these
two textile mills. As I said, I do not
know whether this was legal for the
textile mills to invest in Bennett
Coleman & Co. pecause the nature of
business in which they were indulg-
ing was quite different. To the best
of my knowledge, no machinery for
the spinning of yarns was installed in
Bennett Coleman & Co. till then—
might have been installed later on.

Now I come to a very significant
entry. That also is with regard to
the purchase of shares, and I will
show you how various other banks
and companies were brought in to
the rescue of Bennett Coleman & Co.
for the purchase of their shares.

On the 2nd May 1947—a very signi-
ficant date—a sum of Rs. 84,00,000
was * withdrawn from the Gwalior
Bank. Gwalior and Bombay are
some distance apart, but on that very
day, Rs. 84,00,000 or a little more than
Rs. 84,00,000 was paid out by the
mills for the purchase of 15,000 more
preference shares of Bennett Coleman
& Co. and they became the owner or
the proprietor of Bennett Coleman &
Co. What happened to the Gwalior
Bank a few years later is probably
known to Shri Deshmukh—it was
liquidated.

Mr. Deputy-Speaker: Money was
only withdrawn from ‘it; was it liqui-
dated for non-payment?

Shri Feroze Gandhi: As an ordinary
Member I can find out only a few
things and I d4m only pointing out the
type of transactions that took place,
which resulted in the liquidation of
banks and companies.

Mr. Deputy-Speaker: Were they the
bankers of Bharat Insurance Com-
pany?

An Hon, Member: He is coming to
that.
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Shri Feroze Gandhi: I will come to
companies which had direct dealings
with Bharat Insurance Company—
Bennett Coleman & Co. and what is
called the Dalmia Cement and Paper
Marketing Company.

Mr. Deputy-Speaker: The hon.
Member has not said what Bennett
Coleman has to do with this; he has
taken us right through various stages
to Bennett Coleman & Co.

Shri Feroze Gandhi: I will show
you what Bennett Coleman has to do,
with this.

The Minister of Finance (Shri C. D.
Deshmukh): There has been some
connection between Bennett Coleman
and Bharat Insurance and I do not
know whether the hon. Member is
assuming that the House will take
judicial notice of it.

Mr. Deputy-Speaker: The hon.
Member may not be able to link
these transactions with the present
one.

Shri C. D. Deshmukh: Perhaps he
will give it at the end.

Shri Feroze Gandhi: I have given
you the assurance that I will not
mention the name of any company or
individual which in one way or ano-
ther, directly or indirectly, has not
come into conmtaet with the Bharat
Insurance Company.

Shri C, D. Deshmukh: I think it is
in his mind to portray the back-
ground against which legislation of
this kind becomes necessary, when
the finances of the public and indus-
trial concerns and banks and insurance
companies are inextricably mixed to-
gether by a person of extraordinary
capacity to intermix them.

Shri Feroze Gandhi: I hope you
will allow me to proceed.

Mr. Deputy-Speaker: The House is
anxious to hear the hon. Member and
I will not stop him. )

Shri Feroze Gandhi: The total
amount of shares of Bennett Coleman
hald by these two mills was about
Rs. 1,75,00,000. Now the auditors of
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these two concerns were getting
worried and they did not like what
was going on. The auditors are two
of the finest in this country—one is
called Fergusson and the other is
called Billimoria. They refused to
certify certain items on the balance-
sheet which I would like to read out
to the House because of the nature of
the transactions. This is a.report by
Fergusson and Company and by Billi-
moria -and Company. It states that
the company from time to time during
the year under report made advances
to the following companies, there
being some directors common to the
company and to each of these con-
cerns. Some of the directors were in
Bharat Insurance Co.; some were in
Bennett Coleman and some were I do
not know where. The directors were
common to many companies. The
first item which the auditors refused
to certify was an advance which was
made to the Dalmia Cement and
Paper Marketing Company of India,
Rs. 10,32,616.

On 31st March, 1947 the company
owed to Messrs. Dalmia Cement
and Paper Marketing Company the
sum of Rs. 23,53,000. Thereafter
this advance was cleared up and the
Dalmia Cement and Paper Marketing
Company borrowed from the Com-
pany. Its borrowings stood on 30th
November, 1947 at Rs. 1,53,56,799.
This was one.

The  second advance to Messrs.
Madhovji DharBmsey Manufacturing
Co. Ltd., of Rs. 9,00,000 was not cer-
tiflied. Regarding this on the 28th
February, 1947 the book showed a re-
ceipt of Rs. 9,00,000 by the company
from the Dalmia Cement and Paper
Marketing Co. Ltd. This sum was
deposited with the Bharat Bank Ltd.,
but on the same day a similar amount
was withdrawn from the Bharat
Bank Ltd. and paid through the com-
pany to Messrs. Madhovji Dharam-
sey Manufacturing Co. Ltd. On the
14th March, 1947 a reverse procedure
was adopted with the result that the
advance of Rs. 9,00,000 to the Madho-
vji Dharamsey Manufacturing Co.
Ltd.,, was eliminated. A very beau-

tiful process.
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The third one is this. The company
received the following sum from the
tollowing concerns. One is a sum of
Rs. 52,00,000 from the Bharat Bank
Ltd. With regard to this the audi-
tors have pointed out:

“As regards this item on the
27th December, 1946 a sum of
Rs. 52,00,000 was received from
the Bharat Bank Lid. under a
cash credit arrangement. This
amount was transferred on the
same day in the books of the
company to the Dalmia Cement
and Paper Marketing Co. Litd
On 3rd January, 1947 the Dalmia
Cement and Paper Marketing
Co. Ltd., transferred a like
amount and the cash credit was
paid of.”

This is how it was all done. This
is what the auditors had to say about
it. Both Messrs. Fergusson and
Billimoria have said:

“The attention of shareholders
is directed to the question whe-
ther these advances and invest-
ments made by the Company and
the borrowings received by the
Company are within the powers
of the Company as expressed in
the Memorandum and Articles of
Association of the Company.”

A few months later both the audi-
tors resigned and left the company.

Now, Sir, we come to a rather in-
teresting part of this* whole transac-
tion. That is, Messrs. Bennett
Coleman & Co. had certain dealings
with the Bharat Insurance Company
about two years ago—or 24 years ago.
The Controller of Insurance then
objected to certain investments by
the Bharat Insurance Company with
the firms of the Dalmia Jains and as
a result of this objection, probably,
the Company was asked to get back
the money. They adopted a very
clever technique. They sold the
building of the Times of India, Bom-
bay, at Bori Bunder and sold other
huilding in Delhi and also one go-
down. These were all sold to the
Bharat Insurance Company at a very
high price and I will use the words
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of the Finance Minister and not my
own words to say, the deal was of a
very dubious nature. That is why
the Government objected. Before
that the Controller of Insurance
objected to the investments of the
Bharat Insurance Company in the
concerns of the Dalmia Jains which
were varied in number and spread
all over the country. When he ob-
jected to the investments this deal
was brought about which, again, the
Government objected. They said:
this is dubious. As a result of this
dubious transaction today about Rs.
1,00,00,000 is still due to the Bharat
Insurance Company from  Messrs.
Bennett Coleman and Company.

I would like to point out to the
Finance Minister that this money,
inspite of the fact that it has chang-
ed hands in the last few days and
therefore it is likely to change hands
again in the next few days—
what might be going on inside we
do not know—of the Bharat Insurance
Company is also in danger because of
the doings of the proprietors and the
managers of Messrs. Bennett Cole-
man and Company. In the year—this
is the Bombay  Gazette dated 2nd
January, 1955—1955 there was an ad-
judication and the adjudicator’s award
is what I am going to read to you
This adjudication was between the
employees of Messrs. Bennett Cole-
man and Company and the proprie-
tors. Certain remarks of the adjudi-
cator will be of very great interest to
the Government and to the House. In
the accounts whicy were produced
before the adjudicator of Messrs.
Bennett Coleman and Company there
were certain remarks:

“The accounts have been audit-
ed by the Chartered Accountants
and have been accepted by the
Income-tax  authorities for the
purpnses of assessment of the
Company.”

This is the Company’s version to
the adjudicator. This is from the
General Manager, Mr. Jaya Chandra
Jain. It is a very unusual name in
this country. He said:
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“The accounts have been audit-
ed by Chartered Accountants and
have been accepted by the In-
rome-tux authorities for the pur-
poses of assessment of the Com-
pany.”

Therefore, he said, that these
should be taken as they are. But,
labour is not very easy to deal with
these days and they located some-
thing. They located an item which
ran into several lakhs and the Fin-
ance Ministry should also be inter-
ested in it. The adjudicator’s award
says: “The next item of dispute is a
payment by way of commission to a
certain party. The Company—that is,
Messrs. Bennett Coleman and Com-
pany—furnished a list of names of
firms to whom advertisement com-
mission had been given but in res-
pect of one item running into some
lakhs it did not give the name of the
party. The amount of agency com-
mission was far in excess of the pre-
vious years. The Union contended
that this amount was paid to an orga-
nisation controlled by Dalmia who
has the controlling interest in Messrs.
Bennett Coleman and Company. At
the time of hearing the Company did
not admit or deny the allegation but
it was stated on its behalf” by the
General Manager Shri Jaya Chandra
Jain: “....that is would be preju-
dicial to the Company’s interest to
supply this information and that
while the Company did not wish to
disobey the order of the Court if the
Court directed that the information
should be supplied, it would prefer
that the Court may add the amount
of this item to the gross profits.” This
is the condition of Bennett Cole-
man and Company. The amount runs
into several lakhs. It goes on:

"The company has not suplied this
information”—that is, to the acjudica-
tor. It says that the “company has
not supplied this Iinformation. When
the company has without ob-
jection supplied the names of
a dozen other parties to whom the
commission has been given, the
refusal to disclose the name of this
party and the vouchers regarding the
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payment to this party three years ago
on the ground urged during the argu-
ment that to do so might prejudice
the interests of the Company in the
eyes of advertising agents and the
Indian and Eastern Newspaper Soci-
ety of which Shri Jaichand Jain is
the President, is not convincing”. The
reputation of Jaichand Jain has to be
saved. It was all right. Several
lakhs they were willing to transfer to
profit, and the Finance Minister must
have gained something out of it.

Shri C. D. Deshmukh: I
know.

Shri Feroze Gandhi: When I
talk of the Finance Minister, I talk
of the Government. I have pointed
out to you that this one crore has yet
to come back from Bennet Coleman
and Company to the Bharat Insurance
Company. I ask the Government the
question: Why is this money not be-
ing recovered in one lump sum? What
is this business of instalment? Why
has it been handed over to them at
such a low rate of interest. It is a very
low rate of interest. The  Bharat
Insurance Company has a claim to
this full one crore of rupees. It can
be invested. It can give a high rate
of interest in a good investment and
the Bharat Insurance Company would

do not

be a gainerr Why do the Govern-
ment not get this one crore back
straightway? They have made an

agreement with the urevious owners
of Bennett Coleman and Company,
and I would suggest a probe into the
affairs of Bennet Coleman and Com-
pany. The Finance Minister can send
for the documents which are in the
possession’ of the Press Commission.
He can have a look into it. Look
at the evidence given by both,—Shri
Ramakrishna Dalmia and the general
manager, Shri Jaichand Jain. I cannot
mention anything but I would suggest
that the Finance Minister look into it
If the affairs of that company are not
being managed properly, why should
not we immediately ask for this Rs.l
crore and get it back for the Bharat
Insurance Company? That is one
thing.
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Now, I would like to give the House
an idea of the number of concerns,
the names of concerns with which
Dalmia Jain is connected, 1 shall just
read out the mnames to give you an

idea as to how widespread the opera-

tians of this group were. The Dalmia-
Jain Group «consists of a large
number of companies some of which
have benefited through the monies of
the Bharat Insurance Company. It
consists of the following; and the list
is not complete. I warn you. There
are many more companies. I might
say that the list is only illustrative
and I am giving the names just to
give you an idea. It is not exhaus-
tive. They are: The Dalmia Jain
Airways; the Punjab National Bank;
the Bharat Bank. It has been now
turned into Bharat Nidhi. It is a
very peculiar thing. I shall reveal
to you how company after company
disappears. To continue the list:
Dalmia Cement, Rohtas Industries,
Bharat Collieries, Allenberry & Co.;
Dalmia Jain Aviation, Govan
Brothers, Raza Sugar, Buland Sugar
Mills. Indian National Airways Ram-
pur Maize, Rampur Distillery,—all
these are limited companies and I am

omitting the word ‘limited'—Shapurji-

Bharucha Mills; Madhovji Dharamsey
Mills; Dalmia Cement (Bharat) ;
Maheshwar Collieries; Kharkhari Coal
Co.; S.K.G. Sugar Mills; National
Safe Deposit and Cold Storage, Bom-
bay, Oswal Co; Allen Motors;—There is
one Allenberry and there is one Allen
Motors, just to confuse—Lahore Elec-
tric Supply; Bennet Coleman; Cors-
swords Ltd.; Bharat Journals; Civil
and Military Gazette; South Behar
Sugar Mills; Dalmia Dadri Cement;
Dalmia Jain & Co.; Dalmia Jain &
Co., Jind State; Universal Bank of
India Ltd; Allahabad Law Journal
Press; Patiala Biscuits; D!

Chemical Works; Industrial Credit
Co.; Sahu Jain; Dalmia Cement & Pa-
per Marketing Co.; Sheoy Bauxite Pro-
ducts; Delhi Flour Mills; Rampur
Engineering Co.; Indian Woollen
Mills; Lothian Jute Mills; Albion Jute
Mills; New General Jute Mills; Dehri
Rohtas Light Railways; Dalmia In-
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vestment Co., Gwalior Bank; Ashoka
Marketing; Govan Agencies; South-
East Aisa Industries; Asia Udyog.

There were a number of companies
floated for special purposes, the
special purpose being just to make
some companies disappear. If one
disappears, then it is absorbed into
the next one and palmed off to Gur-
gaon! Some of these companies which
were floated for this very special pur-
pose are as follows: Asiatic Stores
Ltd.; Sunbeam Corporation; India
Traders Ltd; Vastra Vyavasaya, Ltd;
Jaipur Trust Ltd; Dalmia Jain
Charity Trust; Raghunath Investment
Ltd; Hari & Co.; Vishnu & Co.; These
are two Gods and obviously these are
named after certain persons such as
Hari Vishnu Dalmia and so on. I am
not quite sure. Vyapari Ltd.; Hindu-
stan Vyapari Ltd.; Jaipur Vyapari
Ltd.; Rhastrya Investment Co. Ltd;
Saurashtra Investment Co. Ltd,;
Rashtriya Investments, Ltd.; Rash-
triya Finance Corporation, Ltd; Indo-
Pakistan Trading Co. Ltd; Rashtriya
Apgencies Ltd; Premier Merchants,
Ltd; General Marketing Co. Litd;
Dadri Marketing Co. Ltd; Rajputana
Investment Co. Ltd., Bharat Ayurve-
dic Pharmacy Ltd.

Mr. Deputy-Speaker: You are
reciting that with the zeal of one who

recites the 1008 names of God!

Shri Feroze Gandhi: I am fi-
nishing. Only two are left. They
too have played a very important
role in this Dalmia Jain affair. One
is the Yogiraj Trust and the other is
called the Bhriguraj Trust. We will
come to these two Trusts later.

In the year 1946, Dalmia Jain
started an Airways Company, called
the Dalmia-Jain Airways. Another
company called the Dalmia-Jain Avia-
tion was also started. I hope you will
not get confused. Ong was called the
Dalmia-Jain Airways and the other was
called Dalmia-Jain Aviation. The
Bharat Insurance Company was an
important shareholder. I think about
Rs. 25 lakhs, if 1 am not mistaken,
were held as shares in the Dalmia-
Jain  Aviation. The Dalmia-Jain
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Aviation and the Dalmia-Jain Air-
ways were started for the purpose of
starting airlines, but the Dalmia-Jain
Airways never owned an aireraft.
Never ran an Airline. Rs. 3} crores
were the paid-up capital of this com-
pany which consisted of about 25,000
shareholders. Instead of aircraft and
flying aeroplanes, they started doing
disposals work.

It was more paying.
4 p.Mm.

Shri Matthen (Thiruvellah): Bharat
Jain Aviation had 18 lakhs.

Shri Feroze Gandhi: They are
all interlinked; The Director-Gene-
ral of Supplies and Disposals in col-
laboration with the American officers
left over here handed over to Dalmia
Jain Airways disposal goods worth
Rs. 5,86,32,500. The Dalmia Jain Air-
ways started what they called—what
was called in their books—as a joint
venture with another Private firm
of their own, Allen Berrys.

Mr. Deputy-Speaer: They had
something to do with food products.

Shri Feroze Gandhi: I will tell
you, if you all have the patience.

Several Hon. Members: Yes.

Shri Feroze Gandhi: In Allen
Berrys, the Bharat Insurance held
30,000 preference shares and Dalmia
Jain Airways with a paid-up capital
of Rs. 34 crores started what they
called a joint venture. This joint ven-
ture wras proving to be very profit-
able. 1 will read from *he speech of
the Chairman, Shri Ramakrishna
Dalmia, Chairman of Allep  Berry
Company Limited, published in the
Statesman of 13-3-1947. 1  have
already told you that 30,000 prefe-
rence shares were held by the Bharat
Insurance Company in Allen Berrys.
This was the speech:

“Your company purchased in
co-operation and partnership
with Dalmia Jain Airways Limit-
ed the entire lot of American
surplus vehicles in India. I have
already brought to your notice
that we were able to get the best
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vehicles ever disposed of as sur-
plus by any army in India. The
claim is substantially proved by
the fact that during the past four
months by a 10 per cent sale of
your stock, your company has
been able to move in 25 per cent.
of our mvestmﬁit

This pomt is very relevant, as I
will show later.

..Your company has ecap-
tured the market and confidence
of customers by steadfast good
service. It is estimated that by
the time your 50 per cent. stock
of surplus vehicles is sold our,
your total investment will have
returned. Your company's part-
ners Dalmia Jain Airways
Ltd., permit me to claim, will
enjoy benefits of rich mechanical
and technical resources of your
company and shall have security
and assurance for their sound in-
vestment which in future every
business will seek and look for.
Your partners will participate in
the quick return which your
company's business will bring and
I hope they will be able to give
dividends to the shareholders be-
fore any other Airways company
will contemplate to do so. Ex-
perience has shown that the busi-
ness of Air Transport has 3 slow
and low tendency to arrive at
maturity and offer return..” etc.

Leave alone the dividends; the
Dalmia Jain Airways went into ligui-
dation. After starting with Rs. 3}
crores—one day  suddenly Rs.
3,10,47,345 were made over to Allen
Berry and the shareholders of the
Dalmia Jain Airways were ruined.

‘This money never came back to them.

I will draw your attention to this
point—who were the directors of the
Dalmia Jain Airways and Allen
Berrys? They used to change from
time to time; that was a very com-
mon practice.

Shri Tyagi: Did you say that
Bharat Insurance had 30,000 shares in
Dalmia Jain Airways?
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Rhri Feroze Gandhi: No. In Allen
Berrys and another 30,000 preference
shares were held by Allen Berrys.
Don't ask questions; you will get
confused. It is with great difficulty
that I have kept these figures in pro-
per order. I was saying that the
directors were changing from time to
time. There was Shanti.Prasad Jain
in Dalmia Jain Airways;—Shanti
Prasad Jain, Director and Manag-
ing Director in Allen Berrys
right up to 1948, the  other
directors were one Rajendra
Kumar Jain and one J. N. Gupta. I
would like to bring to the attention
of the Government and yourself, Sir,
that it was a total contravention of
section 86 (d) of the Indian Com-
panies Act. Dalmia Jain Airways was
a public limited company and Allen
Berrys was a private company; it was
not a public limited company. This
loaning, handing over its entire capi-
tal would be a total violation of sec-
tion 86(d) of the Indian Companies
Act. They did it. They could not
have done it according to law. 1
will draw your attention to the speech
of the Chairman which I have already
quoted 10 per cent. of sales brought
in 25 per cent. of the investment. If
this is correct, I will make a small
calculation. Since the matter of
Allen Berrys is with the Finance
Minister, these days, I am emphasis-
ing this point. If 10 per cent. of sales
were to bring 25 per cent. of the in-
vestment, reducing it to rupees, annas
and pies, it would mean that disposal
goods worth Rs. 60 lakhs would yield
Rs. 13 crores; how much would goods
worth Rs. 5,86,32,500 bring in, I leave
it to the Finance Minister to calculate.
There are too many zeroes.

Shri 8. 8. More: Let Mr. Tyagi do
it!

Shri Feroze Gandhi: This venture
of selling disposals goods was started
by Dalmia Jain Airways as a part-
nership. The Chairman has =aid that
the Company purchased in co-opera-
tion and partnership with Dalmia Jain
Airways; but shareholders of Dalmia
Jain Airways got nothing out of this.
It got zero. The partnership was
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suddenly dissolved one fine day and
this amount of Rs. 3,10,47,345 was
just shown as a loan. It was shown
as a loan to Allen Berrys. All that
the shareholders of Dalmia Jain Air-
ways—25,000 of them—got was a re-
ceipt for that amount; they never
saw that money again. It is a very
peculiar thing. I would ask this
question. Bharat Insurance Company
was a shareholder in Allen Berrys; I
think I can ask the Finance Minister
what has happened to all the profit
of Allen Berrys? Where has it gone?
I have made quite a lot of research
into this affair of the Dalmia Jains
and I have come to the conclusion
that almost all the monies that have
been spent, in the East, West, North
and South, have come out of this
disposals affair, with which the in-
surance company was roped, with
which the Dalmia Jain Airways com-
pany was roped. This is where the
Government have to look into: dis-
posals.

I will give you another illustration.
The entry is in the possession of the
Government and the Finance Minis-
ter can look into it, or he has already
seen it. Out of Rs. 5 crores and 86
lakhs odd, Rs. 50 lakhs consisted of
spare parts, motor vehicle spare parts,
new parts. There is an entry in the
books of Allen Berry, which entry I
think is in your possession. This entry
is as follows. 20,000 tons of spare
parts were all sold by weight, not
according to what each part would
cost; just weight. One thousand tons
out of 20,000 tons were sold for I
am told about Rs. 94 lakhs. That
entry is perhaps in your possession.
One thousand tons were sold for
Rs. 94 lakhs. How much 20,000 tons
must have fetched, is for the Govern-
ment to inquire and investigate. I
can only lead them. I do not occupy
those Benches.

Mr. Deputy-Speaker: The hon.
Member is yet young.

Shri Feroze Gandhi: I am get-
ting old now. This affair has made
me at least five years older,

There is another question which is
of very great interest. Who were the
owners of Allen Berry? The Bharat
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Insurance company held preference
shares: In doing all this research, I
located a trust. It is called the Yogi-
raj trust. This trust was registered
on the Tth day of March, 1949, after
the so-called partition of Dalmia
Jains. They had all parted in 1948.
We will see how one of them comes
in. 1 shall read it:

“The Declaration of Trust made
at Delhi this the Tth day of March
1949, by Seth Ramakrishna Dal-
mia, son of Seth Harjimal Dalmia
by caste Vaish, by occupation
merchant, residing at Dalmia
House, New Delhi, hereinafter
referred to as the ‘Founder’, is as
follows:

Whereas the Founder had dedi-
cated therefor and endowed the
same with Rupees Ten Thousand
only and has handed over the
said sum of Rupees Ten Thousand
to the Trust to be called Yogiraj
Trust, subject to the terms and
conditions set out herein:

The entire holding of this trust was
Ri. 10,000 a very important point. We
o"me to the objects of the Trust. What
gre the objectives? Very good in-
ftentions.

To promote the well being of
humanity by establishing or assist-
ing the formation or aiding of
humanitarian institutions and to
start, encourage, promote or sup-
port institutions and societies to
harmonise social and economic in-
terests of the peoples of the world
and to unite them in such a man-
ner as may best ensure peace
and happiness of the humanity at
large.

Some Hon. Members: Only Rs.
10,0007

Shri Feroze Gandhi:
Rs. 10,000.

An Hon. Member: To defraud the
Government of income-tax.

Shri Feroxe Gandhi: Then,

To open, found, build equip,
take over, conduct, maintain,
grant aids to, dispensaries, hospi-
tals and lunatic asylums;

438 L.S.D.

All this for
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To help widows, orphans and
to give relief to the poor and
distressed and also lunatics.

This is a very important provision:

To revive, investigate, promote
and spread the ancient science of
astrology;

Now, how to carrv out all these
nice objectives? This is what they
will do. For the first time when I
looked into it, I myself felt giddy.
This is a very good method of having
a joint stock company and calling it
a trust. Why worry about, the new
Companies Act? Make a trust. I am
drawing the attention of the Finance
Minister as to how these trusts have
been misused and how their registra-
tion is accepted. 1 suppose the law
is there, you go and register and the
Registrar has no choice in the matter.
A note can be taken now.

For the purposes of carrying
out the ' aforesaid objects, the
trustees may purchase or other-
wise acquire any property rights,
I_enses and assignments, concess-
ions, etc....

purchase or otherwise acquire,
start, establish, equip or close any
business;

I have never come across this kind
of power in the hands of any board
of directors. I have never seen any
articles of . association or memoran-
dum where this kind of power to
close business is also there.

Purchase, acquire or undertake
the whole or any part of property
and liabilities of any person, firm
or company;......

In the lifetime of the founder, the
founder being Ramakrishna Dalmia,
any one not otherwise disqualified
will be eligible to be nominated, ap-
pointed or coopfed as a trustee,
After his death, every trustfe must
be a vegetarian, . non-smoker and a
teettol'.ler. Then, this is very impor-
tant:

The ftrustees shall have full
power and discretion to acquire,
hold, carry on and manage any
trade or business or any part
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thereof and to employ the whole
or any portion of the trust pro-
perty or any funds of the trust in
such trade or business or in run-
ning concerns or managing agen-
cies or in securities or shares and
debentures of public or private
limited companies or other in-
vestments and realise or vary the
same or any branch or portion
* thereof....”

These are the methods by which all
these lunatic asylums were going to
be established.

Now, as I told you, in 1948....

Mr. Deputly-Speaker: Is it the hon.
Member’s contention that even the
charity has come from the Bharat In-
surance company?

Shri Feroze Gandhi: 1 will just
show how lakhs can be produced out
of Rs. 10,000. Who were the trustees?
The first trustee is Seth Ramakrishna
Dalmia, Dalmia House, New Delhi.
The second trustee, I cannot name.

Some Hon. Members: Why?

Shri Feroze Gandhi: It is not in the
public interest to do so.

The third trustee 1 cannot name.
Again, if anybody wants to know, it
is not in the public interest to do so.

That is the responsibility of the
Finance Minister and the Prime
Minister. &

Shri Tyagi: Are they both trustees?
Are the Finance Minister and the
Prime Minister both trustees?

Mr. Deputy-Speaker: What is the
connection between the two?

Shri C. D. Deshmukh: We never
heard of this trust before.
Mr. Deputy-Speaker: Of course,

this is very interesting but how is
this connected with Bharat Insurance?

Shri Feroze Gandhi: I will show
you how these trusts are practically
the controllers and proprietors of all
the ordinary shares of Allenberrys in
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which Bharat Insurance has a holding
of 30,000 preference shares. 1 will
not mention anything not connected
with Bharat Insurance because the
monies of that company have always
been misused.

Shri Tyagi did not hear me. I said
it is the responsibility of the Finance
Minister and the Prime Minister, not
mine,

The fourth trustee is Shri Sital
Prasad Jain, one of the high-ups in
the Jains. He comes in as a trustee.
I have not read the names of the two
important trustees, but I would like
to point out all the same the position

that they had in this Yogiraj Trust:

“The power to fix the number
of trustees from time to time, to
vary the maximum or minimum
number or to appoint new o1
additional trustees to fill up any
vacancies, the conditions or
which any of these trustees ar
appointed or the manner, if anjy.
in which their successors are 1,
be appointed shall vest in the.
founder.” )
That is, the two who are in betweer

whose names I did not state wers
nowhere, they need not have beel
there.

Now, we come to another very im-
portant thing.
“After the death of the founder,

the power to appoint trustees to
fill up vacancies....”

The Minister of Revenue and
Defence Expenditure (8hri A. C.
Guha): This trust must be a register-
ed body, and so this document he is
reading from is a registered and public
document. What is the necessity o
withholding two names.

Shri Keshavaiengar (Bangalort
North): What is public interest?
is for you to decide, and not for the
speaker.

Mr. Deputy-Speaker: Order, order.
Let us hear the connection between
the two. All this is very interesting.
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Shri Tyagi: It is a matter of
Rs. 10,000. Why bother so much
about it, when he is talking of crores?

Shri K. K. Basu: Let it be even one
pie.

Mr. Deputy-Speaker: Hon. Members
will kindly bear in mind that we are
not going into the general discussion
as to what Dalmia did. Dalmia Jain
may have acquired property in a
thousand ways, we are not concerned
with it. We are concerned with the
Bill here. An administrator is ap-
pointed under this Bill. He is clothed
with powers to prevent alienation
upon investigation. There are cer-
tain powers given. Instances can be
cited as to how grave injustice has
been done, how interlocking has been
made and it has become almost im-
possible to trace these monies, and
therefore the Administrator must be
given powers. Incidentally he might
goint out this is the way in which a
;ompany which is holding shares in
t has been started, with very little
sapital of its own and so on. All
hat is very interesting. But inde-
rendently they might set up a number

= of lunatic asylums or milk societies,
. we are not worried here.

Shri Feroze Gandhi: May I pro-
_ ceed?

T Mr Deputy-Speaker: 1 would like
the hon. Member to show, so far as
this concern is concerned, how any
amount belonging to Bharat Insu-
rance has been used, or whether these
people have got a hold over this.

Shri Feroze Gandhi: That is the
point.

Mr. Deputy-Spebker: He must es-
tablish some connection.

Shri Feroze Gandhi: I have already
pointed out that I suspect that crores
and crores have been made to dis-
appear out of Allen Berrys and Dal-
- mia Jains, a joint venture. In Allen
.7 Berrys Bharat Insurance was a share-

holder. Of course, you know this

interlocking is horrible. If I have to
explain it, I cannot. I can only lay

the facts before the House which I

am doing.
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Mr. Deputy-Speaker: What are the
assets of this company now?

Shri Feroze Gandhi: This trust had
only Rs. 10,000. Let me finish it.

These two very important people
were trustees and 1 have read out
to you that the founder had the sole
power to vary the maximum or the
minimum number of trustees. That is,
any time they can be chucked out.

“After the death of the founder,
the power to appoint trustees and
to fill up vacancies shall vest in
the Board of Trustees on the ex-
press condition that three of the
trustees shall always and perpe-
tually be from the family of the
founder, and the first appoint-
ment will be of the following
persons:

(1) eldest son of the founder
from his wife X;

(2) eldest son of the founder
from his wife Y;

(3). eldest son of the founder
from his wife Z.

Subsequently, every one of
these three sons will be succeed-
ed by the eldest, provided

Mr. Deputy-Speaker: With all res-
pect, I am not going to allow any
more reading of this. This is all
about a man who starts some chari-
ties with Rs. 10,000. We are more
concerned as to what connection there
15.

Shri Feroze Gandhi: I will bring
that out.

Mr. Deputy-Speaker: I would like
the hon. Member to satisfy me first
before he reads the rest. It is not as
if the time of the House is unlimited.
We have heard something, that this is
the way in which it has been inter-
locked by a kind of society or com-
pany, through Allen Berry, Bennet
Coleman, newspaper etc., various
ways in which it has been interlocked.
It is very interesting, but he should
show how this Rs. 10,000 has connec-
tion and then go on reading. With all
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respect to the hon. Member, I would
like to know the connection first, how
much money has been invested, be-
fore he proceeds. Otherwise, it is
such a small matter over which I
cannot allow the time of the House
to be spent.

Shri Feroze Gandhi: If you want to
know the connection, I will let you
. know first. I want to draw the atten-
tion of the House to a very peculiar
thing, that is, that there was one
trust called the Yogiraj Trust, and
two days later another trust was re-
gistered which is called the Brighuraj
Trust.. From first page to the last
page they are exactly the same, and
the trustees are the same except with
one variation, namely that is in place
of S. P. Jain there is Premnath
Mehta. Two shareholders are re-
quired in a private company, and
these two trusts it is alleged became
ordinary shareholders of Allen Berrys
with each of them holding Rs. 8 lakhs
worth of shares. In. Allen Berrys
Bharat Insurance money was there,
and Allen Berrys' control came into
the hands of the two trusts. It is not
for me to answer how. 1 want to
know. It is for the Government to
answer as to wherefrom this alleged
amount of Rs. 8 lakhs came in before
they could purchase the ordinary
shares. .

Mr. Depaty-Speaker: Am 1 +to
understand the hon. Member to say
that these trusts became sharehold-
ers?

Shri Feroze Gandhi: These two
trusts became the proprietors, | the
controllers.

Mr. Deputy-Speaker: Did these
trusts become shareholders as insti-
tutions?

Shri Feroze Gandhi: These two trusts
became the holders of almost all the
ordinary shares of Allen Berry & Co.,
Ltd.

Mr. Deputy-Speaker: The hon.
Member must start with that and
then go into the other details.
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Shri C. D. Deshmukh: I do not
know how much this will enable us
to trace things, but the point obvious-
ly is that we may be able to trace
something which could be called the
property of Bharat Insurance through
these transactions.

Mr. Deputy-Speaker: 1 agree.

Shri C, D. Deshmukh: Secondly,
we may be able to find out what has
happened to that property and if
there has bezn any misfeasance or
misappropriation 'in regard to that
property. Certainly when we do
trace' the property, then we want to
find out who is holding it. And there
again, it is necessary not only to
know the holdings which were for-
merly in the name of Shri Dalmia,
but in the names of other concerns,
trusts and others associated with it,
because it is that property whether
held directly or benami that we are
concerned with.

Mr. Deputy-Speaker: I entirely
agree. Had I only known that these
two small trusts had Rs. 2 lakhs each,
I would have allowed the hon. Mem-
ber to go on with it. I only wanted
to know what exactly is the connec-
tion.

Shri Feroze Gandhi: I cannot re-
veal wherefrom these Rs. 8 lakhs in
each trust came; I do not know. I had
mentioned earlier Allen Berrys. These
were the trusts’ holdings. Now, the
picture is complete.

Now, what happens is that 'Et'é
Dalmia Jain Airways with a paid-up
capital of Rs. 3} crores is liquidated
completely. The Dalmia Jain Avia-
tion has also been liquidated. But
under article 153 of the Companies
Act, it has been either renamed, or 1
do not know what exactly has hap-
pened to it. Let me explain how the
whole thing has happened. The Dal-
mia Jain Airways after a threat of
liquidation or actual liquidation was

‘sent into Dalmia Jain Aviation, and

both—one company with a capital of
Rs. 1 crore and the other with a capi-
tal of Rs. 3} crores—were rechristened
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as “Asia Udyog’, and registered ngl.
in Delhi, neot in Bombay, not In
Calcutta, but in Gurgaon.

There is another very significant
entry to which 1 want to‘ draw the
Finance Minister’s attention. There
are several trial balances I am told
in the possession of Government re;

to Allen Berrys. Now a sum O
g:nlg.ss crores is shown in the books
of the Dalmia Jain Airways as the
amount to be realised from Allen
Berrys. This is the sum which has to
be realised from Allen Berrys to
PDalmia Jain Airways. One day sud-
denly, this amount is transferred
from the Airways to the books of the
Dalmia Cement and Paper Marketing
Company, I do not know how, but
here is something which will be of
very great interest to the hon. Minis-
ter and his investigating staff.  The
records of Allen Berrys in their pos-
session will show that the secretary
of the company has signed trial
balances on 21st July 1951 saying that
the sum of Rs. 1.35 crores which was
to be realised from Allen Berrys re-
mains as payable to Dalmia Jain Air-
ways. This was a wrong entry, which
I am told is in your possession. The
trial balance of Allen Berrys for
August, September, October, Novem-
ber and December shows that Rs. 1.35
crores is due to Dalmia Jain Airways.
So, you will see that here is some
bungling which has been caught. They
probably forgot, or I do not know
* what happened. But it was a wrong
entry. I cannot say how it happened,
but it is a wrong entry that is I think
in the possession of Government, and
therefore this can lead on to some-
thing more. ’

Now, I come more or less to the last
company in which the Bharat Insu-
rance Company had some interest, or
I should say, quite some interest.
Peculiarly, it is called the
Electric Supply Company Limited.
Some of you might have heard of it.
Probably, my hon. friend Pandit
Thakur Das Bhargava has heard of it.
This is the last company, and after
this, I shall not torture the House

Lahore -
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further. The Lahore Electric Supply
Company had a paid-up capital of
Rs. 50 lakhs. And before you ask any
question, I shall straightway say that
the Bharat Insurance Company was a
shareholder in that company. It held
preference shares in the Lahore Elec-
tric Supply Company. The Govern-
ment of Punjab (pre-partitioned
Punjab) did not want to renew the
licence to this company for supplying
electricity, and in compensation they
were prepared to give them Rs. 1
crore in cash. Now, this sum of Rs. 1
crore was given by the Government
of Punjab to that company. And the
shareholders met at an extraordinary
general meeting on 30th June 1944
and passed the following resolution
unanimously. This is a resolution of
the general meeting of the share-
holders, but again I do not know how
it was got rid of, and what they did
to it; but they did not carry it out.

The Minister of Natural Resources
(Shri K. D. Malaviya): What was the

resolution?

Shri Ferose Gandhi: The resolution
was as follows:

“Having considered at length
the question of continuing the
business of the Lahore Electric
Supply Company Limited, in the
event of the Lahore Electric un-
dertaking having been acquired
by the Provincial Government, the
shareholders are definitely of the
view and they do hereby re-
solve to take early steps to close
down the business of the Com-
pany in accordance with the pro-
visions of law and the pres-
cribed procedure. In pursuance
of that decision to ultimately
close down and to wind up the
entire business of the Company
as referred to above the Directors
are hereby authorised to sell and
dispose of all the rights and in-
terests in the wvarious subsi-
diaries. ... Further the share-
holders in pursuance of the same
objective of eventually closing
down the bhusiness of the Com-
pany hereby resolve that all the
shares or other instruments with
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all the transferable rights or in-
terests therein held by the Com-
pany in other companies or secu-
rities or properties, movable or
immovable, be sold and disposed
of by the Directors in the best
manner and at the best awvail-
able terms they deem fit.

The shareholders further re-
solve that the moneys so realised
by the Company in consequence
of the aforesaid sales and trans-
fers or otherwise from any other
source whatsoever including the
Provincial Government in respect
of the undertaking and any other
assets, tangible or otherwise
directly or indirectly held by
the Company, be distributed
amongst the shareholders after
having satisfied all the liabilities
against the Company and having
defrayed all the various items of
expenditure that the directors
may deem fit, proper or essen-
tial, which distribution shall be
in accordance with the provisions
of law and prescribed procedure

At the time this resolution was
passed the chairman of the company
was a gentleman called Rai Bahadur
Sohan Lal. He took action in pur-
suance of this resolution. As a result,
some of the shares were sold away,
and about Rs. 70 lakhs was brought
into the funds of the company. The
electricity work had ceased. On 2nd
September 1946, the company was
taken over by the Punjab Govern-
ment, and a payment of Rs. 1 crure
was made. Now, the company held
about Rs. 1.70 crores in cash. By
January 1947, the-Bharat Insurance
Company held in the neighbourhood
of about 40 to 50 per cent of the
shares, besides those shares which
were held by the others—I think the
directors were Sital Prasad Jain and
some others.

Now, by January 1946, the Bharat
Insurance Company held 40 to 50 per
cent of the shares. The shares of all
these directors, Rai Bahadur Sohanlal
etc. etc. were brought out it is al-
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leged by the monies of the Bharat
Insurance Company. This is what I
want to emphasise.

Shri Tyagi: What is the proof of
that?

Shri Feroze Gandhi: How is it
possible for me to give proof?
I am just a private Member. You
are in the Government. I am not
the Government. You come and sit
here, and let me come and sit there.
Then I will give you proof.

Mr. Deputy-Speaker: This may be
easily verified by looking into the ac-
counts of the Bharat Insurance
Company.

Shri Feroze Gandhi: Very easily.
1 have given everything. What more
can I give? I am only a private Mem-
ber,

Now, who are the directors? This
is also very important, because all
along 1 take the stand that there has
been no real partition between the
Dalmias and Jains. That is my point.
In fact, there has been no separation.
There is some sort of understanding—
we have collected so much. You
look after this, I look after this.
You take this. I take this.

Shri K. K. Basu: That is income-
tax arrangement?

Shri Feroze Gandhi: ‘I am the
master of all 1 survey’.

Who are the directors? Take the
Lahore Electric Company. I would
like to read out their names and
to show you that on the 1st of May
1951, according to the report filed
with the Registrar, the following per-
sons were the directors—it also gives
particulars of the other concerns in
which they were directors. First is
5. P. Jain. Now ]l am in a mess.
There are three S. P. Jains—I cannot
say which one is the director here.
But I have a vague suspicion that it
is Sital Prasad Jain, because I have
something in my possession where
his signature does occur. Now, Sital
Prasad Jain was the director of
Lahore Electric Company, Indian
National Airways Ltd., Dalmia Jain
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Apgencies, Ashoka Marketing Ltd.,
Dalmia Dadri Cement Company Ltd.,
Allen Motors Ltd.,, Govan Agencies
Ltd, Raza Sugar Mills Ltd., Edward
Keventer (Successors) Ltd, Govan
Brothers Ltd., and—this is a very
interesting company of the companies
that are going round which would
interest the Finance Minister—the
Dairymen and Farmers Ltd., and also
Bennet Coleman Ltd. This Sital
Prasad Jain was director of Bennet
Coleman Ltd., he was director in the
companies of Dalmia, he was director
of the companies of so-called Jains.

There was a second man called
Ram Sarup Jain, Najibabad. He is
an innocent man—I do not knmow—a
zamindar from Najibabad. The third
man is Virender Singh Chordia. He
is "director of Jaipur Agencies Ltd.,
Dalmia Jain Airways Ltd.,, Lahore
Electric Company Ltd., Rajputana
Investments Ltd., Dalmia Jain Co.
(Jind State) Ltd, Dalmia Dadri
Cement Ltd., Shapurji Bharucha
Mills Ltd., Delhi Glass Works Ltd.
and Jaipur Udyog Ltd. The Delhi
Glass Works Ltd. is very near Delhi.
Hew such a ‘huge company like the
Dalmia Cement and Paper Marketing
Company which was the clearing
house of the entire Dalmia-Jain group
was sent into liguidation and later
rechristened into Delhi Glass Works
Ltd., I do not know—I have not been
able to understand the process at all,
how this is possiblee. The Dalmia
Cement and Paper Marketing Com-
pany which dealt in crores—7 to 8
crores of rupees were the total deal-
ings of the company—was turned
into the Delhi Glass Works Ltd.
Dalmia Jain Airways became the Asia
Udyog Ltd., this became the Delhi
Glass Works.

Mr. Deputy-Speaker: Is it produc-
ing glass instead of producing cement?

Shri Feroze Gandhl: This is some-
thing which would prove what you
have been enquiring.

R. L. Chordia was another director
in Lahore Electric Company, in Bha-
rat Insurance Company, Bharatiya
Vastra Litd., Bennet Coleman
Ltd., General Investors Ltd., and
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Sunbeam Corporation Ltd.

There was another director called
R. Sharma. He was director of La-
hore Electric Company Ltd, Dalmia
Jain and Company Ltd., Sahu Jain
and Co. Ltd., Allenberry and Co. Ltd,
C. Lazarug & Co. Ltd., Oxy. Acete-
leyne Welding and Metal Cutting Co.
Ltd. and Hindustan Industrial Agen-
cies Ltd.

What I am trying to emphasise is
that all the time you look into thess
people who are here, who are there,
you find that they are in everything.
Therefore, I say that Dalmia-Jain is
just a false name. It is only some
sort of an outward thing which is
being put out, probably to convince
the Government about something—I
do not know what is the reason? But
this is a fact.

Now, I come to this question of
partition. I have given you several
instances where all these directors
are in the concerns of Jains as well
as in the concerns of Dalmias. But,
Sir, I have something to do with
newspapers and I know that pub-
lishers sometimes get caught. Here
is a book called Who's Who in India
published by the Times of India,
Bombay, owned and controlled—until
a few days ago by Dalmia—now by
Shanti Prasad. The very opening
sentence about Shanti Prasad Jain
says. .. ..

An Hon, Member: What year is it?

Shri Feroze Gandhi: 1950. The so-
called partition took place in 1948.
The very first sentence is:

“Jain, S. P., B. Sc., managing
director, Dalmia-Jain group of
industries......

Then, of course, there is something
said about marriage etc.

An hon. Member: Is it not interest-
ing?

Shri Feroze Gandhi: Then it says:

“Possesses wide experience, ex-
tending over 12 years, of the
various industrial and commer-
cial units of the Dalmia~Jain
group of industries, owning col-
lieries, banks, insurance com-
panies......"”
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The so-called Jains do not own
insurance companies—I think there
is one, the Bharat Fire and General
Insurance Company or whatever it
is called. But that is a general insu-
rance company, and that has also dis-
appeared.

Shri Sadhan Gupta: That does not
belong to the Jains. That belongs to
Jaidayal Dalmia.

" Shri T. N. Singh (Banaras Distt.—
East): Ownership is not yet clear.

Shri Sadhan Gupta: 1 said ‘appa-
rently’.

Shri Feroze Gandbi: But my point
is that this publication is their own
and is of the year 1950. If Shanti
Prasad Jain had nothing to do with
the Dalmia group, then a certain
thing would never have appeared in
this book.

Now we will come to Sahu Shri-
yans Prasad Jain. He is “control-
ling authority of the Sahu-Jain group
of industries”. I do not want to read
the rest. I just want to emphasise
that at one place it is Sahu Shriyans
Prasad Jain, controlling authority of
the Sahu-Jain group of industries and
at another it is Shanti Prasad Jain,
managing director of the Dalmia-Jain
group of industries. This is only to
emphasise that as between Dalmia
and Shanti Prasad, I do not think,
there is any real partition. The way
the Times of India has beén boun-
cing about is ample evidence. The
day the Ordinance was issued, the
day the Government issued the Ordi-
nance, Mr. S. P. Jain made a mis-
take. The mistake that he made was—
as many people do, and which I
never count—that he issued a Press
statement. People feel rather nice
when they issue press statements.
As soon as they have issued it they
feel terrible because they do not know
what is going to come out and what
are the consequences. Mr. Shanti
Prasad. Jain, who was new to the
newspaper business, handed out a
statement. In the statement he said
that the order of the administrator
only concerns shares of the Bennett
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Coleman Company to the value of
Rs. 75,000, That is the face wvalue.

Now, the important thing here is
this. He said that he purchased these
shares in July 1955, not in October
after all this came to light. He pur-
chased these shares in July 1955. I
think they are ordinary shares of the
face value of Rs. 75,000. That means
about 7500 shares. That means vir-
tually the control of the Bennett

Coleman Company because the
preference shares have no voting
right. If this deal took place

in July, then, apparently, Mr,
S. P. Jain must have known about
all this. Otherwise, why did it take
place in July, I cannot understand.
He came to the Finance Ministry and
said, ‘this is how I intend to pay. I
will be purchasing Bennett Coleman
Co.! But, that statement shows that
this was done in July and the ad-
ministrator’s order only concerns
those shares of the face value of Rs.
75,000. I have not been able to solve
the mystery. Mr, S. P. Jain only can
answer the question. Ewery side that
I have tried to look into this Dalmia-
Jain "affair, whether it is Bharat In-
surance or whether it is Bharat Bank
—whatever it is—usually these con-
cerns disappear. The Bharat Bank
disappeared; the Bharat Bank and
the Bharat Insurance Company had
very close connection. What hap-
pened to the Bharat Bank? These
gentlemen who adorn the gallery
above you get things published, some
day about the Bharat Bank, some day
about this Company or some day
about that company in their news-
papers. The consequences of such
publications are that the shareholders
get nervous and they think the Bha-
rat Bank is going to collapse, the Dal-
mia-Jain Airways is collapsing and
so on. Whatever is happening, they
want to sell out and the regular game
of Dalmia-Jain was always to create
nervousness in the minds of those
who have invested their money.
Then, after making them nervous,
they take over their shares—buy
them. I am giving you this informa-
tion,
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An Hon. Member: Others also do
it

Shri Feroze Gandhi: Yes  others
also do it. I am not saying that
these are the only people who do this
thing. You will be shocked if I were
to tell you that the Bharat Bank had
a paid up capital of over Rs. 2 crores
and there was no danger of its col-
lapse. It was mismanaged. The Re-
serve Bank Report is there. But,
when it was being mismanaged and
the Reserve Bank reported, Govern-
ment did nothing. They just left i
to do what they liked. The result
of that was, the Bharat Bank got con-
verted into a company called the
Bharat Nidhi. The Bharat Bank be-
comes Bharat Nidhi and still has a
holding of Rs. 2 crores. - Thi
Rs. 1,80,00,000 has been paid to Gov
ernment. How much of it has come
from the Bharat Nidhi, the Finance
Minister alone can reveal. I am told
it is about nearly Rs. 60 lakhs or
something like that. A big slice of
Rs. 1,80,00,000 which you have reali-
sed has come from the Bharat Nidhi.
I do not know how much it is. Mr,
S. P. Jain has purchased the shares
of those shareholders who have been
holding shares of the value of Rs. 2/8/
for four annas and six annas and be..
come the controller or the controlling
authority—or God alone knows what--
of the Bharat Nidhi. The entire
money of the shareholders has been
squandered, their shares it is alleged
have been taken over for four annas.
The shares of Dalmia-Jain Airways,
worth Rs. 10 were purchased by Dal-
mia and Jain for Rs. 2 and Rs. 2/8/-.
1 would like to ask the Finance Minis-
ter and the Government, ‘What are
you going to do?’.

I have only more or less brought
out certain facts. The way Govern-
ment are proceeding, I am afraid, will
lead us nowhere. I do not think that
by resorting to the ordinary process
of law you are going to reach any-
where. It is a lengthy process and
moreover the nature of the enquiry
is such. As I told you, this Dalmia-
Jain group spreads from north to
south, fron: east to west and right
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into the heart of India, in Bihar.
What are you going to do? There
are hotch-potch enquiries, one en-
quiry here and one enquiry there.
Mr. Shah took 2} years to get back
the building money of the Bharst
Insurance. For 2} years, I have been
asking him, ‘Mr Shah, what is hap-
pening?’ He said, ‘I am consulting
the Attorney-General’. After some
days, I asked him what is the diffi-
culty. He said, ‘Constitution’. Good.
Again after some days, I ask, ‘Mr.
Shah how far has it progressed?’ He
says, ‘We are taking legal opinion.”
Now, it took 2} years. You will be
surprised...... :

Shri M. C. Shah: We got the money
back.

Shri Feroze Gandhi: Yes, I am
very grateful.

Mr. Tyagi was the Minister in
charge when the enquiry began.

Shri Tyagi: The
Dalmia—and not me.

Shri Feroze Gandhi: He was in
charge at the time of the enquiry.
What I mean to say is this that the
ordinary process of law cannot work
with any effect. Perhaps, these laws
were made for, if I may say so, de-
cent criminals. By that I mean cri=-
minals who were willing to play the
game. When they committed a crime
they left something behind: they left
a finger mark or somethinyg like that.
It is not for people who never leave
anything behind. They leave no
trace. What are you going to do?

Shri ‘Tyagi: From where did you
get all this information?

subject was

Shri Feroze Gandhi: It cannot be
revealed in public interests.

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Ehan): 1 would, with
your permission, ask one question.
All this Dalmia affair emerged out
of the Rs. 30,000 which Shri Dalmia
borrowed from an astrologer. Did he
pay back that money? .

Shri Feroze Gandhi: You may
table a short notice question. What
I meant to say was that the ordinary
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process of law is going to get us mno-
where. The facts are in our possession
and Government have most of the
things that I have said before the
House or 'placed before the House.
In fact, I have got them from several
Government publications.

5 p.M.

Shri C. D. Deshmukh: Not the Yog-
raj and Briguraj.

Shri Feroze Gandhi: That I got,
but I am only saying that I got some
of the facts from the Government
publications. My suggestion to the
Finance Minister is to proceed in a
bold way and take a bold step. What
you have now taken will not do. My
suggestion is that you should appoint
a Commission of Inquiry with full
judicial powers to investigate the
entire Dalmia-Jain affairs from 1945-
46 or whenever it began up to date.
A very big responsibility lies on the
shoulders of Government. That res-
ponsibility is this. Just as our friend,
Shri Shah—] seem to forget his
official designation, he is Minister of
Revenue and....

An Hon. Member: Civil Expenditure.

Shri Feroze Gandhi: Just as he
has got back the money of the insured
in the Bharat Insurance Company, I
say that it is the responsibility of
Government, and greater than Gov-
ernment, it is the responsibility of
this House to get back the entire
monies of all the shareholders of
Dalmia. Jain Airways, of the Lahore
Electric Company and of the Bharat
Bank, all three of which total up to
a tidy figure of about Rs. 8 erores or
thereabouts. I say that these monies
have to be returned. If you have to
change the Constitution, change it; if
you have to change the laws, change
them. The House is with the Finance
Minister and I can assure him that
not a single voice either from this
side or that side will be against it.
Let him act quickly as years have
passed, people are dying, some of the
people who held evidence have died.
Now what are you going to do? I
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have also thought over this problem.
Whichever side you look there are
lawyers and they get you into trou-
ble just as they get my friend, Mr.
Dalmia, into trouble, Instead of go-
ing to the Attorney-General, for a
change, come to us—that is what I
say. We assure Government and
assure the Finance Minister that the
entire House will be with him in
whatever he wants to do, but he
should do it.

Shri Deshmukh, our Finance Mi-
nister, when he speaks, always re-
cites something at the end. I have
also more or less come to the close
of my speech.

An Hon. Member:
Urdu couplet.

oy fodw iy ;g aw,
e 9 ®A ¥ § w9
FgAT ARAT § | WG TR AT TAT @
& oY 9 41 F gEE & 7 @G & W
IT R FL LA | AgT AR FAT A §,
AT AT F g & | AT § F w19
¥ oF A A FgA A

- S EEAT WA, S W
T F T TEW & 99 F A
T & oft s aEaaT §

Mr. Deputy-Speaker: This is the
hon. Member’s maiden speech, possi~
bly,—a fairly long speech—and it has
been more than a maiden speech.

Shri Tyagl: Accompanied by over-
tures. ...

Mr. Deputy-Speaker: I think the
hon. Member evidently supports the
motion for consideration.

Shri K. K Basn: In the course of
his long speech, the hon. Member re-
ferred to many documents and two
of them are important, as the hon.
Minister said, as they are registered
documents. I think they should be
laid on the Table of the House be-
cause there is some serious implica-
tion in it. So far as the laws are
concerned, he says that in the name

Then give an
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of two persons two trusts are creat-
ed—it may be eight persons ox
twenty persons—and some back-door
methods are found for circumvent-
ing the provisions of law. I would
request that those two documents
may be placed on the Table of the
House as he has given many import-
ant facts in this connection.

Mr. Deputy-Speaker: As the hon.
Member who referred to them said,
he will certainly show, according to
his own ideas, the documents both to
the Finance Minister and the Prime
Minister, and if they find that the
documents have got any relevance, I
am sure they will ask him to place
them on the Table of the House. Un-
less particular portions extracted are
read, I am not in a position to ask
him to place them on the Table. He
said that these are the persons who
are connected and, therefore, it was
up to him to place the documents on
the Table and nobody prevented him
from doing so. It was open to him
to read out those names. We do not
even insist upon the Government to
place those papers. An hon. Mem-
ber uses particular portions for his
speech; it is not a published book or
decument, and therefore, let both the
Finance Minister and Prime Minister
see them and if they feel that the
documents shauld be placed on the
Table, then they can easily ask him
to place them on the Table of the
House and he will do so. Now it is
premature for me to ask him.

Shri K. K. Basu: These two docu-
ments are registered documents, as
far as I understand from his speech.
Secondly, it is not for the Finance
Minister to determine whether it is
10 be laid on the Table, not even for
the Prime Minister; it is for you and
for the Speaker to determine it be-
cause it is a document of the House.
So far as the House is concerned, the
Prime Minister, the Finance Minister
and any other Member stand on the
same footing. If the Speaker chooses
to say that something should not be
disclosed in the public interest, it is
all right and let him say so, but it
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should not be left to the Finance
Minister or Prime Minister to deter-
mine whether it should be disclosed

. Or not.

Mr. Deputy-Speaker: The hon
Member, who used those documents,
himself deliberately withheld those
names and said that the person in
charge of this Bill, leaving alone the
Prime Minister, has also the other
matter under investigation, that is
the Finance Minister. All he said
before the House was that a kind of
humanitarian society or trust was
started with all the powers in the
hands of the founder, with the right
to nominate his son by any of his
various wives. The investment was
only Rs. 10,000. But that trust has
invested some lakhs of rupees in
another concern. Wherefrom could
it come? We do not have those
documents. We are not in a position
to say where it came from and even
the hon. Member did not say whe-
ther the money came from Bharat
Insurance, or this company or that
company. If any entry is there, we
can certainly pursue it. After all,
a big businessman may have many
sources and this is not the only source.
How can I insist upon the hon. Mem-
ber to place the documents on the
Table? If he is willing to place them,
let him do. But from the material
placed before the House, I am not
able to insist upon his placing them
on the Table.

Shri K. K. Basu: Here we are enact-
ing a law. As you remarked earlier,
we are not only trying to get hold of
the persons who are directly involv-
ed in this, but we are also trying to
get hold of those indirectly involved
in these transactions like the bena-
midars, etc. They must also be
brought in, and we are considering
whether further powers should be
given to Government for this purpose,
There is absolute necessity for
these documents and we want to
know how these so called benamidars
or trusts are created to circumvent
the provisions of the normal law. In
our legislation we should tighten up
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the provisions and allow no scope
for any mischief to be played.

Therefore, I suggest that either the *

Speaker or yourself might look into
those documents and unless there is
something there which goes against
the Government policy, they should
be laid on the Table of the House.

Shri Jaipal Simgh (Ranchi West—
Reserved—Sch, Tribes): Sir, I have
one difficulty from the point of privi-

, lege and it is, I do not quite know if the
Treasury Benches have a Cabinet res-
ponsibility, that is to say, if any one
of them says something it is on be-
half of the Cabinet as a whole. My
hon. friend Shri A. C. Guha got up on
his feet and said: “Well, it is public
knowledge, why can't vou pgive it?”
The hon. Member in his own light
‘and his own discretion said that it
was not in the public interest. Now
if Members on the other side insist
that it should be divulged I want to
know where we stand as Parliament
here? The Cabinet as a whole, do
they speak with one voice or with
different voices?

Mr. Deputy-Speaker: There is no
point in it. On a question whether
the documents ought to be placed
before the House the hon. Member
brings in Cabinet responsibility, whe=
ther they speak with one voice and
so on. So far as this matter is con-
cerned the hon. Member when he was
winding up has said that this kind
of Bill is not good and a big Com-
mission with judicial powers and
other things ought to be appointed.
Ultimately he said in such matters as
these it is not the lawyers who can
decide but it is the House that has
to be taken into confidence. The hon.

Member expressed so much of con-

fidence in the hon. Finance Minister—
on whom all of wus, the whole
House has confidence. As a matter of
fact, wherever there was doubt as
to how far this was relevant 1 was
anxious to know the link with the
earlier portions of his remarks. The
hon. Finance Minister stated that the
last portion will come which will
give the intention. Therefore, the
matter is very safe in the bhands of
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the hon. Finance Minister when parti-
cularly the hon. Member has placed
practically everything before the
House. He only thought, for his own
reasons, that the documents ought not
to be placed on the Table of the House
unless he consults the Finance Minis-
ter. I think he is a Member who is
an absolute democrat and if he
thinks at any stage that they ought
to be placed before the House I am
sure he will do so. He will consult
the Finance Minister, Let us not
hustle the hon. Member who has not
made a secret or withheld any of
these matters from the House.

Shrimati Renu Chakravartty: May I
seek a clarification on your ruling,
Sir? In the past whenever anything
has been quoted by Members of this
House then the Chair has generally,
almost on every occasion, asked that
the actual document should be plac-
ed on the Table of the House. Now,
by this ruling of yours does it mean
that in future it would be left to the
discretion of the Member who quoctes
to leave that document on the Table
or not?

Mr. Deputy-Speaker: I will consider
this matter. Now, so far as this is
concerned I can easily give an ans-
wer. The hon. Member has quoted
from a huge book containing corres-
pondence and various other things.
The portion which he quoted will be
marked and given to us omitting the
two names. Let us, therefore, wait
and see. This is not going to be dis-
posed of today. We are coming
again and meeting here tomorrow.
Let him take his time and let me also
take time to consider the points re-
garding my rights and other things.
Let us proceed now.

Chaudhuri Mubammed Shaffee
(Jammu and Kashmir): Sir, may I
know since when this ‘light’ came to
the hon. Member?

Pandit Balkrishna Sharma (Kanpur
Distt.—South cum Etawah Distt.—
East): The documents from which
the hon, Member quoted are two
Trust Deeds which are registered
documents and, which, 1 believe,
every member of the public is entitl-
ed to have. Therefore anyone can
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get it and it is no use insisting upon
their being placed on the Table of
the House. That is what I have to
submit.

Shrimati Renu Chakravartty: There
have been quotations read out from
books which have been published and
at the same time they were asked to
be placed on the Table of the House.

Mr. Deputy-Speaker: The hon. lady
Member raised a question of practice
and procedure. This Bill is not to be
closed today. It will be held over
till tomorrow. The hon. Member I
am sure will attend the House to-
morrow with his documents and if I
consider that the documents ought to
be placed on the Table of the House
I have a right on behalf of the House
to irisist on their being placed on the
Table or only that portion which is
reguired. I will decide that tomor-
row. In the meanwhile hon. Mem-
bers will hold with patience. Let us
proceed with the work now.

Shri Raghavaiah (Ongele): Unless
the two members are members of
the Cabinet......

Mr. Deputy-Speaker: I am not pre-
pared to hear anything more regard-
ing the point that has been raised.

Shri M. S. Gurupadaswamy: Sir, I
want to raise another point. The
hon. Member has taken wmore than
two hours and the total time allotted
for this Bill is only 5 hours. There-
fore, the time left is only about 2}
hours. In view of the large number
of Members who want to participate
in the debate may I request you, Sir,
to either extend the time or we may
sit longer?

An Hon Member: It will be extend-
ed.

Shri Jaipal Singh: Sir, you have
overlooked completely the point that
I raised. I was not concerned with
my hon. Member from Uttar Pra-
desh being asked to place the docu-
ments on the Table of the House.
That was not my point at all. All
that I tried to remind you was that
my hon. friend Shri A. C. Guha him-
self pointed out that they are public
documents. So, why do the Govern-
ment not put those documents on the
Table? That was my point.
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Mr. Deputy-Speaker: That is a matter
between him and his chief. If ihey
want let them do so.

So far as the gquestion about time
is concerned 5 hours have been allot-
ted. Considering the fact that the
hon. Member concerned was giving
so many details and making the mat-
ter very interesting to the House I
thought other hon. Members here
would surrender their time in his
favour.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: Before starting
I looked into the list of amendments.
There were no amendments tabled so
far. Under these circumstances I
thought only one or two hon. Mem-
bers will speak. )

Shri N. C. Chatterjee: I may remind
you, Sir, that the Speaker has already

" said that the amendments may be

tabled tomorrow and we will be
sending them tonight. Because the
sequence in the order paper was
changed and this Bill was taken with-
out previous intimation the Speam
agreed to this arrangement.

Mr. Deputy-Speaker: I shall convey
these views to the hon. Speaker and
possibly in consultation with the
Business Advisory Committeec he may
extend the time in view of what has
happened.

Now, let us proceed with the work.
Hon. Members may proceed with
their speeches and each Member may
take 15 or 20 minutes. -

Shri Sadhan Gupta: This particular
Bill has been necessitated by a very
particularly outrageous incident re-
garding one company. It is that inci-
dent of the defalcation of a large
amount of money belonging to policy~
holders that has necessitated the par-
ticular provisions that are being
sought to be enacted under this Bill.
From that point of view, of course
with certain amendments, we do sup-
port the principles which are invelv-
ed in this Bill and the nature of the
provisions that are being enacted in
this Bill. I also agree with Shri
Feroze Gandhi when he says that this
kind of provisicn is very -necessary
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in these kinds of cases, These people
are so adept at evading the law that
you cannot get at them through the
medium of the ordinary Civil Proce-
dure Code or through the medium of
the ordinary Criminal Procedure
Code. You can recover a stolen pro-
perty from a thief but it is not possi-
ble to trace the money they take
because they take it through so many
devices and so many ways of conceal-
ing things they take they have
though they can still retain them for
their own use.

What I want to emphasise in this
connection is that although this Bill
has been necessitated by the coming
into light of the affairs connected with
the Bharat Insurance Company, yet
it has a bearing on the insurance
business in India as a whole. I do
not know how far you are aware that
the affairs of many insurance com-
panies are similar to the affairs of
this particular insurance company.
We have a saying in Bengali that the
science of theft is the greatest of scien-
ces as long as it is not detected. That
is the sort of saying which is applica-
ble to many insurance companies, to
many of the biggest insurance com-
panies operating in this country. A
big authority connected with a fairly
big general insurance company once
confessed to me that there was no
general insurance company in India
which did not indulge in malpraec-
tices.

[SHRIMATI SuSHAMA SEN in the
Chair]

That was a very correct statement

of affairs. If it is true of general in-

surance companies, it is equally or

even more true of life insurance
companies. I have been connected
with certain insurance companies

through the trade unions of the em-
ployees and I can tell you that I know
many ways in which the money of
the policy-holders, the money of the
public, is utilised for the private
gains of insurance authorities. In the
case of one insurance company, it
happened that the boss of the insur-
ance company had all his private ex-
penses met from the funds of the
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insurance company. From the steno-
grapher to the bearer, every one was
paid by that particular insurance
company. He had one uof the most
attractive houses in Calcutta at a
nominal rent of Rs. 1,000 per month.

Shri Raghavaiah: May I point out,
Madam, that there is no quorum in
the House? If there is no quorum,
the House may be adjourned.

Mr. Chairman: The bell is being

rung. Now there is quorum. The
hon. Member, Shri Sadhan Gupta,
may continue.

Shri Sadhan Gupta: As I was point-
ing out, a gentleman concerned who
was the boss ‘of that insurance com-
pany, had his private expenses, all
manner of expenses,—from the pay of
his stenographer and his secretary.-.
down to that of the bearer,—met from v
the funds of that insurance company.
He had the most attractive house at
a most nominal rent of Rs. 1,000 per
month, and although he had to pay
a rent of Rs. 1,000, furniture was sup-
plied to that house every six months
to the value of some Rs. 1,000 or Rs.
2,000 When he went to Europe, he
took a secretary with him and both
his and his secretary’s expenses were
all paid by this particular company.
When he retired, he retired from a
post with a salary of Rs. 1,200, and
then, after retirement, a pension of
Rs. 3,000 was sanctioned to him, and
that pension was later on increased
to Rs. 5,000. Then, an honorarium
was given. The pension and the ho-
norarium together came up to
Rs. 8,000 a month, and then that
gentleman became a Minister but still
the honorarium continued. That is
the way that money is taken.

Then there is another aspect of it.
When that gentleman went to USA.,
we found in the account-books of
that company that thousands of rupees
were given to the Ramakrishna Mis-
sion in the U.S.A. You may think
that it was a charitable thing. It was
not, While in the United States, that
gentleman had borrowed several
thousand dollars from that institution
and then he paid back not
from his own pocket but from
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the funds of the insurance company,
and with the dollars, he engaged
himself in transactions which brought
him profit.

These are some of the ways in
which the money of insurance com-
panies, the money supplied by the
policy-holders, is taken away for
private purposes. But the most
usual way and the most profitable
way is to take the money of the in-
surance companies for speculative in-
vestments. When one speaks of spe-
culative investments, it might be
thought that it is really an invest-
ment which may be of profit or which
may be of loss. It is true, but then
+he point is that in this kind of in-
cestment, when it is profitable, the
~ares are bought by the person
* ncerned, the person who is in con-
rol of the insurance company, and
when the investment leads to losses,
it is left with the company itself.
So, when there is profit, the shares
are bought by the person con-
cerned at a price which is either the
face-value or which is nominal but it
would be still very much less of what
ft would have fetched in the open
market, and if there is loss, it ig left
to the company. That is the way
in which the funds of the insurance
companies are exploited. Life insu-
rance is a very profitable business.
You do not run risks as you run in
an ordinary business. Your earnings
are stable. They go on increasing
from year to year and so, in spite of
those thefts life insurance businesses
usually do not come to grief. It is
a business which affords limitless
possibilities of enriching oneself with-
out drawing attention of the policy-
holders, because, prima facie, the
policy-holders do not lose. But what.
we are concerned about is that this
kind of profit-making, this kind of
trading with the money of others,
even though it does not lead to disas-
ter, even though it does not lead to
the loss of the policy-holders’ money
should not be allowed to continue.
If there is profit in the company, then
let them take the share of the legiti-
mate profits and let the further pro-
fits come back to the policy-holder
in the shape of bonuses. The point
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I want to make is that a situation in
which the authoritieg in charge of the
insurance companies are enabled to
mint millions of rupees by simply
arranging the investments and dis-
cretely buying off profitable shares
should not be allowed to remain. In
the case of the very insurance com=
pany I was talking about, they in-
vested in a tea company. After
sometime, the tea company began
yield profits; after yet somef®ne, the
tea company got so much profits that
they issued bonus shares to the full
value of the original shares. The
authorities of the insurance bought
these shares just before the bonus
shares were issued and deprived the
company itself of practically double
the dividends which they could have
earned in the subsegquent years. In
another case, the monies of these in-
surance companies were used to float
which yielded no dividends for years
and had no chance of yielding divi-
dends. That is how insurance money
is used. What I want is that the pro-
visions of this Bill should be used
not only to put a stop to malpractices
through which money is removed; but
it should be used also where money is
removed under a legal cloak. If
there is any legality in the cloak it-
self, that legality should be removed.
I hope the Bill will be employed for
the good of the insurance business
and for the good of the policy-hold-
ers; but I must sound a warning. As
it has been stated, this particular Bill
was necessary because of the affairs
of the Bharat Insurance Company;
but we saw with great apprehension
a report in the papers that Rs
1,80,00,000 were accepted from Seth
Dalmia, subject to the condition that
if any further sum was found due, he
would repay it The question natu-
rally arises as to how this voluntary
contribution came about. Was there
any inducement that if this voluntary
contribution was made, he would
escape any criminal punishment?

Shri M. C. Shah: In the ordinance
it was provided that the property in
his possession ar in the possession of
his benamindars would be taken.
Therefore, this money was voluntarily



1579 Insurance

and unconditionally paid by him.
Shri Sadhan Gupta: But this volun-
tary and unconditional payment gives
rise to some kind of suspicion. From
what we know of human conduct, if
one finds that even by paying Rs. 2
crores, he will not escape criminal
liability, then he would not do it.

Shri M. C. Shah: It was made clear
in the correspondence that criminal
action would continue.

* Shri Sadhan Gupta: We know that

there are many ways of escaping
criminal liability, even after making
it clear in the correspondence. I will
give one example. When I started
practice, a case came to me where
there was a bitter controversy bet-
ween two enemies and apparently a
false case was instituted. Finally, it
was decided that there would be
rapprochement and there would be
a compromise. But my client said
that if he was acquitted as a result
of the compromise, he would lose the
service in the Port Commissioner’s
office at Calcutta.

Shri Raghavaiah: May I make a sug-
gesiion? In spite of repeated requests
from the Chair, there is no gquorum
in the House. Of course, we are
glad to hear the speech of the hon.
Member, but he may continue to-
MOrrow.

Mr. Chairman: I suppose Mr. Sadhan
Gupta will be taking only two minu-
tes more.

Shri Sadhan Gupta: Yes, Madam, I
was referring to a case. We found
out a formula in consultation with
the Judge. The Judge agreed that
we would bring out certain technical
objections to the. case, because we did
not want him to suffer. So, certain
technical objections were brought in;
the lawyer on the other side also
conceded it and the case was decided
accordingly. So, in the Dalmia case,
we apprehend that unless he had an
wunderstanding—not necessarily from
the Government, maybe from any
other party—that there will be no
criminal liability, I do not see why
he should pay that sum. I hope it
will not be said later ‘on that no case
for criminal liability was found and
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so the investigation was dropped
This thing, we want to avoid.

With these words, I support +the
Bill and 1 hope that it will be used
not only against the Bharat Insurance
Company, but against all kinds of
malpractices in the insurance compa-
nies, wherever they exist.

Shri M. S. Gurupadaswamy: Mr.
Feroze Gandhi made a very long ex-
cursion in the affairs of Dalmia and
I must say that his marathon per-
formance was really splendid. He
deserves really Bharat Ratna title,
The whole House has listened very
attentively to what he has said, and
we are really grateful to the hon.
Member who has made a lot of re-
search either on his own account or
through the help of the Department.

This Bill was brought forward by
the Minister partly to deal with the
Dalmia scandle. Previously, this
House has been very familiar with
so many scandals done by Govern-
ment or private agencies. On the
other day, the mystery of Birla House
also was exposed on the floor of this
House, but anyway, Government did
not take any action about that. I
am very glad that at least on this
occasion, Government has made bold
to trap a man or to catch a man who
was known for his rapacities and
crooked dealings in the world of
business.

In 1937, when the Insurance Bill
came before the Central Assembly,
the then Law Minister, Mr. N. Sarkar,
said that the insurance business is
very complicated and very difficult
for the Members to understand. I
remember he quoted the instance of
Einstein. It is said that only a dozen

.people in the world know really the

theory of Einstein, i.e. his theory of
relativity. In the same manner, it
can be said that only 7 or 8 people in
India really knew about the insurance
business. But, today, in 1955, the
position is different. Many Members
know the business of insurance and
the activities of insurance men.

Some time back, a suggestion was
made on the floor of this House—the
Government also have been consider-
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ing this question—for the nationalisa-
tion of insurance and banking. The
party to which I belong has all along
been trying to convince the Govern-
ment that banking and insurance are
two important institutions which
gshould be nationalised immediately.
The reasons are obvious. Today, our
economy is a monetary economy and
the whole economic life depends
on the factor of money. Today, land,
industries, trade, and business are
not so important as the fact of money.
Whoever wields the power of money,
whoever possesses money, can con-
trol not only industry and business,
not only the entire economy of this
country, but can also decide the
national destiny of this country or
of any country for that matter. To-
day, as you are aware, industrial
capitalism has given way to finance
capitalism and even industrialists,
businessmen and traders have to
depend upon the financiers. Indus-
trial capitalism and mercantile capi-
talism have been substituted by
finance capitalism. Those who con-
trol money always can wield a lot of
power not only over business and
industry, but also over the Govern-
ment. I have been seeing that. So,
we must decide whether we ghould
not control money and through
money, we should not control the
economy of the country.

Insurance and banking have bcen
controlling money and by their ope-
rations, they can decide the entire
economic pattern, and also; they can
either throttle or pervert economic
development. So, by controlling in-
surance and banking, people can
manipulate  business. Dalmia has
been able to manipulate all these
things because he had an insurance
company, end a bank under his con-
trol. Birla today is able to spread
his business and control even the
policies of the Government, because
he controls some. of the insurance and

banking companies. I place before

the House the question whether
the time 1is mnot opportune now
to decide on the policy of
nationalisation of insurapnce and
banking. I was glad to read in

438 L.S.D.
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the papers a few days ago that the
Government is considering the gues-
tion of nationalisation. But, -time
is the essence of the matter. If you
allow time to run, it may become too
late and the financial resources may
further be misused. We will be giv-
ing unnecessary scope to the capita-
lists to manceuvre and manipulate.
So, I would ask whether it is not the
right and proper time to embark
upon a policy of nationalisation of
banking and insurance. We cannot
separate the one from the other, be-
cause, as I said earlier, these two
institutions deal with money. Which-
ever institution controls money will
always decide the economic policies
of a country, and the Government
will be helpless. It has been help-
less before the Birlas and Tatas to-
day; it will be helpless hereafter.
So, the Government should imme-
diately take steps to consider whe-
ther insurance and banking compa-
nies should not be forthwith nationa=-
lised.

I may also state in this connection,
the new Five Year Plan is coming
and vast financial resources are re-
quired for financing the plan. I
think we require near about Rs. 7,560
erores for financing the whole plan.
Government is at a loss to find the
money for financing such a large
number of sehemes and projects.
May I submit that, if they take up the
ownership and contirel of insurance
and banking companies from private
hands, they would be able to find the
funds for financing the development
projects, I would urge upon the Mi-
nister to think seriously about this
matter. 1 thought that after the
Dalmia affair the Government would
be goaded at least now by the force
of circumstances to deal with the
question of natiomalisation. I expec-
ted that the Bill that would come
before the House would be a diff-
erent Bill, a Bill for nationalisation.
Unfortunately, the Bill is disappeint-
ing. Though it is welcome to a limi-
ted extent, it is disappointing in this
way that we expected a better mea-
sure which would bring all institu-
tions of insurance and banking com-
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panies under Government control and
ownership. Unfortunately, Govern-
ment are very halting. They are
weak, they have not got the courage
and the guts to bring all these com-
panies under Government control and
ownership.

I have nothing much to say on the
provisions of the Bill. I generally
endorse the contents. I would re-
quest the hon. Minister only that
hereafter he must come out with a
bold policy, as suggested by Shri
Feroze Gandhi. He must set up a
committee of enquiry not only to
enquire into the affairs of Dalmia,
but also into the affairs of Birlas,
Tatas and others, so that this Parlia-
ment may know what is going on be-
hind these Houses. And it would be
in the interests of Government and
also the country that such things are
exposed before the public.

Lastly, I would appeal to the Minis-
ter to consider once again the plan
for nationalisation of these banks and
insurance companies.

Bhri D. C. Sharma (Hoshiarpur): 1
welcome this measure not because it
is a fiscal measure—I do not know
much about things fiscal—not because
it is a measure which has some legal
consequences, (I do not know much
about law and other things), but be-
cause it is a social measure of very
great importance which -affects the
lives and fortunes of lakhs of fami-
lies in India. It is a social measure
brought forward to fight anti-social
tendencies in our country.

As 1 was listening to the excellent
speech of my friend Shri Feroze Gan-
dhi I asked myself this question: “Am
I reading a detective novel, or am
I reading a tale of adventure, or am
I listening to the tale of a big finan-
cial swindle perpetrated in this coun-
try or somewhere else?” I feel today
.it has been proved that truth is stran-
ger than fiction, and the truth or the
truths which Shri Gandhi brought out
in his speech are startling and shock-
ing and they reveal a very dreadful
disease in the body politic of our joint
stock companies whether those joint
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stock companies have to deal with
banking or insurance,

I have gone through this Bill twice,
and I have asked myself this ques-
tion. .

Shri KEamath: Only twice?

Shri D. C. Sharma: You read it
many times because you are not as
intelligent as I am. I read it only
twice and I get the hang of it.

Shri Kamath: I can learn from you.

Shri D. C. Sharma: You are the one
person who cannot learn from any-
body.

Shri Kamath: Not even from you?

Shri D. C. Sharma: I was saying
that this Bill is fraught with grave
consequences for our country and it
deserves the widest possible support,
but the question is: Are we, with the
help of this Bill, going to be able to
deal with this problem? I think there
is a sentence in one of the plays of
Shakespeare which says that desperate
diseases require desparate remedies,
and I feel that the Bill which has been
brought forward is not in the shape
of a drastic remedy. It is a toy gun
manufactured to kill an elephant, and
I do not believe that this toy gun will
kill the elephant.

What has happened as a result of
the revelations which have been made
in the country recently? The faith
of policy-holders of insurance compa-
nies has.been shaken. It is not only
the faith of the policy-holders but
the faith of share holders of the
company has been shaken.

On the one hand, we are extending
the field of insurance. On the floor
of this House I have heard about crop
insurance. On the floor of this House
I have heard of so many other kinds
of insurance. A welfare State needs
insurance, and insurance of all kinds,
but I must say that these gruesome,
scandalous and . sensational revela-
tions which have been made today by
my friend Shri Gandhi have under-
mined the faith of the people in social
insurance.
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My friend Shri Gandhi said we
should have a judicial commission to
probe into the whole thing. But I
would like to ask: How long will
that judicial commission take to probe
into the whole thing? And then, we
know the fate of the reports which
are brought out. Those reports take
a long time in consideration. They
are sometimes under consideration,
and sometimes under active considera-
tion, but very often their fate is very
dismal and very tragic. So, I do not
think a judicial commission will solve
the problem. I do not think the prob-
lem can be given over to any crimi-
nal investigation agency. That may
be one of the possible sources of in-
formation about this kind of swindle
which is going on in this country, but
I would say, as my friend Shri Guru-
padaswamy said and as I think my
friend Shri Gandhi implied, that the
only solution to this problem is that
the work of insurance should be taken
away from the hands of unprincipled,
unscrupulous adventurers and should
be taken up by our own Government.
In other words, I was afraid of using
that word....
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Mr. Chairman: Does he wish %o

continue.
Shri D. C. Sharma: Yes.

Mr. Chalrman: He may continue to-
IOITOW.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL

PRESENTATION OF REPORT oF SELmcy
CoMMITTES

_ Pandit Thakur Das Bhargava (Gur-
gaon): I beg to present the Report of
the Select Committee on the Bill fur-
ther to amend the Representation of
the People Act, 1950, and to make
certain consequential amendments In
the government of Part C States Act,
1951.

The Lok Sabha then adjourned #Hl
Eleven of the Clock on Wednesday,
the Tth December, 1935,

8 raa.
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PAPERS LATD ON THE

of . - - -
(x) A copy of the Artilces of
Agreement of the Inter-
national Finance Corpo-
ration and Explnatory
Memorandum as approved
for submission 1o
TiGavetfiments by
Executive Digectors  of
the Imermnoml Bank
for Reconstruction and

= lopment

(a) Acopvof the Noh!ﬁﬁan
No. S.R.0. 3441, dated the

sth ownbur ?55-

gﬁﬁmmn&m
dated the 38th Ocm?u:.o'

1954, under sub-section
(6) of Section 3 of the
Essential  Commotfities
Act, 1955.
(3) A eopy of the Ministry uf
azd ;{nd ;}sncurlm;-e
er No. . 29/11/5%-
8V, dared 1ath Octo-
ber, 1955, in pursuance of
an assurance given om the
sth May, 1953 during the
discussiion on the Indus-
ial (Development and
Regulation) Amend-
ment Bill, 1993 . .

4) A copy of the Notifi-
cation No. 19/55. dated
the 17th November, :2&5-
meaking certain
amendments in the Gene-
ral Regulations of the
Industrial Finance Corpo-
ration of India, under sub-
lec‘llun 3) of Section 43

of the Industrial Pinance
Corporaticn Act, 1948 .
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REPORT OF RULES COM-
MITTEE LAID ON THE

TABLR .

First Report was laid oa the
Table

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILLS AND RESOLU-
TRONS PRESENTED e
-Fnrty:Em Report was presen-

ted.

REPORT OF BUSINESS AD-

RY COMMITTEE

Twenty-ninth Repan was
presented .

REPORT OF SELECT CCIM-
MITTEE PRESENTED .
Repont of the Select Committee

on Representation of the
People (Amendment) Blli
was presented

BILL PASSED
Clmse-by-clmme  considera-

tion of the Citizenship
Bill, as reported by the
Joint Committee, was
concluded. Clauses 3, 8
to 10, 12 to 15 and 17 to
1? and Schedules 11 and

IIT were adopted. On
clause 11, the Lok Sabha
divided: Ayes 128; Noes
36 The clause was adop-
ted. Claus s § and 16 and
Schedule I were adopted
as amended. Clause 1
was adopted and the Bill
was passed, as amended .

CONSIDERATION OF BILL

Motio s to consider the Insu-

rance (Amendment) Bill,

was moved and discussed.

Dlscuu:on Was not con-
cluded .
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